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(NTR9L AiINI:yiPTIV.E Till U:L 
GJVAHXf I BENCH: 

.' 	£. 	. 	. 	 .... 	L 

Original -ppli cation No, 

isa petition  

Contompt etitiOfl No. 

Review Application ._._____J 
Anpiocant(S) 	

±.___ VSiojif India 

Advocato for tho Aoplicarit(B). 

Ac1vocat for tho 

NOtCS of thci ilqi5tr1 3t0 	 :r of the Triunai 

	

6.2.07 	Post the mater on 9.2.07. 

. Lict 	 Vice-Chairman 

hn 

	

:. 	.......................ii 

9.2.2001 	Pursuant to the Employmen' 

	

L)y. Registrar . 	 Notice No.1/2004 for filling up, amongs 

	

(jps 4 	 others, the post of Appr. Juthor Enginee 

tw-" 	Gr. II (Bridge), the Applicant, being a 

ex-serviceman, applied for the same. H 

passed in the written examination, bi 

was not selected. Being aggrievec 

Applicant flied O.A. No.289/2005 befor 

this Tribunal and this Tribunal 0' 

22.9.2006 has passed the following order 

1 	Contd.P/2 

1'. 



I 	•1 

Contd. 
9.2.2007 

	

• 	 'We, therefore, di±ect the \ 
respondents to re-consider the 
candidture of the applicant who 
had appliedagdist the vacancy 

•  reserved for Ex-Serviceman in the 
Employment Ntice No.01/2004 
(enclosed with the Original 

•  Application) as per the norms 
prescribed for the same and pass 
appropriate order within a period 
of two months from the date of 
communication df this order. Till 

2 • 

	

'an * oraer is 	passea, the 
respondents shall not fill up the 
vacancy ear-rnaried for the Ex-
Serviceman in the Employment \ 

•  Notice No.01/2004 (supra) andin 
caseit.isalreadyfihledup,thesarne 
shall be subject t the order be 
passed as indicated above. In this 
case, responderts shall issue 
corrigendum duly incorporating 
the same." 

the In furtherance of that orde 

competent authdiity de ' order 4ated 
31122006 re-considerd the case of the 

	

• 	- 	
t 	- 

Applicant rejecting his claim against 

which this O.A. has been filed.' • 	 . 	

..-•. , 	•. 	_J I! 	: 	 • 	 - 

HeadMr.C.Baruah,1eamed 

counsel for the Applicant Mr. Baruah 

•  submits that while rejecting the claim of 

the Applicant neither any new point, nor 

cogent, reason has been shown. 

Dr.J.L.Sakar, learned Riilway Standing 

' 

Contd.P/3 
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Order of the Tribunal 

counsel, on the other hand, submits 

that the Respondents caniiot get over 

the rule and the impugned order has 

been passed with due application of 

mincL 

Considering the larger issue 

involved in this case i.e. whether there 

can be reservation atnongst the 

reservation category, I am of the view' 

that this O.A. has to be admitted. Hence 

the O.A. is admittea 

Issue notice to the Respondents. 

Six weeks time is granted to the 

Respondents to ifie reply tatement. 

Vice- Chairman 

post on 26.4.2007 gráritiny time.  
to the respondents t4b file reply 
Statement. 

Vice-Cnai.rman 

J\tk, 	k 

•-• 



26.4.07 	Dr. J. L. Sarkar learned counsel for the 

respondents has sought some more time to file 

written statement. Three weeks time is granted 

to tile written statement Post the matl* on 

21.5.07 

Member(A) 	 enaber(J) 

Lm 

lr 

b 	k 

gr 

J\o 

21.5.2007 	Dr.J.L.Sarkar, 	learned 	Railway 

Standing was represented and submitted 

that he is not keeping well. It appears from 

the proceedings that four chances were 

• 	granted to the Respondents to file reply 

• 	statement but the same is not forthcoming. 

Therefore, another three weeks' time is 

granted to them as a matter of last chance. 

It is made clear that no further opportunity 

will be granted for the same. 

Post the case on 12.06.2007 for 

hearing. 

V"'~ 

Vice - Chairman 
Ibbi 

• 

04 

. 	 i.Lta-9 

• 	I 2.6.07. 	Counsel for the applicant wanted 

time to tile rejthnder. Let it be done. Post 

the matter on 28,6.07 
Vice-Chairman 

Im 

LA 
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Notes of the Registry 	Date 	 Order of the Tribunal, 

	

28.06.2007 	Learned counsel for the Applicant 

A- QJ 	
submitted that rejoinder has been filed. Let it 

be brought on record if it is otherwise in 

order. Let the case be posted on 23.07.2007. 

o 	 In the meantime Respondents are at 
• 	v..r 	1\ 

liberty to take instruction or file reply, if any 

• 	 to the rejoinder. No further time shall be 

granted thereafter 

4)k Oe 
Vice-Chairman 

/bb/ 

S 	 .2.4.7.01. 	Counsel for the applicant has 

ubmitted that hebas sled the rjoirder. 

• 't 1 it be brought on record. Counsel for 

e applicant is directed to furnish the 

pyof the rejoinder to the counsel for the 

iaa4.. 	2gJ9ç4t4 	 ., 	 espondents. Post the matter on 8.8.07. 

ore Division Bench. 

_ 

Vice-Chairman 

tb - 	 . .. 

	 . 	 S - • 

	 S 

	

21.8.2007 	Dr.J.L.Sarkar, 	learned 	Railway 

11v\  LL I.Standing counsel submitted that he may 

bèfbérmitted to file reply to the rejoinder, if 

necessary. However, he submitted that 

matter may be posted for hearing. 

Post the matter before the next 

Division Bench for hearing. In the 
kL C-c 	' - 9--- 	 meantime Dr.Sarkar is at liberty to file reply 

'Th 	 • 	to the rejoinder, if any. 

Vice-Chairman 



:13.12.2007 	Mr C. 'Baruah,V learned Counsel for 
1' the Applicant and Dr j.L..Sarkar, learned 

•nnsl for the Respondents/Railways are 
present. 

Dr J.L. Sarkar is to prod ue the list of 
I 	 militarypersons for the category, those- 

• . whi—hae secured more than 25 marks in 
the written test in questiot by the next  
date. 

Call this matter on 05.02.2008. 

U 

(M.fLMo nty) 
- 	Member (A) 	ViceChairrnan 

Rog 	 . 

05.02.2008 	Gall this mat&er  on 12th Februaiy, 

00  

\ 
(Khushira 

(M.RIohanty) 
Member(A \. 	 Vice- ainnan 

05.02.2008 	Gall this matter on 12th February, 2008. 
• 	: 	

usi 	. 	(M.R.tV) 
V 	 : 	• . Mernber(A) 	V 	3bhnnii 

71 

// 	 • 	 V 	 S 	 --- 	
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At- 

12.02.2008 	Heard Mr C.Baruah, learnec 

counsel appearing for the Applicant anc 

Dr J.L.Sarkar, learned Railway standin 

counsel for the Respondents/ Railways 

and also perused the materials placed on 

record. In course of arguments Dr Sarkar, 

with instruction from the Railways, 

intimated that the Applicant was the sole 

cx serviceman candidate who appeared in 

the written test and secured only 25.33% 

of marks; whereas the qualifying marks 

for General/unreserved candidate was 

40% and that the Applicant was neither 

an SC, ST nor an OBC candidate and 

therefore, he was only available to be 

considered as an unreserved candidate. 

Hearing concluded. 

The case stands dismissed for the 
reasons recorded separately. 

(Khushiram) 	(M.R.Mohanty) 
Member(A) 	 Vice-Chairman 

pg 
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GUWAHATI BENCH 

Original Application No. 24/2007 

DATE OF DECISION: 12-02-2008 

Sri Manabendra Sailda 
.............................................Applicant/s 

MrC. Baruah 
....................................... ........................... Advocate for the 

Applicant/s 

-Versus--,, 

Union of India & Ors. 
............................................Respondent/s 

Dr. J.L. Sarkar, Railway Standing counsel 
..........................................Advocate for the 

Respondent/s 

I) 

THE HOWBLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER 

Whether reporters of local newspapers may be allowed to see 
thejudgment? 	 Yes/No 

Whether to be referred to the Reporter or not? 	Yes/No 

Whether their> Lordships wish to see the fair copy of the 
judgment? 	 - Yes/No. 

C4man/ £ 

I 
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CENTRAL ADMINISTRATWE TRIBUNAL, GUWAHATI BENCH 

Original Application No. 24/2007. 

Date of Order : This the 12th Day of February, 2008. 

THE HON'BLE MR MANORANJAN MOHANTY, VICE CHAIRMAN 

THE HON'BLE MR KHUSHIRAM, ADMINISTRATIVE MEMBER 

Shri Manabendra Saikia 
S/ó Balen Ch. Saikia, 
Vifi. Raidangia, P.O. Aibheti 
P.S. Jajori, Dist. Nagaon, Assam. 

By Advocate Mr C. Baruah 

Versus - 

N.F.Railway represented by 
General Manager, 
Maligaon, Guwahati. 

The General Manager, 
N.F.Railway, 
Maligaon, Guwahati. 

The Chairman, 
Railway Recruitment Board, 
Station Road, Guwahati1. 

The Chief Personnel Officer, 
N.F.Railway, 
Maligaon, Guwahati. 

By Dr J.L.Sarkar, Railway Standing counsel. 

Applicant 

.Respondents 

S . ,. 

Railway Recruitment Board at Guwahati (Respondent 

No.3) issued an advertisement (Employment Notice No.01 of 2004) for 

filling up various posts; including the 15 posts of Appr. Junior Engineer 

Gr. II (Bridge) out of which one was kept reserved for Ex-serviceman. 
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Under para 5 of the said advertisement it was stated as under for the 

Ex -serviceman; 

5.1 :This employment notice contains vacancies 
reserved for exserviceman irrespective of their 
community. However ex-serviceman may also apply 
against other vacancies for which they will be 
granted age relaxation and fees exemption as 
indicated in paras 4 and 7." 

The Applicant, being an Ex-serviceman, applied for the said 

post and got admit card for written examination and took the written 

examination. He was called for documents verification. During 

verification of the documents, the Applicant was told that he was not 

eligible to be recruited under Ex-serviceman quota. 

Since his candidature was not considered any further by 

the Respondent No.3, the Applicant approached this Tribunal with the 

earlier O.A.28912005 and this Tribunal (vide order dated 22.9.2006) 

disposed of the said matter with direction to the Respondents to 

"consider the candidature of the Applicant, who had applied against the 

vacancy reserved for Exserviceman in the employment Notice 

No.0112004 (enclosed with the Original Application) as per the norms 

prescribed for the same and pass appropriate order within a period of 

two months" from the date of communication of the said order. 

The Applicant, thereafter, ified a representation to 

Respondent No.3, (the Chairman of Railway Recruitment Board, 

Guwahati) who disposed of the same stating that the Applicant "cannot 

be empanelled since he failed to secure the minimum qualifying marks 

in the Written Examination as specified for Ex-Serviceman ([JR) 

candidates." 



3. 

5 . 	Aggrieved by the above said decision of the Respondent 

No.3 the Applicant has ified this Original Application under section 19 

of the Administrative Tribunals Act, 1985 with the prayers to set aside 

and quash the impugned orders dated 31.10.2006 passed by the 

Chairman, Railway Recruitment Board and to issue clear direction to 

the Respondents, (particularly to the said Respondent No.3) to select 

the Applicant to be appointed as Apprentice Junior Engineer Gr.II 

(Bridge) in terms of Employment Notice0 1/2004. 

6. 	The Respondents have filed written statement, wherein 

they have stated that they followed the rules (in this regard) 

meticulously and minimum qualifying marks for the written 

examination for different categories are as under in terms of the 

Railway Board letter No.991E(RRB)/26/3 dated 29.10.2003. 

Unreserved - 	 40% 
Scheduled Caste and OBC - 	30% 
Scheduled Tribe 	- 	25% 

Since the Applicant is neither SC, OBC nor an ST candidate and since 

he could not obtain the minimum qualifying marks (of 40%) meant for 

unreserved candidates in the Written examination, he had to go out of 

this fray. Respondents also pointed out the fact that the Applicant was 

called for verification of his documents to assess his status and to find 

out as to whether he belongs to Scheduled Tribe (ST) as. because the 

surname 'Saikia' is generally used by that community. That apart, the 

minimum marks in the written test (for ST) has been fixed at 25%. 

Under confusion, the Applicant was called for verification of his 

testimonials. On verification, he was not found to be a candidate 

belonging to ST category and his case could not be considered any 
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further as he failed to secure the minimum marks (of 40%) prescribed 

for unreserved category as 40%. 

7. 	We have heard Mr C.Barnah, learned counsel appearing for 

the Applicant and Dr. J.L.Sarkar, learned Railway Standin g  counsel 

for the Respondents. We also perused the materials placed on record. 

The learned counsel for the Applicant stressed the condition prescribed 

in the Employment Notice No.0 1 of 2004 and argued that applicant 

deserves to be considered against the lone vacancy reserved for the Ex-

serviceman irrespective of the fact whether he belongs to ST category 

or unreserved category; because the advertisement did not give a clear 

picture. The learned counsel appearing for the Respondents argued 

that the reservation for Ex-serviceman and physically handicapped 

person are horizontal reservation, whereas those meant for STs, SCs 

and OBCs as vertical reservation under Article 16 of the Constitution 

and recruitment of persons as against "horizontal reservation" are 

governed by DOPT/GOl Circular Instruction No. 36012/58/92-

Estt.(SCT) dated 01.12.1994 (based on the verdict of the Hon'ble Apex 

Court of India - rendered in the case of Indira Sawhney) Dr Sarkar, 

appearing for the Railways pointed out that,in absence of any contrary 

Law, those executive instructions of GOl/DOPT dated 01.12.1994 are 

statutory in character under Article7,3 of the Constitution of India 

and not only Railway but all concerned are bound to follow them at any 

recruitment stage. He invited our attention to Annexure-D (ified by the 

Railways with the reply to the rejoinder) which is the letter from DOPT 

bearing No.36012I58/92Estt.(SCT) dated 01.12.1994, Para 2 and 3 of 

which reads as under: 
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"The Court has held that reservation for SC/ST/OBCs 
made under article 16(4) of the Constitution may be 
called vertical reservation and the reservation made 
under Article 16(1) of the Constitution like the 
reservation for physically handicapped persons as 
horizontal reservation. Horizontal reservations cut 
across vertical reservation (in what is called inter-
locking reservation) and the person selected against 
these reservations has to be placed in the appropriate 
category, that is to say, if he belongs to SC category 
he will be placed in that quota by making necessary 
adjustment and similarly if he belongs to open 
competition (OC) category he will be placed in that 
category by making necessary adjustment. Even after 
providing for these horizontal reservations, the 
percentage of reservation in favour of backward class 
of citizens should remain the same. 

In the light of the above said observations of 
the Supreme Court, it has been decided that the 
percentage of reservation for ex-servicemen selected 
under the reservation provided for them should be 
placed in the appropriate category viz. 
SC/STIOBCIGeneral category depending upon the 
category to which he belongs. For example, an ex-
serviceman who is a SC will be counted against the 
SC reservation point, an ox-serviceman who is ST or 
OBC will be counted against ST/OBC reservation 
point and the ex-servicemen who belongs to General 
category will be slotted in the General category 
vacancy point in the respective reservation roster? 

During course of hearing Dr. Sarkar, appearing for the 

Respondents, disclosed, with instructions from the Respondents that 

the Applicant (who is not a SC, ST or OBC candidate) secured only 

25.33% marks in the written test; he could not be taken in any of the 

category, as he was required to obtain minimum 40% marks as he is an 

un-reserved category candidate; although he was the sole ex-service 

man candidate. 

Now it is clear that (although the sole ex-servicernan, who 

took the written test) the Applicant did not do well in the written test 

(that was taken in course of the recruitment process) and secured only 
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25.33% of mark; for which he could not be selected. Had he been 

selected, he would have been placed among the General category of 

candidates; for the reason of GOl/DOPT circular dated 01.12.1994 

(supra) and, therefore, he was required to secure minimum of 40% of 

mark in the written test; which he did not secure. Had he been a SC or 

OBC candidate, the Applicant would also not have been selected; as for 

SC & OBC candidates minimum mark required to qualify was fixed at 

- 30%. Of course, had he been a ST candidate, he would have been 

selected/treated to have been qualified; as he secured 25.33% mark and 

the qualifying mark for ST candidate was 25%. Thus, since he is not a 

ST candidate and since he could not secure 40% marks in the written 

test (which was the minimum qualifying mark for uirreserved category 

of candidates) the Applicant rightly could not be selected in the 

recruitment in question. 

10. 	In view of the clear position of fact and the law (prescribed 

for ex-serviceman) this case of the Applicant is devoid of any merit and, 

therefore, the same is hereby dismissed. No costs. 

(KHtJsHWAM) 
	

(MANORANJAN MOHANTY) 
ADMINISTRATWE MEMBER 

	
VICE CHAIRMAN 

I/pg/I 
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of the Administrative Tribunal CL, 1985)   

0. A No 	 of 2007 

Shri Manabendra Saikia. ........... .......Applicant. 

--Vrs.- 

N.F. Railway and others................... Respondents. 

SYNOPSIS 

FACT OF THE CASE:- 

The applicant is an Ex-serviceman retired from Indian Air Force. 

The Respondent No.3, the Chairman., Railway Recruitment Board, 

Guwahati had published an advertisement vide Employment Notice No. 01 

of 2004 for filling up various posts including the post of Appr. Junior 

Engineer Or. II (Bridge), for total 15 vacancies out of which one is kept 

reserved for Ex-servicernan. And accordingly the applicant had applied for 

the said post as an Ex-serviceman and got admit card for appearing in the 

written examination. Thereafter he was called for documents verification 

vide letter No. 8805 by the Chairman RRB, Guwahati. 

During dOcument verification the Chairman has told the applicant that 

the applicant is not eligible tinder Ex-sërviceman quota as he does not 

belong to ST. SC or OBC, though the applicant had qualified as Ex-

serviceman being the General Caste he is not eligible for the post and if the 

applicant would have been ST,. SC he would have been eligible for 

appointment as Ex-serviceman for the reserved post of Ex-servicernan. 

It is submitted that there is no sub-categorization of ex-seiceman 

and there is no question of caste, community etc. in case of ex-serviceman 

which is specially mentioned in column No. 5.1 of the advertisement notice. 

The applicant earlier ified application being O.A. No. 289/05 before 
this Tribunal and Railway had ified their WS and after hearing the parities, 
perusing the records, this Hon'ble Tribunal had delivered the judgment and 

order dtd. on 22/9/06 with a direction to the Respondents to re-consider the 

candidature of the applicant who had applied against the vacancy reserved 

for ex-servicernan in the Employment Notice 01/04 (enclosed with the 

I 



original application) as per the norms prescribed for the same and pass 	ç 
appropriate order within a period of two months from the date of 

communication of this order. Till and order is passed, the Respondents shall 

not fill up the vacancy earmarked for the ex-serviceman in the Employment 

Notice No. 01/04 (Supra) and in case it is already filled up, the same shall 

be subject to the order to be passed as indicated above, in this case, 

Respondents shall issue corrigendmn duly incorporating the same. 

The applicant had submitted the aforesaid judgment and order 

alongwith representation dtd. 22/9/06 before the Chairman, RRB for 

consideration of his appointment in terms of judgment and order of this 

Hon'ble Court. 

But the Chairman, RRB had again declined to consider his 

appointment and dispose of the representation dtd. 22/9/06 of the applicant 

as follows:- 

"In honoring the CatlGhy's order dtd. 22/9/06 and the appeal preferred by 

Shri Manabencira Sailda, I have gone through his appeal : the midersigned 

considers that Shri Manahendra Saikia. cannot be empanelled since he failed 

to secure the minimum qualifying marks in the written examination as 

specified for ex-serviceman (L1R) candidates." 

Hence being helpless again the applicant has been preferring this 

application seeking justice from this Hon'ble Tribunal. 

PRAYER:- 

To set aside and quash the impugned letter No. 

E/RRB/G/OA/289/05 (MS) dtd. 31st Oct. 2006 issued by the 

Chairman, RRB. 

To issue clear direction to the Respondents more particularly 

Respondent NO. 3, Chairman RRB to appoint the applicant for the 

post Appr. Junior Enginer Grade-Il (Bridge) ear-marked for Ex-

serviceman in terms of Employment Notice 01/04. 

INTERIM PRAYER:- 

During pendency of this application Respondent are to be directed not to till 

up the vacancy ear-marked for ex-serviceman in the Employment Notice 

01/04 for the post of Appr. Junior Engineer Grade -II (Bridge). 



LIST OF DATES AND ANNEXURES: 

Annëxure Arniexure About Annexure 
No. dtd.  

Amix-1& A copy of discharge book and Ex- 

serviceman Identity card issued by 

Zita Sainik Welfare Office 
1218th June Copy of Employment Notice No. 1 
04 of 2004 i.e. Advtg. forvanous post 

byRRB. 

Anmc-4 The copy of counterfoil in Admit 

card. 

Annx-5 - ------------- - Copy of result sheet of written 

examination. 

Annx-6 08/08/05 X copy of call 1tter 

Annx-7 31/08/05 Letter submitted by the applicant to 

the Director, Sainik Welfare. 

Annx-8 31/08/05 1 Letter sent by Director, SWA to 

Chairman of RRB 

Aniix-9 & 07/10/05 A Copy of postal receipt and 
9A envelope 

Annx-10 ---- A copy of OA 289/05 

ArnLX- 11 ---- Copy of wiien statement 

I Annx-12 f --- Copy of re-joinder 

Annx-13 22/9/06 Judgment and order in OA 289/05 

Annx- 14 22/9/06 Copy of representation 

[Annx_iS 	1 31/10/06 Impugned letter of Chairnimn, RRB 

Filed by 

Advocate 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI 

BENCH, GUWAHATI. 

(An application under sec. 19 of the tribunal act. 1985) 

O.A. No. ... 	/2007 

Sri Manabendra Saikia 

5/o Balen Cli. Saikia 

lTffl: Raidangia P.O: Aibheti 

P.S: Jajori, Dist: Nagaon, Assam ...... ............... Applicant 

-vrs- 

NF Railway, represented by General Manager, 

Maligaon, Assarn 

The General Manager 

NF Railway, Ma3igaon 

The Chairman, Railway Recruitment Board, 

Guwahati, Station Road, Guwahati- 1. 

The Chief Personal Officer, NF Railway, Maligaon, 

Guwahati. 

Respondents. 

DETAILS OF APPLICATION 

PARTICULARS OF THE ORDER AGAINST WHICH THIS 

APPLICATION HAS BEEN MADE. 

1) (a) That this application has been ified for setting aside and quashing 

the order dtd. 31/10106 issued by Chairman RRB, Guwahati by 

which the application of the applicant is regard of judgment and 

order dtd. 22/9/06 passed in 0A285/05 has been disposed of 

denying the entitlement of the applicant for consideration of this 

appointment in the post of APPR Junior Engineer Grade —11 (Bridge) 
in terms of Employment Notice No. 01/04 

(b) 	Issue clear direction to consider the appointment of the 

applicant as he is duly selected as ex-servicenian for the post 

earmarked for ex-servicernan the post of Appr. Junior Engineer 

Grade-H (Bridge) in Employment. Notice 01104. 
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J1ISDJCTION 

The applicants herein declare that this Hon'ble Trihulan has got the 

jurisdiction to adjudicate the mater in regards to which the c1 

application is made. 

LIMITATION. 

The applicants further declare that this application is well within the 

period of limitation prescribed Under Section 21 of the 

Administrative Tribunal Act 1985. 

FACTS OF THECASE 

4.1.) 	That, the applicant is an ex-servicemen retired from indian Air 

Force on 31-01-05 after completion of initial engagement. 

A copy of discharge book and Ex-

servicemen identity card issued by Zila 

Sainik Welfare office are annexed as 

Annexure NO. I & 2. 

4.2.) That the Railway Recruitment Board, Guwahati had published an 

advertisement vide employment notice no. 01 of 2004 published in the 

employment news dated 12 - 16 June, 2004, 2004 for filling of various 

posts in the North East Frontier Railway and separate applications were 

invited for total number of category I to 55. And in the aforesaid 

advertisement it is clearly mentioned that the envelope containing the 

application should be clearly super - scribed in RED INK "Application for 

the post of .............. 

Category 	No. 	......................Community, 	i.e. 

SC/S T/OBC/VRIESM." . And out of the aforesaid 55 category of posts 

mentioned in advertisement, category 29 is for the post of Ajpr. Junior 

Enginer Gr. II (Bridge) , and total number of vacancies were shown 15, 

and aforesaid 15 posts were/are to be appointed among various community 

as mentioned below 

) 
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SC (Schedule Caste) 	 . 3 

ST (Schedule Tribe) 	 1 

OBC (Other Backward Classes) 	3 

ESM (Ex - Servicemen) 	1 

UR (Un Reserved) 	 7 
Total 	 15 

A copy of Employment Notice no. 1 of 

2004 i.e. advertisement for various posts 

by RRB, Guwahati is annexed as 

Annexure No. 3. 

4.3) 	That the applicant being the eligible candidate in regard of 

qualification as well as other temts and condition as an Ex-Servicemen 

under advertiseinerLt had applied for the post of category rio. 29 i.e., the 

appr. Junior Engineer GR. 11 (Bridge) under the community of ex- 

- servicemen, asthe applicant is eligible for ex-servicemen quota And while 

submitting the application, the envôlop containing the application was 

clearly super scribed in RED INK" application for the post of Appr Junior 

Engineer Gr. II (bridge), category no. 29 and community was  shown as 

ESM i.e. Ex-Servicemen. 

4.4.) 	The railway recruitment board had duly received the 

application of the petitioner and after due scrutiny and verification of the 

application it was found correct and accordingly they have issued an admit 

card bearing roll no. 52900006 of the applicant and date of examination 

was 20-03-05. 

And accordingly the petitioner had appeared in written examination. 

The examination procedure was computerized procedure and on the back 

side of the counterfoil of the admit card had clearly instructed showing 

sample method of marking. for Roll No.' , question booklet series, question 
booklet no. , reservation code and category no. wherein reservation code 

can be marked only one block and accordingly the applicant has marked as 

I 

ESM. 
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The copy of counterfoil in admit 

card is annexed as Annexure No.4. 

4.5.) 	That the Railway Recruitment Board Guwahati had published the 

result of written examination br various categories of employment notice 

no. 1/2004 in employment news in its issue dated 20-26 august, 2005, 

wherein it is mentioned that on the basis of their performance in the written 

examination, candidates bearing roll numbers as mentioned below, are 

provisionally found eligible to be called for verification of documents 

andlor viva-voice. 

In aforesaid result sheet category No. 29 of Employment Notice 

No.1/2004 was published and in said result sheet the applicant bearing Roll 

No. 52900006 found eljgible to be called for verification of Documents 

and date of Document verification was fixed on 26-8-2005 (Friday). 

A copy of result sheet of written 

examination for various categories 

including category No. 29 of Employment 

Notice NO. 1/2004 is annexed as 

Annexure NO. 5. 

4.6.) 	That, thereafter the Secretary for Chairman RRB, Guwahati had 

sent a letter NO. RRBIGI4 1/10 dtd. 28/8/2005 to the Applicant to attend the 

office of Railway Recruitment Board Guwahati on 26/8/2005 at 9.30 Firs. 

for verification of original certificates, Testimonials etc. 
A copy of call letter dtd. 8-8-2005 to the 

applicant for Document verification for the 

post of Appr. Junior Engineer  Gr.-H 

(Bridge) is annexed as Annexure No. 6. 

4.7) 	That in pursuance of aforesaid call letter dtd. 8-8-2005 the 

applicant appeared before the Chairman RRB Guwahati on 26-8-2005 for 

Document verification and submitted all the necessary educational 

Testimonials as well as document in support of Ex- Serviceman. 

7 

N 
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But dining document venfication the Chunnan RRB Guwahati had 
rv 

1 ) 

intimated the applicant that though he is selected as Ex-Servicemari for the 
post reserved for Ex-serviceman And he had shown a whimsy reason that 

the job cpuld have been assured if the applicant being ex-servicernan 
belongs to lower caste/community i.e. SC, ST, OBC for which qualifying 

mark is 25%. But in the case of general caste candidate qualifying marks is 

35%. So the applicant being the general is not entitled for the job though he 

is an ex-serviceman as he has obtained marks less than 35%. 

But the applicant had clearly expressed his view before the 

Chairman RRB Ouwahati as he had applied in the community of ex-

serviceman there is no question of applicant's caste i.e. ST, SC. OBC or 

general and once he was found eiible in written test and called for 

document verification made ex-serviceman quota now chairman cannot 

deny the applicant from empancement in final select list. But the Chairman 

RRB Guwahati declined to accept the view of the applicant 

	

4.8) 	That it is stated herein that after verification of documents the 
chairman RRB is supposed to published final results of all the candidates 
who are called for document verification and in final result it is to be 

clearly mentioned if any candidate is found ineligible showing proper 

reasons and final result to be published in employment news but in present 

case no final results are published so far. But the petitioner has come to 

know from the reliable sources that the Chairman RRB Guwahati had 

already approved panel without approving the name of the applicant under 
ex-sei-viceman and so far no name is empanelled for ex-serviceman quota 
and moreover only the applicant become qualified as ex-serviceman for 
the single post. 

	

49) 	That when the name of the applicant is not empanelled in final 
result as ex-serviceman, the applicant being ex-serviceman had written a 
letter to the Director Of Sainik Welfare Assam on 31-8-2005 in forming his 
grievances that once he is been selected as ex-serviceman there is no 
question where he belongs to ST. SC, OBC or General, etc. and after 
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receiving the letter of the applicant the Director Of Sainik Welfare Assaxn 

had written a letter no. DSW/22/23, dated 31st  Aug. 2005, to the chairman 

informing, him that as the applicant had applied and provisionally selected 

under ex-serviceman quota so his case may be considered as ex-

serviceman. 

And in reply to the letter dated 31-8-2005 of the Director of Sainik Welfare 

Assarn the Chairman had informed the Director, Sainik Welfare though the 

petitioner called for the verification of document but he is below merit as 

such he is not recommended for empanelment. And the same was informed 

to the applicant verbally by the director. 

A copy of letter dated 31-8-2005 submitted by the 

applicant to the director Sainik Welfare Assam is 

annexed as Annexure No.7 

A copy of letter dated 31-8-2005 sent by the 

director SWA to the chairman RRB is annexed as 

Annexure No. S. 

	

4.10) 	That when the applicant's case is not considered by the 

Chairman RRB, Guwahati the applicant had again sent a representation 

dated 6-10-2005 to the Chairman RRB (}uwahati vide Redg. Post 

requesting him to empanel his name under ex-servicernan quota as he was 

duly selected. But the Chairman refused to accept the registered letter of 

the applicant and as such same was returned to the applicant by the postal 

department. The reason of refusing to accept the Regd. letter of the 

applicant is best known to the chairman only. 

A copy of postal receipt dated 7-10-2005 

and envelope refusing to accept are 

annexed as Annexure No. 9 & 9A.. 

	

4.11) 	That it is submitted respectfully that once the applicant applied as 

ex-serviceman for the reserved quota of ex-serviceman and also qualified 

and provisionally found eligible in written test and was called for ,  
verification of documents now the Chairnian RRB Guwahati cannot say 



7 	 (I  

) 	that the applicant is not entitled for empaneiment wider ex-servicernan 

quota, as he does not belong t ST, SC, OBC for which qualifying mark is C4 
25% but in case of general caste candidate the qualifying marks is 35°/i and 

the petitioner has got less mark than general candidate i.e. 350/,D . the said 

view of the chairman is totally wrong and taken in malafide and his vested 

interest is not fulfilled. 

4.12) That the term "ex-serviceman candidates specifically described in 

column no. S of employment notice as 1/2004 as follows: 

EX-SERYCICEMAN CANDIDATES: 
That Employment Notice contains vacancies reserved for ex- 

serviceman irrespective of their community. However ex-

serviceman may also apply against other vacancies for which 

they will be granted age relaxation and fees exemption as 

indicated in paras 4 and 7. 

The term ex-serviceman means a person, who has served in 

any rank (whether as a combatant or non-combatant) in the 

regular anny,. Navy or Air Force of the Indian Union but does 

not include a person who has served in the Defence Security 

Corps, the General Reserve Engineering Force, the Lok 

Sanayak Sena and the Para Military Forces, and 

Who has retired from such service afier earning his/her 

pension or 

Who has been released from such service on medical 

pounds attributable to military service or circumstances 

beyond his and awarded medical or other disability person 

or 

Who has been released otherwise than on his own request 

as a. result of reduction in such establishment or 
Who has been released from such service after completing 

the specific period of engagement otherwise than on his 

own request or by,  way of dismissal of discharge on 
account of misconduct or inefficiency and has been given 
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) 	 a gratuity and includes persons of the Territorial Army of 

the following categories: 

Pension holders for continuous embodies service 

Pensions with disabilities attributable to military 

service and 

Gallantry award winners. 

EXPLANATION: The persons serving in the Armed Forces of the Union, 

who on retirement from service would come under the categOry of Ex-

serviceman, may be permitted to apply for re-employment one year before 

the completion of the specific terms of engagement and avail themselves of 

all concessions available to ex-servicernan but shall not be permitted to 

leave the unit until they complete the specific terms of engagement in the 

Aimed Forces of the Union. Service personal who are to be discharged 

from military service on or before 12/7/2004 are eligible to apply agamst 

this advertisement. 

e) Ex-servicemen who have already secured employment 

under Central Government in Group "CJD" will be permitted 

the benefit of age relaxation as prescribed for ex-serviceman 

for securing another employment in a higher grade of cadre in 

Group "CJD" under Central Government. However, such 

candidates will be eligible for the benefit of Ex-Servicemen in 

the Central Govt. jobs. 

4.13) 	That, being aggrieved the applicant had preferred an 

application Under section 19 of the Administrative Tribunal Act, 1985 

before this Hon'ble Tribunal vide. OA NO. 289/05. 

A copy of OA NO. 289/05 is annexed as 

Annexure NO.10. 

And thereafter Respondents appeared and Chairman RRB had 

ified written statement (WS) on behalf of all the Respondents wherein he 

has stated that as per Railway Board's letter dtd. 29/10/03 the applicant is 

unable to obtain qualifying marks and as per his statement, the minimum 
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qualifying marks in the written examination conducted by Railway Boards c4 
for various categores of posts are as follows:- 

Unreserved- 	 40% 

Scheduled caste and OBC- 30% 

Scheduled Tribes- 	25% 

A copy of written statement filed by 

Chairman, RRB, is annexed as 

Annexure No. 11. 

4.14) 	That after receiving WS the applicant had also ified his re- 

joiner. 

A. copy of rejoinder ified by applicant is 

annexed as Annexure NO.  12. 

4.15) 	That, thereafter the case was finally heard by Division Bench 

of this Hon'ble Tribunal and alter perusing application, written statement, 

rejoinder and records this Hon'ble Tribimal was pleased to dispose of this 

petition vide its judgmeiit and order dtd. 22/9/06. In aforesaid judgment 

contention of the parties were fully discussed. This Hon'ble Tribunal had 

directed the Respondents to reconsider the candidature of the applicant who 

had applied against the vacancy reserved for ex-servicem2n in the 

employment notice 0 1/04 as per the norms prescribed for the same and 

pass appropriate order within a period of 2 months from the date of 

communication of this order till and order is passed the Respondents shall 

not fill up the vacancy ear-marked for the ex-serviceman in the 

employment notice no. 0 1/04 and in case it is already filled up, the same 

shall be subject to the order to be passed as indicated above. In this case 

Respondent shall issue corrigendum duly incorporating the same. 

A copy of judgment and order dtd. 22/9/06 

passed in OA 289/05 is annexed as 

Annexure No. 13. 
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4.16). 	That, thereafter the applicant had submitted an application 

along aforesaid judgment and order before the Chairman, RRB for 

compliance of the order of the Hon'bie CAT which was duly received by 

them. 

A copy of application dated 26/9/06 is 

annexed as Annexure No. 14. 

4.17) 	That, after receiving aforesaid representation dtd. 26/9/06 

the Chairman has disposed of the same as follows:- 

RAILWAY RECRUITMENT BOARD: : GUWAHATI 

Station Road, Panbazar, Guwahati-781001 

No. E/RRB/G/OA/289/05(MS) 	Dated: 31st Oct, 2006. 

To, 

Sun Manabendra Saikia 

C/o Balen Ch. Sailth 

Viii: Raidangia, 

P.O:Aibheti 

P.S: Jajon. Dist: Nag4on 

Assam 

Sub:- Disposal of your representation dtd. 26/9/06 in the light 

of Hon'ble CAT's order dtd. 22/09/06 in OA No. 285/06 

The competent authority i.e. Chairman, Railway Recruitment 

Board, Guwahati has gone thrOugh the Judgment/order dtd. 22/09/06 in OA 

No. 289/06 and after reconsidering the candidature of applicant passed the 

following order in compliance of Hon,ble Tribunals order : - 

"Notwithstanding what is contained in the Cat's order dtd. 22/9/06 in 

pursuance to QA No. 289 of 2005, my speaking orders are as follows: - 

(1) 	Shri Manabendra Sailcia, S/o Shri Balen Chandra Saikia, Viii: 

Raidangia, P.O. Aibheti, P.S. Jajari, Dist: Nagaon had applied for the 

post of JE/Il/Bridge against ESM quota 
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The selection for empanelment against any posticategory 

notified by RRB are always being done on the basis of performance in 

the written examination (purely on merit all India basis) subject to 

fulfiThnent of all the eligibility conditions as per notifications. However, 

in case of any discrepancy/mis-statement given by the candidate, his/her 

candidature may be rejected at the time of verification of original 

documents even after appointment or at any stage 

In tenris of Rly. Board's letter No. 99/E(RRB)/26/3 dtd. 

29/10/03 the qualifying marks in the written Test are as under 

UR- 40% 

Sc- 30% 

OBc- 30% 

ST- 25% 

Since Shri Manahendra Saikia on verification of documents it was 

ascertained that he belonged to Unreserved Community against Ex-

servicemen quota. As such, minimum-qualifying marks to an 

unreserved candidate is 40% and we cannot go lower down of the 

40% qualifying marks as laid down by Riy. Board's above 

mentioned circular. 

\ride para 2 of this office call letter for document verification 

No. RRBIG!4 1110 dtd. 818105 it is stated that since Shri Manahendra 

Saikia could only secure 25.33% out of 100 (hundred) marks in the 

written examination for the post of JE/IL/Bridge does not himself 

qualify as Ex-servicemen (UR) candidate. As such, he has got no right 

to claim. for empanehnent as Ex-servicemen (UR) candidate for which 

he had applied for in response to category No. 29 for the post of 

JE/TI/Bridge of Ernpanehnent Notice No. I of 2004 

The reason for calling in the verification of original 
documents had already beenindicated vide para 5 (facts of the case) in 

our PWC letter dtd. 9/0112006. However, on verification of documents 

it is found that Sini Manabendra Saikia belonged to Ex-servicemen HR 

Comrriunity. As such, he could not be empanelment to a final candidate 
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in the written examination whatever he/she belongs to any community 

including Ex-service Man. 

In honouring the Cat/GHY's order dtd. 22/9/06 and the 

appeal preferred by Shri Manabendra Saikia.. I have gone through his 

appeal the undersigned considers that Shri Manabendra SaIkia 

cannot be empanelled since he failed to secure the minimum 

qualifying marks in the Written Examination as specified for Ex-

service man (UR) candidate" 

This is for your information please. 

A copy of impugned letter dtd. 31110106 is 
annexed as Annexure No. 15. 

4.18) 	That it is submitted respectfully that the Chairman, RRB has 

failed to comply the order of the Hon'ble Tribunal rather he has wrongly 

interpreted the judgment. Hence this application is being preferred for 

setting aside and quashing the impugned letter dtd. 31/10/06 and to pass 

necessary order on the following grounds:- 

5. 	GROUNDS FOR RELIEF:- 

(i) For that Chairman RRB has totally failed to understand that once 

the original application 289/05 was disposed of by the Hon'ble 

Tribunal perusing application of the applicant, grounds taken in 

WS filed by the Chairman RRB, rejoinder filed by the applicant, 

perusing records and submission advanced by the parties. Now 

the Chairman RB who is directed to comply the judgment and 
order of the Tribunal cannot rejectldisobey the judgment and 
order of the Tribunal at his suit will taking same grounds which 

are taken in W.S. as because the Hon'ble Tribunal had passed its 

judgment clearly discussing about the minimum qualifying marks 

required for ex-servicenan. Thereby the Chairman has committed 

irregularity and illegality in passing the impugned order dtd. 

31110106, which diseases to be set aside and quashed by this 
Hon'ble Tribunal. 

I 
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For that, the Chairman RRB Guwahati failed to understand that 

the Railway Board's letter dtd. 29/10/03 doesnot discuss about 
1 j 

the minimum qualifying marks in written examination for ex-

serviceman. In said letter it is clearly mention as follows:-
unreserved - 40% 

SC and OBC - 30% 

ST- 	25?/o 

And nothing has been mentioned about ex-serviceman but the 

Chairman intentionally showing this letter only to mislead this 
Hon'ble Tribunal. 

For that, the Chainnan RRB Guwahati failed to understand that 

when an ex-servicemami applies against vacancy reserved for ex-

serviceman, he has to he selected first under the reservation 

provided for the same and thereafter only placed in appropriate 

caste i.e. ST, SC, OBC/General Category if required. 

For that, Chairman RRB has failed to understand that once post is 

reserved for ex-servicernan it ineaiis for the all eligible ex-

serviceman and there cannot be further caste like OBC, ST, SC 
etc. In the reserved quota for ex-serviceman. 

For that, the Chairman has intentionally and deliberately violated 
the order interpreting the judgment like appellate court which 

cannot be allowed. Thereby the impugned letter 31/10/06 is liable 
to be set aside and quashed. 

5. 	DETAILS OF REMEDIES EXHAUSTED 

The applicant begs to state that he had exhausted all the remedies and there 

is no other alternative remedy other than to approach this Hon'ble Tribunal 
by way of filing this application. 
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ill- 

' 	7. THIS MATTER IS NOT PREVIOUSLY FILED OR PENDING 
BEFORE ANY OTHER COURT:  

The applicant begs to state that the applicant has neither 

preferred and ified any application in this regard before this Hon'ble 
Tribunal for pending similar mater any other court. 

8. 	RELIEF SOUGHT FOR: 

Under the above fact and circumstances the applicant prays 
that this application may kindly be admitted, records may be called for and 

after hearing the parties, perusing records, show cause if any the following 
relief may kindly be granted to the applicant. 

8.1. To set aside and quash the impugned letter No. 
FJRB/G/OA/2891 105(MS) dtd. 31st Oct, 2006 issued by the Chairman RRJ3 
Guwahati whereby he stated that "in honouring the CatlGhy's order dtd. 

22/9/06 and the appeal preferred by Shri Manabendra Saikia, I have gone 

through his appeal : the undersigned considers that Shri Manabendra Saikia 

cannot be empanelied since he failed to secure the minimum qualifying 

marks in the written examination as specified for ex-serviceman (UR) 
candidate." 

8.2. To issue clear direction to the Chairman RRB to appoint the 

petitioner in the post of Appr. Junior Engineer Grade-Il (Bridge) applied 

against the vacancy reserved for ex-serviceman in the Employment Notice 
of 01/04. 

8.3. Any other relief/relieves to which the applicant is entitled to under 

the above facts and circumstances of the case and. deem fit and proper by 
this Hon'ble Court. 

9. 	INTERIM ORDER PRAYED FOR; 

Pending disposal of this application your lordship may be pleased to direct 
the Respondents more particularly Respondent NO. 3, Chairman RB not to 
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-\ 	fill up the vacancy earmarked for the ex-serviceman in the Employment 

notice NO. 01/04 and in case it is filed, it is to be subject to the result of 
this application. 

10. 	PARTICULARS: 
I. 	ipo. no. Caq 9 9 19 4-1  

H. 	Date Issue 	( 

IlL Issued from GPO, Guwahati 

IV. Payable at CAT, Guwahati 

VERIFICATION 

I, Shri Manabendra Saikia, S/o Shri Balen Cli. Sailcia, aged about 41 
years, resident of village- Raidongia, P.0: Aibheti, PS: Jajori, fist:-
Nagaon, Assam do hereby state and verify as follows:- 

That, I am the applicant and fully aware about the facts and 

circumstances of this case as suit I am fully competent to sign this 
verification. 

That the statements made inpara 

Are true to my 	knowledge and those made in para , 
tj 

.'i :..,. .i.A:?''i, 	etojrnjLa(jnas 

derived from records and rests are humble submission. 

I sign this verification on this .....?. I ci day of 

2007 at Guwahati. 

\fQ!'6L9Z ,gak 
Signature 

0 
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APPPOYED CONTENTS OF DISCHARGE BOOK 	I 	_______________________________________________ 

No 	 Suggested Contents 	 Remarks 	
7 alterations. eraSures of entries or any attempt at tampering 

Part I - General Instructions 	
constitutes a grave offence and will render the persons 
concerned liable to prosecution. Amendment if necessary to 

	

1 (a) The term family include Wife/husband unmarried children 	
be efiected only under the seal of Issuing authority / AFRO 

including step/adopted children upto 25 ye ars 	age who are 	 Part II 

dependent on the pensioner 2. Incorporate the fIIowiflg instructions regarding: - 
 

Non pensioner are not entitled to medical attendance .  
treatment from service sources. 	

(a) Registration, Employment and other Assistance. 

The finder of this ceiticate has no right to retain it 
He should either deposit this with the nearest Police Station 
or post this to AOC Air Force Record CTice Subroto Park 
N DV 000' 

IT- 

ewe 

5 
.4 

() Colour of eyes ....... ................... .... 	................................. .. 

(h) 	Height ........................... . ...... .. 	....... 

(1) Identification 

(k) Marital Status 

(1) Full name of ife or 

(in) ermanent l-omc AddreeS 

(I) U S N. 

---- ...... 	 c 

- 

-- . 	. 	... 

- 	- 	----- 	- 	 ---- 	 --- 

Part Ill - Personal Particulars 

(a) Name in full (in Capital Letters)............................................... 

.............................. 

Sevice 	 ........ Rank 

( 	Fathers name in full 

Rsigior.................... .. 

id Vether Scheduled Caste; Schede 	tDC ........ 

Cae (if an/ 



. .lie .: 	 7 . 	. 	•. 	
. 

I 	 2 

ii) Post Office 	
..-... 	 PartIV -  ServiceParticulars 

- 	(iv) Telegrap Ofjc&.. 	 ..-- 	 3 Enr edrn Indian Air Force as 41,  
Tehsil  

Nearest Railway Station 	 4 Date oIAttestation 	 t 990 

- -. 	 '(Dale of Oath cf Allegiance taken) 
- 	 ... 	 - 

(vu)District 	,. 	 ' 	 j\ 	 - 
- - 	 - 	- 	 Tr1 	r,lr' 	.,,it) 	V 	rc 	 hAn r$I 	I S 	d#c 

• 	 : 	 - - 	
:' 

(vui) State 	 - 	 6 R+eased I R4-wed / Discharged / D-icmicccd from Service with! 
w4.t pension . 	I as an Ex servicemen with / wttho-ut Medical! 

RSB and ZSB serving the area 	2  :JNWi. Canteen facilities on M J4PQYby the order of -!bJ 
• 	 dcd- L 	&o; 

P'n Code 	.. 	 - 

- 

- 	 ..•--.. 

2____________________ 3  

•. 	 . 	., 	7. Reas.on frReIease / discharge 
• 	 . 

8 (a) ReserXfe Liability, if any 1 	years 

(b) . Terms .of . Efl .gagemeflt.................... 

Trade in which served 

Details of Sea/Air Service.2 ....years..'.....rnonths.  ..... t.STdCYS 

War Service Showing Theatre of Op.eratcfl 

Service abroad 
(a) Count' ........... ........... (b) Appointment ............ .................. 

c) From ............. t4J.—...........to .................. ................ 

- 

13 Monthly Rate of Pay and Allowances 

14Nidal/Decorations/Cornmendations/Meti0 in DespatcheS 

34l......... 

Character assessed at the time of 

EiLi - QualificatiOnS & CouiS 

Civil Educaiional qualifications 

(a) t the time 01 ioirnng service 

b)Acquirad whUe in serV.iCe ... 	 c  
xt 



- 

-.-- 	
; 

• -' . $ - .--.--,.----- 	 - 	 k__ 	" 	• 

.: 	- 	: 	•- 	- 	- 	S 	: 	• 	; 	- 	• 	. 	 .5 	5- ... . S . 	• 	 : 	. 	• 	; 	 S S 	S S 	 • 	S 	• 

.4 . 

3 - - 	 2 	 - 3 	C 

 ..... 5----- ___5' _____- __________________\_____ ' ________ _/,_____________________- 	- 	
5- 	 4 

17 ServceTeSt & Exam1natIOflPaSSed 	- 

: 

18 7 

	

 Specialist/ServiCe Courses undergone 	c, ti 	4OZ . 	 DerendefltS 

- --- pGtjA& 	N1-L 	 I 
19 Foreign Language Courses passed 	 - 	 - 

15  

20 ProficienCy, in professional trade 	
t-o 

21 Resettlement/VocatIonaI CourseUflderOfle 	R- 

Pa _VI -Medical _Record 
22 Details of battie wounds disability with percentage 

. 5 .- 

2 	 3 

27 Details of T A Service 

a) Dafe of embodiment 
71 

(b) Date of dis-embodimeat 

28..'Priorityfor re-employment as per Govt. of India letter No. 

29 Eouato of Service eaLca3onal qualiricatior wh cilvil 
educat 1caIouaIificationS with au honty of Govt wl india 
I eroi) bF17A  
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. 
Edticatin.Cvi.. • 	. . 'MinbtMorne Govt of Jnd- " • 	: 	. 	. . .. 

Tfades with that of C'viI trades . 	çertiflcate Equivalent No o46/45 Estt of Jan 1946 ' 	India Cabinet Sectt 
quotulg authority of Govt of India . 	- j 

reforms 'etter N 	
eprt of Personne' and 	- 

ietter, Details of'code No Army Special 	Matrtc ° 	Estt (3; dated 07Nov74 
Army/Naval/flj Force tra'de 
J'JCO code No 	Civi1 Trade 	 .1A 	- 	Viii 

-' 	 Air.  lOrce Education Certificate 
and authoiitJbincl.uded 	 !A : .. 	 .. 	 Civil Equivalent 

- 	-; T3 	IA 	IIU 	1V IAF education test for promot,o 
10 the rank of Corporal 	 Higher Secondary 

(foii  State Govt equwatents please refer to State Govt orders) 
! Auth 	Govt of India Cabinet Se t D 

Navy EducationCert1fIcate Civil Equivalent EStt(D) dated 18 Nov 1972 	 Dtt of personnel No 6/1/72 

Higher Education Test Matnculation@ 31 	Vocatjfl/TfadeIBus 	ess for 
Boys Training Establishment Higher 	.S econdary* / 	 Which consIder-' 	ft 

4 .  

16 17 
1 	 ... 	2• 

- ...... 
2 	 3 

32 Proficiency in MTdriving Whether civil driving licence or 
34 Registration for Re-employment baage held Also which type of civilian vehicle has been driven  

(a) Heavy vehicle 	 N L 	 - (a) RSBZSB Registration - 

(b) Light vehicle (I) -R;istration Number 

G (c) Motor cycle (ii)Date 

- (iii) 	SB/ZSB (Mention Place) 
33. Financial Asis.tance  
Date of 	- 	Nature of -. 	From 	Amount - (b) CiviFEiployment Exchange Registration . 

Assistanc 	 E. 	.Pav. auth. 00 .Registat.on 	Number ....................................... ............ 

(ii) Date 

Place 



_-4,_____-- 	 -- 	.. 	-_; 	-;!. - 7-; •; 	..,--.- ---,-------- 	- 	: 	 --- -- 	--.--- -- - . 	. -- 	--. 	- ---. .,. 

19 

- 	.,. Qic 	 38 Detadsof the dependents t the time of leaving service who are 
35 EmolumentS 'ast Drawn 	 LIC 	- 	enhi1ed to receive medical/dental treatment admissib'e under the 
(Does not 1ncuoe free,  !atIo 	 - .---- : 

	-- - - z : r 	existing rules of the service - 

: 	I 	- MedcTcTht1es) i-;: 	 SeriaI No-Name 	Aae/Date of birth Refationshp 
- 	 :s 	iion EntiUemeflt 	 &u. - 	 - 	

rtX_CerIdc 	 :- 	 — - 1 ' 	 ,- 

ISS  

37 
er  	

I  	U,  

d 

Igg 



- 

k94 	'T1FT N 	r 

EXSERVICEMENIDENTITYCARD  

Io,No. 	cu t 

	

:2L(ii. 	. 
T1'T / Name iLLLJLV110 1) 

FI1 	grOtt 
Feglrnont/Corps.lA[___________ Date of blith 	L9-i 
Faiherallonjo 2JLLJ3L2iQ3n 
.qniAddross\/ ii..  

Tehell / P.S. 
R UO 

Dato°otdisclargoj Jcun 2IPen&on 

q1rrIr\ 
T 	I 	 klentiflcalionMoik 

LeitTliumb Impression 

1fv 	 II 	ii'4 
Signature of Holder  

qy 
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Please tear ott along this line and ietaln for your jecord 	 RAILWAY RECRUITMENT I3OAI1D, GUWAHAtII 7111 001 

N 11110 of tIiQ C III(lI;J tin & Addiwm 	 C'l 	E . N.NI) 

MANABENDRA SAIKIA 	 29 of 1/2004 	 52900006 	 20- 03- 2005 
VIL RAIDONGIA 

P0 AIBMETI 	 lItIt 	" / Exaoirelli011 C(iI1I10 
01ST NAI3AON 	 GOUIIOII Gomalorco College 
ASSAM 	 PIN • 702002 	 GuwaholI .70)021 

Please read and toilow the "lnstruction Overleat. 	 -. 
Evening Session 

THE QUESTION BOOKLET WILL BE DISQUALIFIED. 	 iii'rtc TIIqN /Assll, Secy. 

FREE RAILWAY PASS 
FOR SC/ST CANDIDATES ONLY: On production of this loller you are entitled to tree l(avOi by raIlway in second class only 

from 	 Sin, to 	 SIn, and back 

	

GUWAHATI 	 L 	Not Applicable 

Tiilspasa is available upin 	Not Applicable 	:. 	(AuIlIorlly: Railway Board'u loller No. E (NO) ll-O'l/RSC/ 122 dId, 23-114I) 	Ilrl 1 l•I hilt /Acr;Il. Sni:y. 

	

Co1lLclMarkiIi)-. 	 ( 	 Wront,1,ik o 
16. ,Sa:irio IniNIlod of Il)arking for Roll No., Question 'i3ookheI Series Question C,i: No., Reservation Code and Category No. iu oxpaInrd bIow. 

q.  

G6 

,. 	 :• 	 - 
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Con(rnt,oiJ 

.1 

10 

UI UI UUq 

DATE OF PUi3LICATIOr4 f: 12-96-3004 
DATEOFCLOSING 	 12-07-2004 

Applications are Invitod in the proscribed format enclosed 1)0 be neotly iypod on good quality A.4 / foolscap size paper using one side Only) from oligiblo (odin, NatIonals ftr the 
	 S following Peis, In the North East Frontier Railway. Applications complete In all respects along with reqalrod enclosures should be sent to the ASSISTANT SECRETARY RAILWAY 

RECRUITMENT BOARD, STATION ROAO, GUWAHAT1-781001, .AOSAM, by Ordinary post only, no as to ranch tite Board's oflice on or bolero 12.07.2004 TIre epp0oalloss can 
OIto be 	 , dropped in the Application Ben bept lathe RRB attire up to 1600 haors 0(12.07.2004. 

IMPORTANIr (1) The ennolope containing the application shoaid be clearly supar-acribed In RED INK "Application for the Post of __________________ 	Category No._________ 	
. . 

flo. , o,owo.,,aUia 
sono oniy one application for a Post. Ito Candiciato scb,nit8 more than one application for the satttn post, 1.1,1110, ca,tdidaturo will be cancotiot. 

3) Candidates mast till in tile application tortn in their own itandwriting and ittost sign thonisoinos, Othorwise their ceedidatoro mel tie oa'icoiiod If detected ot say stage. 
Apphcationa sent by rogistorod p050caorior or apoad post will not bn acknowledged, 
Last dots of submission of eppilcetin for candidatos res(ding in Andoman, Nicobar and Loknhwadeop (Stand, will be 27.01.2004 

(Gal 	 Name aiRes) 	 Scale of 	Age as on 	Medical 	No. 01 Vacancies No. 

	

	 Roy )ilSilP) 	0i.07.0J Slundard SCJS1 	01CC ES 	 )'öiAi. 
PARATE APPLICATIONS TO BE SUBMITTED FOR CATEGORY No.1 TO 20 

honor. 
irns ills) 

Mininrunr Educarlotial /1 eclnricai Ounlihcofion 
-  

I 
I 	Ass(slani 	 6500 - 10500 	18-37 	 2 	I 	2 	0 	2 	7 	60 

___________
Magisirain 

[Health.& 

A Universily Dcgree in Law wilh 3 years standing as a plaa 
xi Be(. Serving eniployoo who are law graduates are eio 
rodde is op rid he 

lull filling iho ab000.prescribed quahficalien my
also a 	I 

. 1 	) 2 	Malona Inspeclur Or. iii 	 5500-8000 	10-33 	C/i 	0 	1 	 0 	4 	 50 

- 

B Sc. wiih Chemislry wilh I year Diploma in HeaitWSanita
lnsgfi(irnmarncOg)(izedlnsiIioie 

3 	Extension Edacalor 	 5500-9000 	22-3 	C/i 	 0 	0 	0 	0 	. 1 	I 	60 

-  

4 	Laboralory Suporlole0800l G(. iii 	 2000-0000 	10-33 	eli 	0 	0 	0 	0 	1 	I 	eo 

- 

	

- 	 ) 

Post 	Graduaie 	in 	Sociolagy/ 	Social 	work) 	Communi
Educelion or allied subject whO similar course contacts 
Gradunfiorr in Ihn abnue dir.ciprne wilh 2 years Diploma 
Health Educailon from 5 recy9nized Uninersiiy, 
8i Bholry/ 	Miciolagy/ 	life- 

Modlal 	Lohorulory 	Tecmttwp 

lnsliluie. 

5 

I 
5 	Radiograplier Or. lii 	 4500 - 7000 	18 -33 	Bit 	0 	0 	0 	0 	J 	I 	I 	00 

6 	Warden Female 	 4500 	7000 	18-33 	Cli 	0 	0 	0 	0 	I 	1 	us 

__1--1- 

10 	n 	2 	wiIh 	Physics 	and 	Chemistry 	and 	Diploma 	ip Radiograpiryl X-Ray .  T000iricinn/ Rodlo diagnosis Technology 
(2 yeats ceusol from a recugrrieed Inslilele) or 0 Sc. wit 
diploma hr Radingraphyl X-Ray Technician) Radio thagnosi 
TnchnnioSyjjgcouL,_ ., 

ot°  

Certificate 
mlii some eepntinnce in HosInI or Hotel Management. 

r 

	

I 	 ) 7 	Pnmary Teacher (Bengali Medium) 	4500 - 7000 	20-40 	C/2 	0 	2 	

I 

15 	22 	50 

JOT or if 5 equinal 
inlermediale 	wilh 	1 	year JOT or its 	equinaleni or Senidr 
Secondary 	(plus 	X) 	oramnirraiien 	wiihiyoar' JOT 	or 	its 

I 	 I 	 I 8 	Pnmary Teachnr (Hindr Medium) 	 4500- 7000 	20 -40 	C12 	0 	0 	0 	0 	2 	2 	60 

(1) Higher Secondary c,111 	2 years JOT or its equivalent or 
inlermedaie with 	I 	ynar JOT or us 	equinalenl or Senior 	I Secondnry 	(plus 	2) 	ooaninolinrr 	with 	1 	year 	JBT 	or its 

9 	Primary Teacher (Tetegu Mod m 700O 	20-40 

-i 
' 1 

"-S 

' l 	•i 



(I 

;I. 

U 
( 

: 

I:.  

. . . . . . . . . 	

-941 

- 
-:-:;-- - :; 

;-';: 
;;7• —:-- fLo 

( 1 )2 	CII$ DtheIote Degree (or 4% Of m&k6 can be 
 there 	to 	no conildarad 	equIvalent 	to 	2I 	CIou 	whore 

dorna,COflOr 	of 	cIOO 	In 	BochnIOr 	Oo9rea) 	In 	Bengoll 

18 TGT (MIL - Bengali Medium) 5500 - 0000 20 - 40 C/2 0 0 1 0 I 2 60 iIOIOtU(O. 	(2) 	UnIveIIy 	Degree! 	OIpoma 	In 	EduCitIO 
Teaching 	4 yooro tntegrotad Degree Courne ol Regional 

• • • .••.• Colingo 01 Educoiiofl of NCERI 	(3) Corneionce to leach \_ 
, through Bengoli medium. 	 I - 

c--'1 / 
..iJniygjtL .QgEQLLji5 equivalent fr9m a recognized 

University. Dipiome to Rail Titiepol and 	lonagemonl from 

• 9 Trainee Anoistant Station Meeter 4500 - 7Q0 18 - 33 N2 II 17 25 9 • 1 93 60 the insillute of Rail Tenopod 	Ii be an  adiUOflGI desirable 
, •_______:__. - _:_ qualification._ A' i 	. - - _ _ ________ 

..._.A_.Ui'Lv'JY- .Dogieg or Its equivalent lrQm 	a 	recognized 
• 

hi 21 EnquiryCum Raoeivailon Clerk 4500-7000 1833 Cit i I _:. _iiverliy___ 	 ' . 
Mnhlrlrleiiofl 	peas 	plus 	(I) 	TI 	In 	spec4fled 	i,.daiIAct 

App 	Dioaei Aneloloni Driver 17. 07 107 40 
2l 050 - 4300 lb - 3t NI 20 3 45 At,,eiiceeirip In lire t,ede 

(I) 	
FIller 

Einctrlcien 
inoirumeol Mechonic 

• 111'i 	Mlii Wright /MaintenanCe Mechanic 

let 	Mechanic (Radlo and TV) 

. • in) 	hIocIronicO Moctionic 

. Macironic Motor Vehicle 

• 
I 

Wireman 

ted
• 	 Trocior Mechenic 

in) 	Arnroluro and Coil winder 

• 
(al) 	Mochonlc Diosoi 

; - 
(eli) 	

Hoot Engine 

• OR 	(2) 	Diploma 	in 	Mechanical! 	Elect ical! 	Electronice 
EIigd)J recognized by AICIE in lieu of  

- -• - - - - - - (a) Pass In lot year of B.Sc. (Physics) OR b) Peon In 10 • 2 
stage in Hrgher 	Secondary in 	Science tyllh Mathematical 

22 Eincirlcal Signal Malnlainnr Gr. ii 4000 - 6000 18 - 33 on I 1 1 1 1 5 60 Piryslcs or equivalent and as caeuut ESM lo( 2 yeare In S S T 
DeL 

I I 0 3 1 60 
Degree in Molalluigyi Chemical Englneerirg recognized by 

23 ChemIcal 6 Molailurglcul AsslI. Gr. I 5500 - e000 22 - 35 Eli 2 AIdE or kt.Sc. Degree In Chemistry! AppIIe Chemistry. 

.: •- 
Olpiomo In Mechanical EngIneering recognized by AICTE. 

S 	• 	Apr. Orallsman (Mechanical) 5000 - 8000 18 - 33 Cli 1 0 2 0 0 3 60 Holders 01 Draftsmanship from Recognized 	InIversiltrye also 

Apyr. Suyerviso( (Pl Way) I 4 7 113 80 B Sc. milk PhysIcs and Mathematics. Ctvll E ylneering DIploma 
25 4500 - 7000 10-33 N3 2 2 hohtnrs.reyygplred by AICTE. are also elIgIble. 

'I. I 	- 	.–wpgT,iior EngIneer Or. Ii lTMi 	• 5000 - 8000 lB - 33 
—i;-;– -- - 

- - .. - 2 - 5 60 
DpIonra In Mechanicall Electrenlco/ Pradulionl Aulomablle/ 
lvsirumenlallonglneerino recognized by A CIE. 

' 	) 27 	Appr. Section EngIneer (glnclrlcal) 	6500 - 10500 	20-35 	0/2 	I 	9. 	.1... 	.i 	i. 	..L 	L... 	DegroninEleclrl5g)g)neerinarecognized by AICTE. 

33 	li/t 	I 	1 	2 	I 	4 	0 	• 	Ito 	00ma lv Elnclrlcnl.I Eleclranlcs Engineer 	g recognized by 

I
28 Ap)grrlor Engineer Or. II lElectlznll 	0000 - 0000 	tO - 	 AICTE.  

oillMnchanic0i 	Englnori1g 	recognized 	by 
. AIdE 10 t;asir br Clvii Engineering & 5 posts for Mechanical Junior Engineer Dr. II (Bridge) 	J_QQ - 8000 	1 8 .33 

] 	
A/3 	

J 
3 	1 	3 ]7 	S[  

., 

Egggring. 	 . I 

SINGLEAPPLICATIONS TO OE SUBMITTED FOR CATEGORY He. 30 TO 33  
recognlzedCTE 

;- 	Appr. Section Engineer Oridge) 	 0500 - 10500 	20.35 	P13 	0 . 	0 1 	I 	0 	2 	3 	60 

31 	Appr. Socilen Engineer )Drawino) 	• 	6500 - 10500 	20.35 	CII 	2 	I 	I 	l 	4 	11 	60 	Degose lv Civil 	recognized by AICTE. 

32 .Appr. Section EngIneer (works) 8500 - 10000 20-35 P13 2 1 4 1 o Degree In Civil EngIneerIng recognIzed by AICTE. 
F71 

øo beo In Clvii Engineering recognized by AlCT).. 
33 Appr. Secllon Engineer ila, Wayi 	. 6500 -  I0500 20.35 N3 3 1 4 2 i 

SINGLE APPLICATIONS TO BE SUBMITTED FOR CATEGORYNO 341036  

34 1 Appr. Junior Engineer Gr.11(Works) 5000= 8000 18.33 N3 4 2 8 3 11 Za 60 	
1 

CIvIl Engineering recognized by AIdE. 

OlplOIl1OTflCVlIC(IgInnerlflg recogni.lCTE. 
r Appr. Junior EngIneer Cr. II )Oawing) 14 00 35 5000 - 8000 18-33 C/i 5 3 

1 
P6  

II_r. 
JunIor Engineer Or. II (P. Way) 	5000-8000 	I33 	Cli 	3 	I 	4 	2 	1  6 	16 	60 	 In Cwll EngineerIng recognized by AICTE. 

9 3 34 . 

SINGLE APPLICATIONS TO BE SUBMITTED FOR CATEGORY No. 37 TO 30 	 'l  

OnureolnMerl;onlcat/ 	ElecIrIcal/ 	Eleclronica 	Engineering 
37 	Appr. Seclion Engineer )Oiesei/Elecirlcai) 	0500 - 10500 	20 - 35 	BIt 	0 	0 	1 	0 	1 	2 recogctzodbyCTE. 

.--.-.--.------ - -- 
3e 	

Appr. Seclion Engineer lOiesel/ 	 OWO - 10500 	20. 35 	All 	0 	I 	0 	0 	0 	1 	60 	• 	Degree 	in 	MecIrarliceP 	ElectrIcal! 	Eleciroelca 	EngIneerIng 

nic 	 ---..- .- 	- - -.- •,-. . 	- 	. - 	 ' ' 	
ncagIvrod Iry AICTy. 

- 	 --------- I 

	

Ii' 	II 	I 	2 	II 	4 	7 	00 	liOn 	I 	Mrrr.irnriceIl 	EincirlcnIiOhrcIrorrlca005IrieeIIiig 
30 	Apyr. Sr. SaclIvrr Grqjluenr IWeholetI 	0300- 1001(1 	?O .. 	101 

SINGLE APPLICATIONS TO BE SUBMITTED FOR cATEGORY No.40 TO 43 

-. Elecirlcel/ Eng(ring recognized by 
go 	AICFE. 	Mlnimu 	50% 	01 	Ike 	total 	poole 	will 	be 	trom Appr. Jr. Eegineet..Gr. 11)C & W) 	5000 - e000 	18-33 	 nl 

meclalcal EngIvneilng discipline. - 

r -• • - - DIploma 	In 	Mer0ranlco0 EInctricoi/ Elecironlco 	EngineerIng 

41 App. ..lycl 	rrlc )DinseUMcliilrriCOi) 0000- 0000 18 -33 lI/t 2 0 3 2 4 Ii go reropvhrod lIp AICTE. Mlninrum 60% at the 10101 peale will be 
[ . 

. .. 
bi1riirrro 	ii 	MerlIn/coIl 	ElnclrlCeh 	Elocliorilcs 	Engineering 

42 Appr,llochayIc(Ulooe0ElacliiCal) 0000 -0000 10-33 li/i 2 0 II 00 rvr3lgiilorrd tIy AICTIS. MInhillum 80% at the totel polls will be 
iron nruGr'rvlcO! Eriginoerleg dlsclpilve. 

f 
Dlplomn 	in 	Meckontca l/ 	Eleclilcai/ 	Elecironlce 	Engineering - 

43 App, Jr Engineor Or. II (Workshop) 5000- 8000 18-33 Bit - 3 - 0 0 -. 0 - 7 10 60 recognIzed by AICTE. Minimum 00% 01 the Intel p0516 will be 
. from mrclarrical 2egineering dIscIpline. 

- 
SINGLE APPLICATIONS TO BE SUBMITTEO FOR CATEGORY No.44 TO 45 

Degree 	In 	Elecironlcs/ 	Eiecirlceli 	TelecommunIcatIon 

44 	Appr. Section Engineer ISiOY0O 	0500- 105001 20 	35 	AI3 	1 	1 	4 	I 	5 	12 	60 	Engiovorleg recolJnlzed by AICTE. 

Degree 	I nlcal/ 	Teiecammunlcatlon n 	EloclIonIcel 	Elec 
45 Appr. Section EngIneer Irelecomi 0000-10000 20- 35, N3 2 0 I I 3 7 80 recogrrinod by AICIE or M.Sc. IEleclremCsl. 

SINGLE APPLICATIONS TO BE SUBMITTEO FOR CATEGORY Ne. 46 TO 47 

EprJonrEvgivear Sr. II I1ncen) 	00 	A13 	
7 	- 	- 	

Iir(ro.I ' 	jrICel 	Eiectrtcaw 	Telecommunlcollon 

• 
Oijrl3rrn 	irr 	Eljrclronlcsl 	EIecirlcaU 	TeiecommoniCaIlOn 

5000 	 33 	/V3 	1 	0 	2 	I 	0 	80 47 	App. Junior EngIneer Or II 1010001) 	_aø[_ 	 ErigirrrwIngrecopvlznd by AIdE. 
-------------------------

SINGLE APPLICATIONS TO BE SUOM1TTED.FOR CATEGORY 
- 
No.45 TO 40 

. ------------ 

(in) 	Matricolnlion 	(101k 	ciaes 	pass) 	and 	Ill 	cerlificate 	in 
Elerirlclorr 	EIeclricai 	nl(erl 	Wireman 	Trede 	and 	1 	year 
e,l,vrerrcr on cosnol ESM in S A T Deportment OR 16) Mull 

48 EiocIric Signal Mainlairrnr Or. III 3050 - 4590 10.33 01 0 4 10 5 25 50 40 	be 	p 	Cnerrni 	ESMiElectrical 	Filler for 	3 	years 	in 	S 	& 	1 
OnhiOtirreril OR Id Pass In n 2 SIege in Higher Secondary with 
II ry s.s & MaIirenrnIicO 01 Its equivalent. 

)a)f'iis6;;.to in l-(lgiier Seconitoly wilk Malitemallca 
011 Plryslcn 01 eqolvaloni OR (k) Malrlculolion and 	(I) Ill 
corirlicnie hr PIechioll Radia/ Wtroioss/ Teiecommunlcallonl 

ill 33 U (V 1mm 	old I yeor eaperience as caeuoi TCM,WM In S & T —__ ecnsnicai:lnialnnrOr 
Deporireerri Oil Id  I/us) be a casual TCMI'WM for 3 year. In S 
& I OepoOrr1etri_ • 	 contiyyoØ. 

0. 



rl. )u/)?... ...freI 	 I 

-. 
Traffic Apprentice 	

T11 

 - 
6500-9000 8-33 Al2 

- 
3 4 8 4 

. 

- 

18 38 60 

-niversity 	Degree 	or 	lie 	nquivaleflt 	from 	a 	recoglrizea 
Univelsity DIplomo In Roll Trinopori and Management horn 
the Inslitulo of Rail Transport -will be an additional deelrable. 
qualiflcatlon. 

L 
611 	ommetClal ApprentIce 

7 
6500- 9000 W  18-33 c/I I 3 6 2 

- 
a 21 	- 65 

greej.ffiffl a recognized Unlvatelty or Its equivalent. DIpiomal 
In Rail Transport arrd Management loan the Institute of Rati 
Transport will be an additinnat desirable qua/Scat/an. 

— 
SINGLE APPLICATIONS TO BE SUBMITtED 

TOT (DrawIng - BengalI Mudlunr) 

FOR CATEGORY 

0000- 0000 

No. 

26-40 

62 TO 83 

C/2 

- 

0 

- 

0 

- 

0 

- 

0 I 1 

— 

80 

(1) MA Degree In Drawing and Peintingl Fine Arts- from a 
recognIzed UnIverSIty or BA (Hone.) In Art and Art Education or 
2 C/use BacIreIore Degree with Drawing and PalnIlng/ Fine 
Ar/s with rnlrrlmarn 2 years full-lime DIploma from a recognized 
Inst/lu/n or HIgher Secnrrdery/ I,rlerrnedlale with inlrrimum 4 
yearn tall linre D/pinnla In Pahrtlng/ Fine Arts or part time 
Diplorrra of not less lImo 5 years duratIOn. (2) Competence to 
teoclr tirrooglm Berrgail medium. (3) Desirable at feast 2 years 
loaclrole Irriiiing cooree frown recogrrlzed InstItute or 2 yeere 
lenctrlrrg aoperlerrce In a reoogrrloed InslI/ule. 

62 

53 
- 

TOT (Drawing - Enghsh Medium) 5500 -9000 20-40 C12 0 0 0 0 1 1 60 

(I) MA Degree in Drowing and Palnllng/ Finn Arts from 
recogrrlzad Urrlvorsily or BA fHoIrs.) In Art and Art EduCatIon or  
2,u Class BaclreIors Degree with DrawIng and Palntlng/ Fln 
Ails with rriimmimrru,rl 2 years lull I/inn Dlplonra from a recogmrlz 
lrrstllule or Higher Secondnry/ Irrlammediata with mlnlmarrr 4 
years full time Dip/area In PaintIngt Fine Arts or part tlmq 
Diploma of not less than 5 years duratiOn. (2) Comrrpelenco- tr 
teach lhrough English medium. (3) DesIrable at least 2 year 
teachers Irairring course trorri a recognized institute or 2 year 
leaching enperiermce in a recognIzed Irro/Iluto. - 

54 

SINGLE APPLICAT1DNS-TO BE SUBMITtED 

'TI (Enghian Medlumn) 

FOR CATEGORY 

5500-9000 

No 

20-40 C12 0 0 0 
I 

0 

I 

1 1 60 

64 TO 58  
Ill Graduale from a recognized University with Diploma I 

recognized 	CurnpotenC 
toleachllrroi,9n0!fl.tr.tmr. 
(1) Graduate fmormr a recogmrlzed 	Untoerslly with Diploma hI 

55 PTI (Bengali Medirrn( 5500-9000 20-40 Cl2 0 0 0 0 2 2 80 reCQgflhiedUversilyaflm//.higfrefSeconduy(2) Compelenci  
thlaachraughyjffi0hintft 	 - 

1. 	11 tlrtc1`11 011tt-1I;1114lI•1G-6 

1 I 	ABaREvIAT/oNs USED: SC Scheduled Caste ST Schedoted Tribe OBC 0/hrur Uackword Ciseses 	ESM En gemnicenmen UR Urm Rasorued PH PhysIcally Handicap ad 

Appr. • Appren/ICe 	IPO • IndlunPus/al Order 	f/RB • Rol/way Recroilomnnl 000rd 	RSRI' Railway Services Reelaed Pay 

1.2 	The poate are temporary and lihely 10 be made permanent. 

1.3 	
The manlhly enralumenin on succeselul cumpielion of training. wherever applicable. will be on lire rrnimnlrnumn of the scale of pay p/us DA as admrsslble tromn tinroic time. tn-addition emptayee will 
gel House RenI Al/owonce and Cily Compensa/ory Allowance depnnding on the plaCe of posting. New Pension system inlnoduced from 01.04.2004 will be a1rpilcab/e, enelsagmng cempulory 
contnibullon @10% 01 BasIc Pay 6 DA by Railway employnos and matching covtribuhion by Government wohld badepoSiled in a non.wilhdrawable pension acouvt. Dating Irainlog period pnly 
alipend will be paid as applicable. The selecled candidales are llab/e to be pasted any where On Northeast Froolier Railway. Candidalas will have to gIve ceCuriiv deposit and eaecute lndenisity,. 

Bond wherever necessary.  

1.4 	There Is no macama/ian for peraons with disabilities In fir/s emplaymen/ Notice. General Manager (P), NonIrreast Framnller Railway, will li/I In the ouola roserved for persons with dlaabiltIee 

aepanbtely. 	 . 

1.5 	
The vacancies shown above are pruvlaianal and liable to earn. In case the eacancy position. for any calegory is reduced Or-even made n/i, RRB is cvi Irubie to compensa/e the applicant farany 

consequential damage/lass.  

'Vacancie5 of Ex-Servicewan given In the table are not separate but Inciudod In the lolal number of nacancmoo 	 .- .- 	 . 

- 	— 	 -- 	 -- 
1 	

Apart from aignlng on photograph, the candidate is required In 51gm belOw pho/ograpbr of lire place In Appiica/iorr Form. TIre signatures on Appllca/iov Farm. Ansurer Sheet, Oaesllav Baoklet and 
u/her p/aces should be Identical. Signatures at the time of applIcation, wni/ten examination, interview or docurnonl verificatIon In dlffetarrt olyle may result In cuvcnllation of candidature. - 	- 

1 .8 	
Oelore app/yirrg for the post the CandidaIeo should ensuro that he/she fulfils the eligibility nnrnru. The carrdidahe sirauid have the requisile Edocahrarrail rechoicut quuhloCalrons from recognIzed 
Unlversi/y/Inalilule as on the dale Of submission of tIre applicallon and should encl050 with IheirappilCation etleslad copies by gazetted officer, certilicaies, mare sheets Insupport at trueing the 
requlolle qualification. The candidate must enclose I/re prosf of quellticalion. Those awoillngreaol/e at/he 11031 eaomirraliona peed not apply. 	 - 

1.9 	
Separai'e.appllcations are tube Oiled for Cal. Na. 11029 (one applicallon for each calogory). A simrgle applica/ido is to be filled for calegories 30/033,341035, 371039.401043,44 to 45. 46 

1047.481049,50 to 51,S2 1063 and 541055. 

1.10 Serving Defence Personnel likely tube re/eased wIlhirl oneyear of tlme.cios/mrg date can olso apply agairmsl ESM Quo/a. 

1.11 	
The cavdldales who have been debarred lrunr all RRB énaminoll000 or the period at dobarnivg such candidale Is not completed, need not apply. Therr applicatiOns will be rejecled, whenever 

deleclad. 	 - 

.12 Any subsequent changes 10160 terms and conditions of this Employrnevl NolICO on per eutovh roles will sland good 

1,13 	
While all candidates Irrospechive of conrrnunilylgroaP will be considered agalmrst UR vacormcies, agtmirlsl currrrrruriltyigmoup quo/a vacancies only camrdldole-n beluimirivg to that comnranity/yroup wIll 
be Considered For this purpose. SCISTIOBC canoidales shourd furnish Ca5le Cerlihcale Ironm comnpelen/ authorities. In case of OBC, the cerhrhcale slrouid sper:iaily /ndlcale that the candidate 
doeo not belong to the Pemsons/Secllurrs Icmeumy layerf mentioned In Col. 3 of tIre Schedule 01 tIme Govnmvmevl at lrrdia. Department of Personnel and Trslnrrmg G.M. no. 3603313/2004-Eott. 
(Res) dated 08 03 2004 and the cerliticale should be in the prescribed Ionm circulated by MinIsIry at Personal and Training, Public Grievances and PonulOns. Oeparlwent of Personnel and 
Training. Govemnmnnl of India. The candidales be/ongivg to SCJST/OBC should clearly Indicale the some in the applicaliorr (even when applying for Ut1 nucancy) and should attach proof of the 

- some in the upecitied format failing which they will be treated as unreserved and subsequeol represenlahi005 for change of communIty slabs will 001 be eniertui'ned. 

1.14 	Solectlàn/RecOrrbmnendallurr by RRB does not cooler upon candidates any rlghl of appoinlmermf in Railway. 

1.15 	
The entrance in eeanmtriatlon Is provisional as applications are checked thurouglrly la/er on. II u cundidale dons not luillit any co,rdihlori givorm In this Employment Notica. his/her candidalabe will 

be cancel/ad at any stage whenever the discrepancy is nolrced. 

Thumb impression mniusl be cloar and complele in Application Form (specially middle porliorr). Ridges mrraet be soon clearly. 

1,11 	Selected male caodrdales who are linaily appuiritud are liable for nc/me service In Railway Engmmmeer's Unmil of Temnrlurral Army. 

1,18 	
Dole of eoamnrinallon and mesull of euanrloaliun are pub//sIred in Emrmp/oyinnrfh Nenvs. lanaI doilies and wotrsiio lrllp ilwun'w.rattwayrecmaltmmmerrl.org. Colt lellora br writ/en eoamnrinatlon are sent Is 

appicanie post /under centrlrcate at postirrnf. RHO will 00160 mnspunsibie for pus/al rtniny or nnrorrg rtnrvery I/RB dons nnl.send reply to condidalee who are 001 .lelected ln,wnllten eoamlnation. 

1 ra 	Free second c/ass Ruiiwan Pass as arid when adrnisoib/n will be issued to Inre carrdirla/os brrloirgmnu to SCIST csmnrnUnlhlee when lhrep are called her wrrt/en em.ewlnatran or Interview provided 
they submit valid caste cerlihicale. All ulher carndrdales ano required ho oppoor In Irma 000r,iirralroirs at their owrm cast. 

5.20 Seiecled candidates will have 10 undergo Irairriog wirerever required for I/rein category.  

1.21 	Ladies are also eligible Howeoer II may be rio/ed Ihmal 0051 of  tIre vacammcins iouoiuOe duties wlriclr are arduous in nature amrd called for working/n simrlts at odd hours and SI road side 51011055 

also, away from head quarter. 	 - 

-- 

	

	1 7,2 .Candidale shuui/ 11111 aool'ColIon honor in Iris/iron n,nrm h,mrrdwilrrrlt. 11410 burr -i irul Gonlobody also has /11104 h/Ia borrre, limo commdlrfatura will be  

1.23 CAUTION: 

1,23,1 Any nrole,lals suppression of facts or sutrmnnlllhrrg forgo cort/ficaleicosto cemllllualo try e cemmritriisbe for sesirrlrmg ellglirtlity emrdlor etttelrrlmmg srle(ioihe, teoiudteg free Macel for 
appoerlmng in tire seorelnatlon straIt be Ilabto to not only for re(nctiumr of Im/shirer cnrmcllrtannire for ilia tmortictrtar necraltmnmommt for wlrlclm ire/sIre Ira, apimhtad, but Ire/sire will also be 
dobarrud from all aoamrnleatlorre cumrducted by all RRt5s all over the 000nitry (era Irenlad at 2 years and Ieeaf ecrlan witureeer wa,rarrtod, 

1,23.2 Any caedldato tonnrmnt nrslmrg ummfolr rrmearrs 1mm tiro eeaemlmmatlomr or doputlmmg sorrro ammo otsO 1mm trlelinor phaco will Ire dobarred fronir all tire Rh/Re for h/tat/rune, Such candidates will also be 

prosecuted by lodgtlrg FIll. 	 - 

1,23.3 Candtdatee subrmrltilnrg dup/icatu applicatlorre for rho samnnnt caiugury will mInim Inn cnrmslilm,rod. ttvnmn II srrchn a canmdldnbe gets selected lrradvertorntty. Ire/she will not be offered 

appolnrtnraet tator on arid to oeee tlrbla ta bo ntebarrud frumrr all I/RB 000nnrirm3tluirs for a poniud ot two years. 	 - 

1.23.4 CANDIDATES TRYING TO USE INFLUENCE OR UNFAIR MEANS WOULD BE DlsoItnLlrlEo FROM SELECTION. CObltmnlrrQd 

- 	 ----- 	 Confirm a 



a. _____ 
2 1 	

The selection will be made strictly as per merit, on ye basis of wrrltelr enarrrlrr3horl. lii addition. Aphiudeiskili ler,rlerlervieW will also be conducted wherever applicable. 

2 2 	
The arrway Recrurtererri Board at its drsrarr nra irard additional wrillefl teslIslIskill leslls) andior irrleruiew if considered necessary. for all or a limited number o candidates inciudleg 

absentees OS may be deemed lii by Railway Recruitnrorrt Bnard, 	 - 

2.3 	
The syllabus tar the written enamrnahOn will be generally irr conlOrrnily whIr lire educational slarrdurdS aiid101 lecireiCOl qsaliiicalimrs prescribed for tile posts The quosllOrrS wil be of objective nature 
en General Knowledge. General hrrglish. General Arillinrielic. analytical and quarililative shills arrd knowledge iv tIre subtoCIs covered no pad of minimum eduCaltoflal/techdtcat quallltcatrOfl for the 

pesla, subject to minor narialiOes The wnillan eoamirraliOn shall consist of one silting at about 00 mirrutos duration 

24 	

The questiunt foe the Aptitude Test (only br Trairree ASM arid AnpreritiCe DAD) will be mainly to test perception. anarytical arid reaserrinig power of tire candidates retenant to he safety coteaurles. 

2 5 	
The Answer Sheets (OMRI will be in duplicate OSil5 carbonless paper arid ovatoariorl Is corrryuteri100. TIre Qonstiarl BonMet and the Arrswor Streets are to be returned bac in the enamlnatlon hatt 

without fail by the candidates  for evaluation There shall be legalise marks deduCted tar, eactr wrorrg answer 	
D3 ut hiro allotted rrraiks tar each qoeslian 

2.6 	
The dote and noose at the written euamiflaiion and Aptitodelskill tes0interiow will be hoed by the RRB.and wig be intimated to the eilgibte candldateo in due course. Requeut or postponement 01 Ihe 

eoamieatlo Interview and changa of ceelertoenue will not be errlcrtanrred. 
wherever provided. plus clearIng Aplitudet shill lesU abbe test 

2.7 	
Final selection will be based on the total marks obtained lathe written eoowinatiun and intemiew. 

	
etc as rsquird 

ssing requisite Medical Fitness Teel canduclad by the Railway Administration. 

2 B 	The appointment of selected candidate Is subject to his pa  

3. INEM 
The candidate recomnreflded for appointment wilt have to pass rertuisite rrirndical titv000 test(s) corrducled by tIre Railway Adirrtniarraliun to ensuro that the candidate care 

S 

duties connected with tine post Visual Acquity Standard is nile 01 tin irriporlairl criteria of medical Intiress of railway stall. Candidates are riot eligible for any alternative eppalre 
medical enamlrtaliun conducted by lire Ruinwoys batore appointment, tar any reason-The erodrcai standards for dittererrt categories are orrtivred below 

t cleat Fog 

1: 	PhysiCally fit irr all reottectS Visual Standards - Distance Vision: bib. 616 willrgot glasses. Near Vrsiorl. Sri. 0.6, 0.0 wlthoot glasses (mos 

A..-  Birrocoter Vision. Field of Vivian & Night Visroir rniusl tin present. 

A —2 	
Plrybicimily lit 10011 respocto. Vivat Standards - Distairco Visioir 619. 6/9 withOut glasses. Noar Vision. Sit..0.6, 0.6 without giasseo. Colour Vision, BinOcti 

Night Vision must be present. 
nr without glasses. Cola s. Near Vision. Sir: 5.6, 0.5 wil 

A _3 	
Physically ht in air respncls Visual Standards - DislurrCn Visinir. 019, 019 with or without glasse

ir   

Field of Vilan & Night Vision must be present. 

B - i. 	
physically lit inn all rusyecls Visual Standards-' Oiarairev Vision, gig. 6112 wilir or willinul glasses (pourer not to eacead •t- 'iDi. Near Violas Sn 

ga, 
when reading or close work is required. Colour Vision, Binocular Vision and i4i0mnt Vision nrust be present. 

B —2: 	- Similar as abooe - 

ci. 	- Physically fit in all respects Visual Stairdards - Disiaece VisiOn 6112. GlIb with or wiltroul glasses. Near Vision. Sn: 0.6. 0.6 wither without glasses wl 

required. 

c — a 	
physically ht 10011 respects Visoal Standards - Distance Vision: Oil?. Nil with or wilinOut glasses. Near Vision. Sn. 0.6 combined wither without glosses 

is required. 

cally hI to carry out the 
nt if they tell in the final 

Test). Colour Vision, 

Visioe,FleldofVistOfl& 

/15100, Binucular Vision, 

with or without giasoes' 

reading or close work is 

reading or close work 

nil 

I, 

The above medical standards (crileria( are indicative and rot enhauslrve and appiy to candidates in general. 

(b) 	For Ea.ServiCemee. dillerent otarrdards apply. 

(C) 	
Carrdidalns applying for tIle pool of Tmalrroo ASM and Ayprinintrco DAD strould evcrase medical cerlihicata from a Registered Eye Specialist as per preacribed format (Annexure —3). 

4._ 
The tower and upper age limit indicated will be rechorred as err 01/0712004. TIre uyyer oge unit is rolasabte as ocder sub(Oct to subrrrissinir af rerfutsile certificate - -----------  

a) 	By 5 years for SC/Sy candidales. 	 . 	

,. 

b( 	By 3 years far COC r.nrididOles. 

C) 	
By 5 years for Bonotide displaced Goldsrrnilfrt. 
By tO years fm physically hanndlcaype,d. 
By 5 years for peroans who ordinarily domiciled lire Kashmir Division of the slate of .lammo and Kasfrmir from 0110111900 to f1t12/1989. 
For be SeroicemeO up to the eslent of sernico rendered in deleirse plus 3 years provided they have pulls more lInen 6 marrlfr'..uer0lCe after alteotation and op to the age of 40 years 

for nesernists not employed In government semsico. 

g) 	
Up ho lIre eelenl ol oernice rendered by Group 'C' and Groop 0 Railway Stall arid casual tetaours/substltU(ns. provided that they have put 10 minimum of 3 yearo of service 

(ceehree055 or brakes) subject -Ia epper age limit of 40 yenna for Genrnrai candidateS, 45 ye 	ti s and Institutes up to 5 yrrarS service rendered in such organie,allOes sobject to 
ars far SCIST carndndaies and 43 years fur OBC candld8aa. For working in Quasi-

Adminishiative offices of lIme RaIlway organiieuliurl such as Railway Carnbonnrs. Ce.oyerative Sociee  
upper age mmmli 0)35 years. 

Ii) 	
Upper age limit in case of widawo. diuotCed wonrrenm and woitneni judicially separated franrl Iheir'huubantd but 

1101 nenramtiod silaS be reiaeed up 1035 years for General and 40 years 

for SCIST candidates. 

r 	
irnntstnedhnve of Ifrenr conmlrrummhiy. Hawovem oose(vlconnerr may also apply against ahher vacancIes for whIch they with be 

5.2 . 	
Tfme lerm bo.snmvicewee weemms e pomson. who has sersed in any tank (whelimem as a comebalanit or noir.comnbalaflt( in lime rnguiar army, Na y  or Air fstCe of Ihe Indian UnIon but does not Include 

a person who has served in the Defence Securily Conps. Ike General 15006100 
hnmgineeming Farce. the Lob Sainayek Senna arid the ftmata M tilary Forbes: and 

a) 	Who has relined from such service abler earning hrslhen pension or 

bI 	
Who has been roieosed from sunk service on medical grounds antribubabie to rrnulimary service Or ciroumsbanceO beyond his conntrol and awarded medical or other dIsabilIty

,  pension or 

C) 	
WInO has bane released oIheise fran on his Own renrinest as a result of reduCtionl In such eslabilshmsnt or 

d) 	
WfrO fmOs been released frame such snnuice alien connpioliiig nine speuilio period of emmgagenrent otfnorwise Iran air Iris owmr request or by way of diawlsaet or dtecharos on account ef. .1 
mrsconducl or inefficiency and has been given a graluily and inncludes persons of the TerritorIal Armnny of the toltowirng categon'vs. 

I) 	b'evsianl fruinfors to( carntinniious enmibinilnin(l snnruice 	
.' 

ii) 	Ponnslonrs WIll disabilltirms nllnibuliibiO to neilntanp service and 

lii) 	Galianrlry award wirinnems 

EXPLANATiON Tine penlumn'n senvinrrt iii rime Armnnd Forces or tine i.Jininnn. wino vim relirennnenrt lnenn snnvir.n moullI coero under line category of Ea.Semnmcemen, may be permllted he apply for re-employment 
one year berore the conrrpinlinrm of lIre syecihic loners of anrgflmllnnrnl'inr lenin anlinni It nnmnnisrrlues or aU conneessiunnS available to En.Semvidlrnnranr but smell not be permllbod to leans lIne UnIform unhil hey 

samplers lIre spmsCiI101t buns of enthiigomnneiml in tIne Annnnell Farces of tlnnr tinnioni. 
Service personal who are lobe discharged from mitihamy somvice oim on bnrtaro 1210117004 are m,lloibtna to ally/p aeoinrel this oduerlisOmnraill, 

e( 	
Fo.Sernicemen who have atneady secured ennnpinynnnvinl unndem Cemntlai Govennnnrnnnl inn Group 'Cr0' will be pemnnmilled fIle benet.i of age relaxatIon as prescribed for Es-Servicemen for 

securing anolher employment lea higher gnado or cadre in Group 'Cr0' under Cemmhral Govemenient. However. such carndndales will not be eligible for the benefit of Ec-Servicomee 

in the Cemnhral Govt. jobs. 

6. 
Clmedidales senuiimg inn amny G'auennnnem' dnpaninniviil u. PaUla SimUar U:i&ilakinig l,notudiing RnlimnaOy should otufmly Ihmc:inin arena-n 

ciifl. flinI or should apply directly,o RRB GahaII wIIh NO 

C 	a-'T°f 	Fl" 1 	 a-nil 	I 	 I 	 .1 delay. Ti I Inn cvi ec pbofilyplC 10 	I Ills Ill ewi nib I. 	 J a 	ac oumlmofiaoydelaytotranamlitbOpthkePphn all sby 

the conce ned elide No adva roe ccpy S the app1 bow ii b e I Ia 0"r5j0llC - sn 5 no lv '- 	0 	 r 	 i 	bi. a 

EXAMINAttON PEBSt-1 

i.i 	For SC1STIESM: Na eeunminaliOn fees. 

72 	For Genrerall000 camididnites Eaammntrrallon fees 11000 beemmnnnnnnoinmeii nganimst eaclm pesl 

73 	
The eoamlnatnOe lees/Paslal cfromgeS are nae.melaodable II should be pai:l inn the torm of o crossed Denmranid GraIl of any Nellynrotlied Bamib em Ctossed Indian Rachel Order )mads peer abler the 
dale of publicahiorm oh his rrolihrcalionl bul beloro tile cInsnnr5 dab of receipt of appIicationr( drawn no favour of RAILWAY RECRUITMENt BOARD, GUWAHATI. The Bank Draft should be 

a' 
payable oh GUWAHATI anmd IPO should be payable nit 'Gino GUkVAHA ti IPOiGO oblvinrod earlier to ha dale of publical101n of fIre E'eeioyment Notice or after the closfn9 date will not be 

Conhirbued 
accepled. 	 - 



N 

For Singlo Application, tOO for only 000 Post should a onclosod, 

7.5 	
The candidates shoold write the Employment Notice No. Nanse of the post appiod for. Categoty Number of the post and Nane and pastat address of the candtdale on the reverse side of Bank 

D,atllspace ptovidd in the tndian Postal order. 

7.6 	RemittanCe of examination fOes in any other forte encnpt Bank O,atttlPO will not be accepted 

7.7 	The parhcalars of Bank Dtatl/IPO should be Indicated in the space pnndCd I,, the taoSChCd apphcatiaa la,,eat 
	 . 

7. 8 	
An appticahntt not accompaniedwith Bank Dtatt/tPQ of reqaisite amount towards enamtnat,00 tee/postal chatges will be sumntanly ,ejected 

	 . 

8. 

8.1 	The form shoold be titled op in candidates own handwntlng. 

8 2 	Aypticatinfl(s) ohoald be nadn on Bond qandly white A4 I foolscap nice plain papnr nod shnatd be in cnntnnnity with the toat given In the EpIoyment Nottce. Candldate5 are OdnlSd to 

onIrO that the application 10 tngibta. prntoably typnd In ttn9llnh or t-hndl. 

8.3 	Candidates purchasing printed application form from the nrarkOl should errsue that it cnrrtorars to the fnrnrat prescnbed in the Employment Notice. 

8.4 	
The application should be hiled up by the candidte In bin/her own handwriting, mItt intrlball point pen (not In pencil) dated and signed. Only international rrumerats (l.a. 1,2.3 etc.) shoald be 
o5ed The appticatOn form should be tilled up In Engtish'or Hindi only, strictly obserning the instructions gioen in this Employment Nnttce. The candtdath shoutd Ohio hIs/her gormat stgnat m to 

the application form (EnglisWNindi). Apptications signed In capital letters I spaced out tettnrs will be treated as invalid.  

etterS 	 the . 	 1 8.5 	The Candidates Address with Plo Code, Fathers name and Nearest Railway Station should be written legibly to ENGLISH In bold capItal l 

applIcation form In tltndt.

. Oven ft a CandIdate flite 

grapho One recent (Out earlier than one mnntlr from tire date of application) passyurt size photograph wdlr ctnar frurrt uiew of the candidate in format black &whlte attrre wrthout Cp and 

ph..  tunglassea should be pasted no the application form In Ike space providod and signed on tIre yltotugraplt as welt as In ho space proulded In 	 eotra 

copies (duty signed on the front) of tire pitotograplt slrould be enclosed with Ilia a1tplicatluti htdlcalotg cttttttldlttos flat,tn and calngoty ttunrbot ott tIre I000tse of each photograph. Care ldatea 
may note that the ROB may re1aCt at any stago for pasting old/unclear pliutograplt on the application and for any sigrtiticant nariatlons between photugroplt pasted In the applicatIOnd the 

actual physicat appearance of the candidate. 

8.7 	In para2 of he appilcatiun form. candidate nhnatd indicale any two nisibte marks of identiticalion like a mute or a scar etc Normally Iris should be same wOrks entered In theTfflcial 

idenhflCatiun documents such as School Leaning Cerliticate etc. 	 r 	 r 
8.8 	The candidate ahould write the declaration at para.6 of the applicalion form In English/ilindi in their own running (not in capital/spaced out letters) handwrltlrt9 failing whlchtltalr appllcati1ns will 

be rejected. 	 I 
6.9 	Pruel of age. proof of quolihoatiuns/enperience and proot of community should be enclosed with the aypiicalion. Allosled Xerox copies of the bonatide certiticates Issued by the cnrnjPetent 

authoritIes Only nhoutd be encloued with application turm and not the originals. The cerlilicates It not in EnglisirlHiridl should be accompanied by attested tritrisiatod English/Hindi eopiea 1  

8.10 . 
 Candidates are required to send clear attested copies of all relevant mark slice/s and of the linal/pronisiorral certilicates in proof 01 their educatIonal/technical qualifications. 

8.11 	It uhOutd be understood clearly that the enclosure term part of the application. There/ore, all enclosures slroatd be sent atong with lire application and it any enclosures are sent separatty, the 

application will not be connected and will stand rejected. 	 . 

8.12 	Each candidale should send only one application coniplote in all respect for one calegory of pool (Eecoyt wttercoor single application is invited for more thlh.irve calegory of Posts). Caillrdate 
. submilling more than one applicaliori for a category wilibe disqeatilied. It any such Candidate giiis solectod Inadnertently. heIshe will not be otlered appolntiiicnl later on and Is eeoc ltabl 1  to be 

debarred from all RRB5 examination for a period of 2 years. 	 . 

8.13 A candidates single application only should be contaiond In one goner. Genera with more than one application will be summarily rejected. 

a H Candidate who Is to apply for more than one category should send separate application. separate IPO/OD for the prescribed value as well as a separate gel.of enclusures as required f r each 

category in separaie covers, 

6.15 AppliCutinns which are illegible. incomplete, unsigned. signed in capilal telters, not on yresCtibed formal, without photo of candidate, not haning Xerox copy u cmirficates, net hoeing IPJ/DD or 

 . 

haaing iPO/OtD purcirosed bolero dote of veilticniinn arid otter clesirig data 01 t/ruylnyrrionl Notice are liable to be rejected If tIre post arid calegury variibirr is not indrcatd on the to of the 
envelope containing application. the some will riot be entertained. 

TIre envelope containing the applicaliuri should be clearly sayer-scriborl in RhO INK "Apylicatrori to, the Pnst 01 	Category rio. 	& Communiy. i.e.. 

SCISTIOBCIIJR/ESM, wi/hoot which the application will be rejectod.  

g. •I4/r.l!.11Ilcl*1cg . I 

The following endosures should be brmiy stitched along with the application in the given order. 

at A valid Indian Pasta/Orderer the Bank Draft for the aweuni Cu proscribed in Pare 7 of I/re atiplicalion should he lirrrrly hod/arrrreond err lire Input lire applicatltrit form. 
b) Two copies of Identicat passport sized photograplrs duly signed on the front, tirmiy shtched to the application (apart from one copy pasted,ov the form). 

cI Application term In the prescribed format. 
df Atteslert/Phutostat copy of Mainlculalion or equlnalent certIficate regarding the proof stage. 
e) Atteste/Photoslat copy of the Academic/TOchvicul quelif'rcaliov and marks list as applicable 
I) 	AtlestedlPhotoutol copy of Caste certificate from competent authorities not below the rank of Tahsildar in the case of SC/ST candidales, 
gj Atleuled/Photoolat copy of community certificate in the prescribed formal as per Arrneoare I issued by the cOnrpetent au/horny in case of OBC candidates. 

In) 	Eo.servlcemen applying for the pool shall suunrit Altosted/Pltoloslat copy of appropriate certilicaie issued by the services to clainr educarlonal standards .  

if 	No objection cerfilicale from the erriployer. if a/ready employnd. 
in case previous esperience is essential. docurrienlary proof should be enclosed indicating period of service. 

hi 	Attested/Photostat copy at requisite certilicale in case of claiming age relauutien. 

NOTE' 

a> 	
ALL ENCLOSURES SHOULD BE EITHER IN ENGLISH OR IN HINOI ONLY WHERE CERTIFICATES ARE NOT IN ENGLISHIHINOI. ATTESTI/D tRANSLATED VERSION fTO 
HINDI/ENGLISH) SHOULD BE ENCLOSED, THE APPLICATIONS WITHOUT THE REQUISITE ENCLOSURES WILL BE REJECTED. 	 . 

bI 

	

	IF ANY OF THE ABOVE ENCLOSURES ARE SrINT SEPARATELY OR SUI1SFt)UFNT TO Tuft RECEIPT OF APPLICA1ION, OR THE ENCLOSURES NOT FIRMLY STITCHED TO 

AIrpL1CATION, THE APPLICATION WILL Ott REJECTED. 

10, 	gTffet.YriJiJ!f.E.11t4fl 	 - 

The applications, which suffer from any of the following deiiciencies/irmegularilles. will be summarily rejected: 

Incempteteir/nuihle appiicairovs or applications made on advertlsenrerils cutlirros a1r1ieurnnrrf in Newstmahier 
Unsigned and undated appiicaliovs or writing tranre in capitals urrder signalure colurrirm or orr lire pirotugrolrir 
Applications with IPO/Banb Draft of lesser value than prescribed or IPOs purcirased prior/u tire dale of prrblicalrorr vi employment notice. 
Applications without complete/proper enclosures or enclosures oIlier than in HivdliErrglrsh or rllngrble enclosures. 
Wilhuut the ptretegraph pusled on the applicatIon and slgrred orr the trout, 

or) 	Appiicahens not in conformity with lire brutal. 

uii) 	Without proper casIo certitrcote in respect of SC/ST/OBCcandrdaies. 

nib) 	AppFcatiens of underlever agod candidates. 

is) 	Applications of candidates who do not fulfill the eligibility cniteria r  

0) 	ApplicatiOrts receiued after the closing date and lime. 
uil -' Appiicahens without the candidates' thumb impression in tIre prescribed piace. 

xii) Ire evnolope containing lire appiicirllnn should be clearly soper-ucribed ir'n RED iNK "AeylrCtition for lire Posh of _________________________ 
without declaration iii Itre candidates' running hand writing lv ilre prescribed yrvr.e 

SC/ST/OBC/UR/ESM". without which the epplicallon will be rejecred 	
.. ........ 

Civ) 	
'i{ii">iPbI'dPrCSntaivo more than one application. all tire applicationS will be releciod. 

11 	ROB may fluid renriten ooaniieuimvv anywlinme iv tire rrOovtiy Tim Calif.,. olIoirrrd hy hSl wril he iririni arid brirdirry. 	 , 

12 ' 	The d&siofl ni RRB in ali"r'tS'iib,t'meiSliiig'tJ iVTIuiiiiy. acc,rnriaccu ui-I cc::crrrrt 	 Rant la .s,ses..PerivltY for CisO rrilorrr.nirurrgyrrurle oIselenhtsrt -uertudtti'iT"  

writlen eeaminaliuri and ivlIrivIeW. skilllAplitUde tent. allotment 01 eoan,rriation cerrrmmr. selvctiorr. amlvtrnerrr of posru re seiecled'SqndiaIes eic. wu/betinat 
d' 	,.rnrdlng on the candidates and 

no enquiry on correspondence will be entertained try lire Railway Rncrulirrrrrrrl Quaint in this rmrgnrd 	
'V. 

13 	TIre Railway Recrunireerit hoard is not resyonrsiblv fur any liradvoiloirt error  

Any legal issues arising out of this Enrploymenl Notice shall full wi/Inn the Iugai junsdictioll 
01 Central Adrurnrslrutnue Tribunal / CeurIs in Guwahiati only 

'7iT1?1t7t 

Dear Candidates. 
Beware of touts/cheats falsely prontrsing to get you sonic taveur, We would Irke to assure I/ran such a tlmirrg is irnrpossible. Tire reciurlirneirt will be strictly o'_yrerlt alone. If you listen to 

premises of tools/cheal s or assocrale muir I an you are bound 10 lose your precious candidature Cairdidales who obtain servrceu of impersonator iv ORB Eeornivatisfl runt be debarred for life 
from 

appearing In all ORB Eoamivaliorrs and prosLitiOv proceodnvg will be Initialed against them . 
KAILWAY REITS,UITMENT BOARD 

OUV ! , 	051 	Comm/rn tied 

1. 
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I • 	
Railway Recruitment Board :: Guwahati  • 	Station RoadGuwahati-781 001 AIDqEU]th 

L 
m5j 

i;• .. 

Jesu!t ufWriltcn Exnniination forvarious Caleorics ofEml)loymcnt Notice No. 1/2004 • 0 ' 

i;  • 	_ On the basis of their performance In the Written Examination, candidates bearing Roll Number as mentioned below, are prov slonally found 

. 	. otigible to be called for Verification of Documents andior Vlva.Voce, as Indicated. It may be noted that this result Is provIsional, subject t 	fulfilling of all 
. 

. 
elilblllty conditions laid down In the Employment Notice No. 1/2004. . 	. 	. 

Roll Numbers are arranged in ascending order (L st Seven Digits) and NO I in order ofMertt 

. Date of Written Examination : 30101/2005 . 

•:- . • 	Cat. No. 	01 of Employment Notice No. 112004 	Name of Post : Law Assistant . 

_.;• 	' 40100010 	20100014 	30100085 	30100134 	20100270 10100380 	20100511 	40100534 	40100616 40100650 20100786 1010088 
( 

4010p914 20100954 

:• 	. 	• 40101125 	40101213 • 	40101222 	TOTAl. 	11 	' 
. 

2 Cat. No. : 27 of Employment Notice No. 112004 	Name of 
Date of Viva.Voco 	0610912005 (MONDAY)  

Post : Appr. Section Engineer (Eiectricat) ., 

. ........ 

. 	. 	. 	. 

. 42700011 	22700038 	22700078 	22700164 	22700176 TOTAL 	5  . 
Data of Document Verification 	2610812005 (FRIDAY) . . .. . - 

tL..:. 3. Cat. No. : 30. 31, 32 & 33 of Employment Notico No. 112004 Name of Post : Appr. Section Engineer (Bridge, Drawing. Works. P.Way) 

13000005 	13000042 	23000074 	1000084 	23000109 43000116 	13000123 	430001E4 	23000249 43000316 43000327 43000365 4300p371 '43000447 . 

. :4:: 43000496 	43000540 	43000616 	43000669 	43000672 13000673 	43000723 	43000129 	43000131 13000916 33100003 13100050 3310 054 23100079 

.... 13100088 	13200066 	23200133 	23200178 	43200195 23200213 	13200221 	43200213 	33200219 
2 
 3200 298 23200299 43200395 2320 421 23200454 

: . 23300128 	TOTAL43 
Data of Document Verification : 3010812005 (TUESDAY) . l 

4 CaL No. 	37, 38 6 39 of Employment Notice No. 112004 Name of Post 	Appr. Section Engineer (OioseilEiect, DieseilMech, Workshop)  

;... 43700017 	43700088 	13700107 	33800047 	13900001 43900005 	13900059 	13900120 	43900182 33900245 TOTAL 	10 . A 

i I 	.:. • 	Dete of Document Verification : 26108l2005 (FRIDAY) .. Y 
.; 6 Cat. No. : 44 5 45 of Employment Notice No. 112004 Name of Pont : Appr. Section EngIneer (Signal. Toincom) 

14400022 	14400027 	14400175 	14400247 	14400291 44400406 	14400416 	24400504 	14400508 24400514 44400541 34400682 1440899 64400704 
. 

14400705 	44400820 	44400953 	24500262 	44500271 

. 

	
Data of Document Voriticatlon : 3010812005 (TUESDAY) 

TOTAL 	19 

.. 
I 

• Date of Written Examination 	20103/2005 
I Cat. No. : 25 of Employment Notice No. 112004 	Name of Post : Appr. Supervisor (P. Way) . 

42500168 	42600196 	4260059 	22500584 	42500626 32500792 	42500891 	42501023 	22501075 42501099 42501355 12501492. 4250 603 12501650 

42502339 	22502439 	• TOTAL 	16 . 
Dote of Document Verification 	2610812005 (FRIDAY) . . 

2 Cat. No. 	26 of Empioymont Notice No. 112004 	Name of Post : Appr. Junior Engineer G,..Ii (TM ) S  

42600310 	22600333 	42600605 	TOTAL 	3  
Data of Document Verification 	2610812005 (FRIDAY) 

•: 	 ' Cat. No. : 28 of Employment Notice No. 112004 	Name ol Post : Appr. Junior Engineer Gr..ti )Electricoi) . 

• 	' 
32800028 	12800130 	32000131 	22800101 	12600235 32800304 	42800418 	42800462 	22800510 42800541 42000595 42600618 1280 632 22800656 

i 	42600564 	 42806136 	22600751 	12600767 .12600574 42800780 	22800795 	12800791 	42800831 12600843 32000884 22800908 TOT t. 	SE 

Date of Document Verification : 2610812005 (FRIDAY) 

I 	• . 	4 - 	:.9oI Employment Notice No. 112004 Name of Post 	Appr. Junior Engineer Or-ti (Bridge) 

(2.; 	\ • 	62900006 	2900025 	42900035 	22900154 	42900280 42900310 	22900410 	12900636 	22900806 42900874 . TOTAL 	10 

. 
0-0 	cumant Vorificotlon : 26 10 8 !2005 (FRIDAY) . 

;;• 6 Cat. No. 	34, 35 5 36 of Employment Notice No. 112004 Name of Pool : Appr. Junior EngIneer Or-It (Worko. Drawing, PRay) 

I:! 	• 43400004 	13400041 	43400014 	13400207 	43400226 4340025813400279 	13400283 	13400294 33400364 13400367 43400518 1340536 13400566 

. 
13400572 	13400623 	13400035 	33400651 	13400127 13400797 	43400832 	43400942 	43401034 43401044 23401091 

134111644 
23401114 
23401047 

13401111 
13401074 

43401142 
1340038 . 43401251 	43401253 	43401300 	43401305 	43401311 43401300 	43401306 	33401391 	42401401 13401648 - 

i.... 13401870 	43401804 	43401888 	43401922 	13401934 23401937 	43401974 	23401080 	13402058 43402082 43402154 43402174 434Qflf33 33402259 

,.. 23402280 	13402322 	43402320 	43402300 	43402395 23402440 	23402482 	23402501 	43402537 23402543 43402648 13402682 13402818 43402833 

43402646 	13402t18 	13402695 	43402726 	43402811 . 43402801 	13402094 	43402904 	43402966 23402083 43402990 43403052 23403134 43403175 • 

:l 23403224 	43403245 	43403308 	43403404 	43403431 23403432 	43403470 	43403533 	13403628 43403640 43403646 43403658 23403035 23403e23 
43403982 	13404025 	23404035 	13404063 	43404138 43404139 	33404280 	43404280 	33500058 33500140 13000155 33500288 23600320 13600406 

ç.: 

v'•;• 

13000E66 	43500684 	43500707 	33500146 	23500014 43500047 	33500876 	43500943 	43600125 TOTAL 	121 
Dote of Documont Vcrtticatlon : 2710012005 (SATURDAY) ' 

6 Cat. No. 	40, 41, 42 5 43 of Employment Notice No. 112004 Name of Post : Appr. .JE-il (C&W), Appr. Mechanic )DiescilMeCh S Dtesei!Etect), Appr. JE -Ii (Workshop( 
44000302 	14000345 	44000426 	44000432 	14000509 14000553 	44000738 	34000748 	2400e786 44000055 24000056 34000960 34000990 44001008 

.... 34001016 	14001076 	44001091 	14001258 	44001374 44001379 	24001402 	24001541 	44001588 14001128 .14001116 44002000 44002122 34002153 

;i• 24002162 	14002340 	14002340 	14002441 	44002444 44002455 	11002613 	24002678 	44002682 24002764 44CO2IGB 14002815 14002934 44002962 

44002999 	24003020 	44003007 	14003260 	44003433 14003493 	24003509 	14003775 	24003750 24004021 44004186 44004487 14004538 44004614 

14004631 	44004633 	14004740 	44004151 	14004804 24005012 	44005041 	44005256 	.14005218 24005327 44005418 14005468 44005520 44005558 

,. 44005560 	14005077 	24005624 	44005651 	44005658 14005694 	14005760 	14005781 	44005788 24005836 240058s8 44005979 44006088 24006191 • 

,rA• 14006204 	44006250. 	44006501 	14006614 	14006707 2400E924 	14007057 	14007145 	44007252 4400268 14y07401 44007452 24007479 44007480 
. 

44007576 	14007626 	14007650 	24001680 	34007711 14007012 	24007892 	24001109 	44100120 
'.t• 	S 

 24300259 14300285 TOTAL 	109 

Data of Document Verification 	2910812005 (MONDAY) . 

i Cat. No. : 46 & 47 of EtctploytnOflt Notice No. 112004 	Name at Post 	Appr. Junior Engineer Gr..li (Telecom, Signal) 
• 

t{;• 24600420 	54600400 	44600492 	44500591 	44600673 11600690 	44600742 	44600805 	44600927 34600959 34501098 54601130 24601134 44700258 	. 

!' 14700394 	TOTAL 	15 
: 	. Date of Document Verlticatletr : 3010812005 )1UESOAY( . 

.. Date of Written Exatitlitation : 27/03(2005 . . 

( I Cat. No. 	40 & 49 01 CmpIOymCnt Notice No. 112004 	Name of Post : ESM Grill, TCM Grill 
;. 	. l4noole3 	14000102 	14000903 	34000904 	34801059 24001738 	14002367 	14002997 	. 34803508 14003013 24t0361e 44804167 44804281 14804615 

44e04091 	44004712 	44805075 	44805232 	44e05458 24005789 	44005079 	410060q2 	34006250 24006309 44000003 14800705 44806008 44806813 

34007064 	24007217 	44007317 	44807339 	44007844 14007055 	24800052 	24008273 	4.1800279 44800352 44000371 24808443 14808499 24908778 

44800047 	14809086 	24000098 	44009198 	14009402 24609590 	44009729 	44809088 	44809890 44609965 44010990 14810147 44810207 44810295 

44810372 	14810307 	14810405 	44810405 	44010648 44810720 	24011050 	44811062 	44811133 44811181 14811240 14811461 54811817 14811924 

14811959 	44811961 	14812335 	44012383 	44812702 14812665 	34812071 	44812905 	14012930 44812938 341112954 14813009 14813216 14813353 

44813419 	24813434 	24813453 	44013492 	14813525 44013626 	44813606 	44013701 	14013708 14013704 44614070 14614090 14614111 24614262 

14014298 	44814356 	14814466 	44814540 	24814116 31014023 	44616021 	14815174 	24800617 14900939 44002349 14902398 24902818 44902994 

24903476 	44993576 	24903738 	24903816 	44903981 14904090 	44984112 	44904406 	44904407 TOTAL 	121 
Dole of Document Verification 	3110812005 (WEONESDAY) 
Date of Written ExamInatIon : 03104/2005 

1 Cat. No. : 0of Employment Notice No. 112004 	Name of Post 	Primary Teacher 	Bengali Medlurn( 
10700055 	'10700092 	10709113 	40700119 	30700241 20700265 	30700268 	30100270 	10700271 40700272 40700302 10700322 20700334 40700390 

..... 10700394 	00700400 	48706404 	40700408 	10700434 10700500 	10700508 	10700521 	20700530 20700593 10700595 10700622 10700721 20700780 

10700761 	40700854 	40700861 	10700698 	10700904 40700960 	10701017 	10701020 	40781041 1070.1062 10701115 10701147 30701161 20701198 

10701266 	40701292 	30701295 	10701364 	10701360 10701403 	10700455 	20101517 	40701544 10701559 40701586 40701829 10701643 40701710 

TOTAL56 
Date of Vioa.Voce 	07I09l2005 and 0810912005 (WEDNESDAY and THURSDAY) 

2 Cat. No. 	09 of Employment Notke 010. 12004 	Name of Past 	Primar9 Teacher (Hindi Medlum) 
10600116 	10800362 	10800513 	10600538 	10800061 TOTAL 	5 
Data of VIaa.Voco 	00100/2005 (FRIDAY) 

3 Cot. No. 	09 of fimi,iOylftOttt Notice No. 112004 	Nni,re of Pest 	t'rin,ary Toaciror (10108 	Medium) 
10900040 	10900049 	TOTAL • 2 
Date of Vlva.Voco 	0910912006 (FRIDAY) 

4 Cat. No. : lOaf Employment Notico No. 112004 	Name at Post .: Peint/ry Taaclror 	English, Modlam) 
21000007 	41630046 	41060074 	31000007 	31000064 40000166 	41080211 	31000409 	31000436 21e00474..,..31000109 41000154 TQTAL12 r. 

Data of Viaa,V000 	0910912006 (FRIDAY) 

, 5 Cat. No.: 11 of EnrpfoymofliNeflco No.112004 	Noenoof Post:Primary Teacher )Assarneso MediUm) 
21101081 21101082 11101109 31101662 

........ 

21101742 it 

11101160 	11101625 	11101910 	31102166 	11102189 11102501 	TOTAL 	20 
Goit"nuoil 

Data of Viva.Voco :12/09/2005 (MONDAY) 

- -- - 

- - 



__ 	
... 	 . k. 

COntkKJed from page 58 	
\,L" 

	

• • •,4 	6 	Cat NO : 13 ofEmployment Notice No. 112004 	Name of Post : TGT (Bio Science . English Medium) 	 : 

	

/ 	13O 1OO 78 4100100 11300134 TOTAL = 3 : .flat of Vva-voc. .: 13/0912005 (TUESDAy) 
:Ca.t. No..: 14 of Employment Notice No. 112004 	Name of Post : TGT (Pure Science . English Medium) 

	

j 	 -:NlL•' 
8 	Cat. No.1 IS of Employment Notice No. 112004  

11500001 :2150 	 Name of Post : TGT (Pure Sdence 0039 21500099 11500136 TOTAL 3 - Assamese Medium) 
Date of VIva.Voce: 13109/2005 (TUESDAy) 9 	Cat. No.,: 16 of Employment Notice No. 112004 	Name of Post: TOT (Pure Science 

- Bengar Medium) '215000g4 21600010; TOTAL 2 
Date of iva-Voco: 13/0912005 (TUESDAY) 

10 	CaL No. .: 17 of Employment Notice No. 112004 	Name of Post: TOT (Hindi 
- Bengali Medium) 

11 	Cat No. : 18 of Employment Notice No. 112004 	'Name of Post: TOT (NIL - Bengali Medium) 

	

I 	41800032 41800071 11800083 21800094 41800112 TOTAl. 5 - 
-: 	

Date of Viva-Voce: 1310912005 (TUESDAY) 	 - 12 	Cat No. :22 of Employment Notice No. 112004 	Name of Post: Electrical Signal Majntnei. Gr.41 32204079' 32200140 12200737 4
2200741 42200852 42200853 42201019 22201168 12201228 42201232 TOTAL 

= 10 
Date of Document  Verification :26/08/2005 (FRIDAY) 13 	CaL No. : 52 of Employment Notice No. 112004- Name of Post: TOT. Drawing (Bengali Medium) • 	 25200004 15200005 TOTAL 2 	1 .  
Date of Viva-Voce : 1310912005 (TUESDAy) 

14 	Cat. No. : 53 of Employment Notice No. 112004 	Name of Post: TOT. Drawing (English Medium) 	 s'  -NIL.  

15 	Cat. No. : 54 of Employment Notice No. 1/2004 	Name of Post: Ph (English Medium) -NIL- 	 - 

F 	
' 	 16 	Cat. No. : 55 of Emiloyment Notice No. 112004 	Name of Post: P11 (Bengali Medium) 15500032 TOTAL  

• 	 - 	 Date of Viva-Voce 1310912005 (TUESDAY) 
Date of Written Examination : 1010412005 • 	 ' 	 I 	Cat. No. : 03 of Employment Notice No. 1/2004 	Name of Post: Extension Educator 10300124 TOTAL = I 
Date of Document Verification : 26/08/2005 (FRIDAY) 2 	Cat No. : 05 of 'Employment Notice No. 1/2004 	Name of Post: Radiographer Gr.-III 10500029 10500075 TOTAL = 2 	 . 

Date of Document Verification : 2610812005 (FRIDAY) • - 	 3 	Cat. No.: 12 of Employment Notice No. 1/2004 	Name of Post: POT (Education) • 	1 	41200018 11200054 TOTAL = 2 
Date of Viva.Voce : :13/0912005 (TUESDAY) 4 	Cat. No.: 23 of Employment Notice No. 112004 	Name of Post: Chemical & Meta llurgical Assistant Gr..I 

	

1 	12300044 22300105 12300143 42300242 12300243 32300244 42300309 ToTAL = 7 	- Date of Document Verification : 26108/2005 (FRIDAY) 
5 	Cat No.: 24 of Employment Notice No. 112004 	Name of Post: Appr. Draftsman (Mechanical) 42400152 22400160 42400247 TOTAL = 3 

Date of Document Verification: 26108/2005 (FRIDAY) 
Call letters 

are being dispatched by Registered Post to all the above candidates individually for appearing in the Document Verification 
I Viva-Voce, to be held at Office of the Railway Recruitment Board, Station Road, Guwahati 

- 781 001, Assam, indicating the date, place and reporting time. However, if 

	

i 	
any candidate does-not receive Call Letter, helshe may report in person to RRB, Guwahati as per the date(s) indicated, along with counterfoil of the call letter 
of Written Examination and all testimonials. RRB, Guwahati will not be responsible for 

any Postal delay or wrong delivery. 
ile every care has been taken in preparing the above resul, the Railway Recruitment Board, Gliwahati, will not be responsible for an typographical error and reserves the right to rectify the errors and omissions, if any. 	 y  Beware of unscrupulous persons who may misguide candidates w,tt 

false promises of getting them selected for the job, on illegal 
on onsideration Such persons deserve to be handed over to the police RRB Guwahati assures that evaluatlonjselection Is fully Cornputeried 

and- 
.. 	 ...• 	 --•.•..-•.-• .•. . 	

. 

co*_A~ - ~?_Ce 
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ANNE 

RAILWAY RECRUITMENT BOARD -GUWAHATI 
) 	 SFAT1ON ROAD, GUWAIIATI-781 001 

CALLLETTER for DOCUMENT VERIFICATION 
No RR/G/41/10 	 Date O8/Th!2OO5 

-I  

	

, 	 .. Sub. 	Document Vercation fortlie pOstofAPPR. JUNIOR ENGINEER GR.II 	. . 

under Category No 29 ofEmployment Notice No 1/2004 

£ 	 ' 

' With reference to your application for the post mentioned above in response to the Employment Notice 
cited you are hereby advised to attend the office ofRailway Recruitment Board Station Road Guwahat, 781001 
Assam n 26/08/200 at 09 30 hours for verification of original certificates testimonials etc 

	

1 	This Call Letter does not in itself entitle you for selection 

2 You should bring your original VIII Standard or above Certificate issued by the competent authority 
J 	 for verification of your date of birth educational qualification etc You should also bring all of out 

original certificates ar'd marks sheets of Matriculation and onwards issued b the respect ive 
0 	 • 	• 	Board/Councll/Universityalong with experience and other certificates, caste certificate, if any. It the 

originals of above certificates/marks sheets have not been received from respectiv 
Board/Council/University then provisional pass certificate and marks-sheets issued by the 
respectiveBoard/Council/Unlversity should be produced 

3 	Youare also directed to bring the Attested Photostat copies of all original certificates arid iiarks 
sheets and'other certificates along with the originals. 

	

, ..,.y: ••-"'. 	.. 	......... 	.......... . - 
4 You may be subjected to re-examination during the process of verification of documents etc 

and you should come prepared for the same 

5 Your attendance may be required for more than one day (i e date as mentioned above) and you 
should come prepared for that 

6 Request for postponement of the date I venue mentioned above will not be considememi and no 
.... . .' 	,..-.- . . 	.furfherchah'ce.wilFbè given..- 	. 	. 	 . 

-c  
you are nservice please bring No Objection Certificate from your employer, failing which you 

wilt not be considered for the post 

	

4 	4 

Approaching Chairman RRB and/or his Secretary directly or indirectly by a candidate ot anybody 
on his/hr' behalf requesting undue consideration for the recruitment will render a candidate liable 
for disqualification 

9 (For SC/ST candidates only) 
On production of this letter you are entitled to travel free by the Railway in Second Class from GUWAHATI 
Station to.NOT-APPUCABLE Station and back. This pass will be vaiid up to NOT APPLICABLE 

..(Authority: Railway Boards letter no. E(NG)ll.84/RSC/122, dated 23/11/84). 	- 

	

. 	 . . 	 . 	ASSS NT SECRETARY 

	

. 	-. 	.'•. 	. .- 	 . 	For CHAIRMAN, RRB - GUWAHATI 

............ 	.: 	- --c-. 	 --- 	.-; 	...........:.-- 	 . 	. 	 . 	. 	- 

	

I 	 4 ;It1fi 1?c 	 1WUT '_" 

I........................... 	.,, 

t%ruecoPP 

-. 



The Direccor, Sainik .Jelfare, ssam. 

Date 31 Augist,05. 

Recruitment in zZaiiway, Through Railway Recruitment 
ozd, Guahati, Uuwna.ti-1 0 . 

Iele 0301-2540315. 

Sir, 

have the nonour to state that I  have appeared in 

Recruitment Written -Examination heldon20-3-05 unier the 

RRB as quoted above, Roil NC, 52900006 Cat. "Jb. 29 of 1/2004 

.ost ApprentJ.ce unior znginieer Gr..LI .' 3ridge) in the vacancy 

of ExServicenan Reserved uota Thereafter .L  was called for 

Documents verification on 26 Aug05 by Call letter aftr the 

ie&1t of. qualifying the writLen examination. 1 have under-

stood t at I could obtain atleast minimum margih of marks 

required to be eli'jible. 1 hive.beeñ intimated by the RRB- 

uwahati that I have not beei able to be qualified asdonot 

fulfill the criteria under ganeral cast/community as un-raser-

ved class. 	. 	 . 

have applied in .:!c-Jerviceinan ieserved uota only 

so 1  may please be consiUc..:e.: in my respective rese.L-ved-ISi'i 
quota. 

As I have applied in ;,;;xervjcernan Reserved Quota oni, 

so 1  may please ie consider9d in my respective reserved-.JSM 

quota. 	 . 	. 

Addrss 
anabendra Saiia 

C/o JaIen Lh.CjJjC 

Vlii. Ra]dongia 
.0 e  &Lbhetj 

. ) ist. agaon,&sam, 
.Li.i782002, 

.Lours faithfully, 
Sd/.. J-lJ.egible 

U'-ianabendra aiJ•ia 
£x. 3erant 
ASM-O7/002-)06. 

0e 



:p 	 25422 	 G0VtR LNT OF 61M 
iGRAI1E. 	i3O:.RL, 	DIREC.tQRAjE L) F Al NIk 	:EJFAR5 

tLijIIc. i3i1gAN, HoUSE NJ, 14 
LACFLLT NAGAR, GUWAHiTJ. 

/ 
io D,11U$222j 	31 Auqus,20O5 	- 

From :- 	Coi, 	Chakraborty cRetd.) 
Director. 

the Lhairman 
Railway Recruitment:. board 
Station oad, Guwahati.-1- 

Sub ; - 	Li RECRUITMENT IN RAiLWAYS THROUGH RA.LLAY 
RECRUiTiEiT LiUiARD,G1J.:1 -IATJL ,GU'iA'.LLE O  

Sir, 

Refer your advert..sment for the post of Uunior 
ngineer n Railway Lmplomen; Notice. £.o, 1/2004, 

Anapp.Lication has b.en received from an Ea'xe.rviceman 

stating that he has not beer considered for the pot of unio 
'ngine, because lie does nut fulfil, the criteria of general 
category, rie has requested 6,s the individual has app.Lied for 
the post under ix-erviceman .iuota. So, hemaybe considered 
as such. 

copy of the appi-i:.:ation f the  xerviceman is 

enclosed herewith for your ±n:'ormat±on. 

Yours faithfully1 
Sd/- Iiiegible 

Director, Sainik lJe±fare 

As3am, Guwahati, 
emo IL, 1)S.i10/22/23_ dated. Guwahati the 31 Aug.2005, Copy to 

1. 'he Joint Secrr.tary to. tl€. Govt 0  of 'ssarn,' 
General 'Aciminjstratjon 	Department, 
]Jispur, Guwahati-6, 

2, Shrj anabendra Saikia 
Viii, Rançjkiii, --,O. letj 
Dist, Nageon (&ssami , in 72002. 

./_ -u±egibie 

/ 



r4EXUi 

01 

Trio Chairman, RaiiJay 	cru.jtment doard,Guwahati. 

L-uwahati-781001 
-iate u, Oct.05. 

u' - iecruitrneflt 	Cate,, 29 of 	1/2004 

kost, Appr0 Jr. i.rigineer Gr.iI (.3ridge). 

ief.- Roil L'JQ,  5200 00  
L'4ame : Manahendra. 3E1.Lkia 

Reservation Code F:.Servicefl1afl. 

Sir, 

I have the honour Lo state that was st called for 

document verification on 26-805 after declaration of result 

of Writtan Examir1atiOfl 131d on 20-3-05) and later on by the 

call ietter. 

.Juring the docum:rit verification I was verbally inti-

mated that my candidatu: cannot be forwarded for empaneiment 

as 	couid not filfii tm criteria as li)e un-reserved-- 

general cas/cominunity ihich I belongs to, although 	am an 

Ex-ervicemafl. ''he fina:L list Is also not publiShed yet. 

will not be ab. to avail any more chance for a job 

as I  have attained age o 40 yearS plus Wate of mirth 

So, 	implore th my 	

wi 

candidature may please ie re- 

which.11 be a great succor tome considered sympathaticalLy1 ) 

In .y  family and dependents 

in case kind conrn authority fin it not easi.oJe to 

place me in x-ervicema:1 quota/vacancy for which 	have 

applied, I request your :ionour to furnish with a satisfying 

answer authentically. 	. 

Thanking iou. 	 . 	. 	, ours faitnful.Ly, 

.LJjrector of ainic .elfa:e, 
Govt. of Assarn, 	iniic ilawan, 
Lachit Nager, 	se  

Jd/-.Lllegibie 
anabendra Jaikia 
Vill. aaidongi.a,OJibheb 
• 1)1st. £'Jageon,SSam. 
pin '182002. 
• hone )8640c657b 

/ 	 . 
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IN THE. CNTRhI4 AD14EN13TRNrI1rr, TRT1tM\4 • CJWix1ATI 3ifCU 

AT GUWMATI 

( Ai appLLc€tion Uflder 	Uo 19 o the 

Jx ibuniAct, 19 

NO. cQ.9 	Oi 2005 

1, Si Maa 	$ikia 

/o :Wi Aaleu '44 ikta 	. 

• Raid 	j 	. 

•P0.. Ajbhtj 

.Tajorl. 

Diet, Neg jrun. (Assam) 

. .. 	Apiicant 

• •1W.F. RUwy. e eent6 by 

Generil. Naçj,. t 

• 20; The enra1 4atç, 

L4iai1way 4acn. . 

.3 • The Chaizma 	. 

Railway PCXtjt.fltpfl:t  

ttion Røad. 

4.. The 	?oj0 

N 	,. 

tUgaor Qtwahatj, 

• a.. 

COnU. 

Ce 



7TI OYT 

B8 BEEN 41AD} 

That this appUcation has not been 
any piieu1aZ speifiC oier but it i  

the uiieçr& act.iOn of the Chairven oE the  

PJoa1i, 

 

Glu"Wallat,i not,  consi&irtci fOr appOiflteftt O' 

ppIi<2nt inpite o &&ly 	 s pr 	tiCJfl 

	

iit published in 	ervicneflt qupta as thca appi 

is an 

The .eppiicart3 herein 1E$Xre that this Hon e Tn-

bwia3. has çjot the juisctiOfl to acju3J.cat the 

uaUer ,  iw regads to which the ap .11caLL(Zi 	nads. 

iTI2L. 

1ri appLCafltS urthei 	that this ppLict.0fl 

is well ithin  tile pe'iOd Of 1in&tatic procibrt.i 

- Une3 	ctiOn 2•1 : ftp 	jELtiV TribwJw 	ti 

1; 	2 

4. 	TW 	11$ UIP THE C1\SI 

That the apjpliCatIt is in EUa Iet1<I fX) 

Inaian 4ir $0rc on 1.-0 iO 5 after cc tat Loi r 

tia3 rigacjement 

COfltd. e:.3 



• • . p 

A c:opy oc us azrge look ant 	I c- 

Iuarz idnUty ctd 	by 	SjJ 

• 	

0 •, 	•• 	
anne 11 

L2 

4a, That th 	LLway 	 j 
Pthlishect fl advortiQThent €fl1.Ojmetit n°t10 
NQOi oC 2004 pUbl4,-' obed in th ginpLomt Wew &L 
2 	a 	2004,2004 £o' £12 	wirjo 1. Is poii 

4.•:.:thO• Nórh; .a•t• ontj 	.R.il.: 	epert:e ipp. • 
aiction W$Xe ;LrWLeci or, tota. 	OR Category 

U:I 5S Aflds,ik1 U ao:atd 	ve;da1lE:tnt 	i_s 
c1ery rnentt 	that Ue nveop oztaJ iiig U 
wp;uction shou b cu:Ly prar:tha 	Rt1) u 'App3.icat.L i toz tIø POO 

Category Not1 	
t 

' AI out Of thet R Cor aict 5 
ctegoy o pOs meUo 	n avtenn, tLqory 
2 s or the post off App Jtuii 
inc to 

er 

• 	•-,,•• 	

. 

$ 	LuL  
( SCh d&1e $ZLbk 	

*4 

OBC (Other 	 3 

UR (U Re j) 	
7 

Thta. 

• 	 • 	• 	 • 	••• 	• 

• 	 • • 	Qfltd:,*.4 
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A copy oi iirlc,yment Wotic t40. 3. o 

2004 €dvc £sexient jor vai"w 

pOE5s by -RLB, GUWEthatJ- 0 i4llflL CE2d 

)irU3e Io • 3 

That the app1icaflt being the eligible candi&lte 

in icgaVd oi qulifiicatiQfl 	'i11 itS oUicr t-oie.  

ad condition asu a 	erviEii1 unde? aôvei.) 

ment had applied Jor the poet of CategOJY  

i.e.., the App.r, tunior 1xgirte Or.E1 (LW:Lcqc-) 

under the carimunity oE 	$e:cvicEUafl, a th J;fl;i 

Cant L eligible or x ervican quota • i.n.d 1143  

sbmitting the ap1iati0n the euVelqc)E3 C3kX! ttd..flg 

the appliCation was clearly sJp!rEcribod in.  Rj,,rf),  

	

p1iC3tfL for the pOst 0€ App 	uni 	uqiu'• 

O3 .11 (i3r. J.dge) cateqo'yLO 29nd corrii1t) w.it 

shown a.t EM ie. )icxlani" 

I - 

4.4. The E4ilwa7 Reaxuitnient l3oaxdt ha4 duty Z'cC2 yd U 

pplcatJ.on o the p itJex zd after . duE EIcrutIY 

d 	joat to oE the e 	icatton t was f ounc 

ect na co rçjly they ha 	Lsuct an icirnit 

card bearing R4ILl 	2)-0QOQ6 c the ippliwint nct 
---- . • 	•• 	. ,• 	 . date , xart.Lnation was 2O03O5 

PncL accrdingly th pa tQnez hw appeared 

1 in wttn e iritc. 	eion oc4idur w 

CcteLsd p eur& ad on e b1c. s.td  oL th 

cotd, ,.t5 

- 

- 	
. 	 1 



1 	

c 

1 	. 	 . 	.. 

• QflfQj. o .f the adwlt 	 d Mdtlearly. JStUCtE 

howLncj sanp3 me thc o mrkirç for RqlI NQ Gues- 

tion"Code na ategory NO. W 	 eervatiQn CCE 

can 	 • only OflE b*• 	caordLng1y thi 

appUant I's maxked 

The copy o cote 	 admiL card  

L. 

4.5, Tht the I&W'7ay Recr4tznent Board (3uwhaU bnc) 

	

ublt&hea Ilie rM1I3± W 	 I r I 	1r 

•EITPx1byluent :Nw  in.its iie&te& 026. J4ust 20U '5, 

whereLn L is rneu4ca Uit on the baaio oC theiL 
.4 	 r 

perOrinanee it th Wri.tt 	zi4ntion, oW.&te 

berincT to1l Wumbers 	metitioned below, az.e tiroviu 
sii&4y i!ound eliçbLe to bs called tor ver11citwu 
O YOcument an8/or VjvVoj 

i l 

In aosa.Lçt ReU1t sheet CatecjOy flO.29 oi 

IplQynent Uol4ce No. 2.004 wa pu}liied snc in 
ei4 zesult it. the p.LLant bea Roll Nø 

i. 

	 52900006 f oud 	to b QUed or 

9j9 2 o;C Ocmer Or Uo w 
on 26.$200 S (rriay). 

A cqy of 	het o Writ.Len Ixznni.- 

nation Jor various cEi.cjories 4ricIud1n 

category. 17029 o 	ployrn 	NL 	ET 
- 

cOntd. • 



I. .. 	 .. 	 . 	.. 	 . 
,.: 

I 

4,64 	That :thero, fter the AsJtant 4QCetaLfy  

mn RREJ, Guwihati haa E3et a 1CtLeZ NO, ku/(4/4a/.1 0 

daed 2Bn'-2OO 5 U) the 	p)icut U) at tend th 

offke ot Railway Keiruitnwnt 	ozu.1 Gt3 on 

26.8!1.2OO 	at 9..30 Is 	£or verification oF or gi twL 

Certificates# 'e8timoziaJ.s etc 

• 	• 	. •. 	
. 	A COpy Of cal )ett.'tsd.88OO 

• 	. 

oaUOL 	or,  the post o 	Jp 	Juitoi 

jirse 	GtX(8rice) i 	inx€d a '1 

4,7. 	That ..tn pursuance oces6 caU Let.to 	ted 

88'-2O85 the appUaint 	aea beoz'e th Ctm 

RRB GuwaaU on 268'2OO5 or L)oownent ..ve- jjj  ct Lofl 

v3fld 	UIJ.i 	al the fl essary 	tionl Tt 

as well a dovztinept in sUpo o ,SeLVL 

• 	•. 	: 

it ,durzLcj &cumant .1iiO1Lttfl thi ChIrniaui 

• • y: 	•9thij 	A t • 	 thQqgh. 

?e 41 &Ciei as 	 £Q)c' Ue 	vci 

-EøX E evicemahut, te ppU 	ni- ot b 	ciuJ 1 

_tj)d Tiaerve qwt 	Lx eçvicenian4 And ho ho3 c4owi 

eason that the Job Oulcj hwc3 en surExI 

i1 the applicant being i$ervicornan bJ Onçs $o I c* 

cta/ccnunity L,e, C, $TJO8C foe. whith qU nc 

mark i 25%. Eut in izi&e ot nrl Cte rci dL 

• 	• 	• 	••• • 

- --.__-- • 	- 	
.••• -:- 



.4/ 
- 

/ 

qualiCying marka is 	the ipptictvt buq th 

nea 	Ste 8 not'nU L1eL or the job thou b 

is an kxsevicn 	h baa obtained t1c I 

	

.. 	 0 0. 

But the ipplicant hadU EarLy .  .eas:ed. ii 

view beftwe th0 Chua 	j 	 he hE. 
the community of E Servicnan thxe 1.15  

no, ciuection  o app11cnt ca$te i.e. 	SC y  O3C 

be was CounL elig,thle tn it 
eUed for 6acurnent veriiatj.on iwt. 	- 

5exvceruan qIot4 now Chaizmj, cEnnot deny Uhje p2 - 
cane £xn eupncenient iz fin1 e1eot I is thi 4 

	

0 	 0 

	

uwabati ôe'1j 	to 	the vi w o. 
• 	

0 	
l,.• 	 . • 	 . 	 . • 	 0. •  

4,8., 	That it is. .atsd herj that 	ir 	 . 
dOCtS the Chajxvian,­ RRU is OtTp 	to  pithaiEth, 
ira1 . E3U1t8 of the U the an d.tes wio 

Called for dockin. 	ri f Jr.-at.icn and in final zu1t 
it 33 to be cXaz1 eUoni 	any 	iitQ is 
£ouc1. in1igib1e showizg pro erreasong anc fluai 

	

esu1t t.o be pubi4shea J,i 	onet ew but. i 
PG8eflt 	a-  no Lnal esult re 

ptiticrio 	 kio *t ri 1tthIri 
SO?s that thE 	RR}) utihaU d a:Lreid 

çthe 

namø •  i.s gm pan.,  oled ,cjU.&tva and rnoitrcr,. 

oil 



I 

4p9. That when the xarne oC th appXcaut .Le ot onn 

in :$:L'ia1 rau1L o.s oervicemn, the pp1ithmt Jirtnj 

hd writter. a 1tte to U UeQ QC 

iin:U We1ar Z83Jfl 011 	 inorniiiiicç hiw 

griecs that 	he ±0 been se1ctd a 	-5vJ - 

ceman there iG no question wbethor 	bionqs tO 1iT, 

4C 013Q -or Gen7&. et ind aCtr rec ivuq ths ~ L 

th ep1iaart.. Lb rJi ecLoz o4 Lainik 1e 3Tht 
'1 

ha4. written a Lettu 	$WL1O/22/3 dated 31 C.1'Wt 

2005 tO th 	1Ian nt) fling iin' ht as t1u ippl Lit 

Iia pp1iec. and provis th.1. o34r seieote nde itb6a it v1c 

man quoii so his ciase may he 	eZe s flSrv I ccrnm 

Ad in epy to the t.ter dated31 of 

I)irectOr oE WeLze the C a..r1Qan had in1onnl 

the Director s  airik o!are though thepatiti .onew wi 
uUed or. t 	ye icatipn 	xuxnenta but. 10 i' 11i 
uerit. as sucth he is oi rcx 

And the arne ras n1rmec1 to the app1iont vJi ly 
by the Direetor+ 

• 	 - • 	

eøpo:1ee 
•a• 32QO5 

~*­tha. appiicp0t. to th 

Diector W1 an ;L3 
a1flnte a 

S 



I 	
1 

. 	. 	: 	• • 	: 	• 	9• 	 . 	 . 	.. 

.. 	 . . .. .. 	 . c . py: 	• Iette? datod apWOB.."2005 

sent :yi 	 to h4ttnii 

Ma is uic 

43Q That whei thee 	4cnt'i case ip. not con ded 

by the Chai mart RRA O  GUWIbati the Oppli0ant,  had 

ag4n eri rrentaUn dte8 66 2005 to 

the 	8 OwIt$. vide egi oe4I pQEL 

X!eque6tiflçj him to nanei KL rm under 	erv4L.. 

A. c1wta 	he was du.y e1etec1 Z3ut thEI Clig 

had rejused U acopt U r 	teed uer 	th' 

a 	ts 6uch sane w 	etuned 1  

app it by 	 tnez T1 reascn o 
p.  

reiiaing to accept the regiat'ed LettsZ 	th o 	e 

appli cent s\bet knri to tthe Chathian on)y. 

A copy Or Ptal receipt 3atd 7c10.*20O5 

and envelope. t u.sing to aopL Pe 
I 

as  

4.U. 'that IL is submitted  man repectu3.y that na th 
app1Lcnt i1ad ppLi as 	 SlsXy 	th 	serv4 d 
quota oC X ervicraa ai,d aLso quaLified and prov.L3Lo-

naUy tound eLic41e in tiritteri test and wac 11d Cor 

vra.4ocnnts rw..'thwa kRp kwa1i.at;t. 
Caflt ay thaL the ap7416-n 	i$ zOt ertit.1c1 9 r iEflp-. 

nei.ment under *s1veruan quota,. a.e he does not. bøiong. 

• 	 L• 	-•.•-•, 



• 	
./ 

1 ,0 

to ST,SC, O3C for whCh qualifying mark Is .25.bUt incse 

of General Cast 
candidate he qualifying marks is 35' and 

the betitiOfler5 got less mark than Geneal ca idate 
i.e. 

35'. The said view of the Chairman is totally wrong and 

é and as his vested interest is not fuifi lied. 
taken in maiafi  

4.12. That toe term "X 	x_...erV1QemaTh candldatesl* specifiCl]-Y 

o.5 of Empioent Notice as 
described in column L 	

1/2004 as 

follOWS 

1). ThiS-. e± c0t 	
reseEYed'0r 

ex_SerV1CemeT irreSPeCtve
1owevereX 

serViC 	(1ay 

the.YiL be; granted age e 	ai0fl and: fees exemptiOP 

irdicaedfl.?4 ,pd 7. 

_SerVicemen means a.perSOfl who has served 
(5.2). The term x 

comatnt in any rank (whethers a 	
or non_combatt) in the 

regular army, 'Navy or Air force of the ..ndiaflfl-°'' but does 

has served in the efeflce Security 
hothc1ude a person who  

rce, the ok Sanayak 
oriO'S, the eneral Reserve i ngineer1flg Fo  

.,eu1a Mid the Paa- ijiitary Forcts, and 

& 	
ho nas 'retired rom sucn service after eariiflg ;  hs/ 

• her pension or 

nO 
uaS been r eased trom suh' service on mediCai 

t ibUtab1e to miiitar serviCe or circum 
grOunds at 	 ded mediC1 	

- 

stances éyond his control and awar 	
or 

'other dis,abilitY.pension or 

c) 	
Who has .oeen released otherwise than'1 his 

OWfl requet 

as a reSU.Lt of reduCtiOfl in such establishment or 
	-- 

tho has oeen released from si.ich serviCe after compJetin9 
thex specifics ieriOd of engagent 'otherwise than on hith 

oWn request, or y way of disiSSa10r jsçharge on 
Ic accoUnt of aiscöndUCt or ineffieiC"Y and has jeen given 

a'gratUitY and includes personS •.f the . 'errit0r- - Army 

of the following categories : 	• , • 

• 	cpntd. .•. 



AI  

ii 	ension holders 'f r continuous emDodied, servi. 

ensionswith disabl.LitieS .attioutab.Le. to military 

service arid 

jiliantry award winners.. 

_AiIO :The persons serving in the Armed orces. f the Union, 

who on retirement fromSerViCe would come under the category of ix-

servLCeIIa i, may be permitted to apply for re-emp.LoYmeflt one year be-

fore the compei-etiOfl Of the specific terms of engagerient and avail 

the.rseiveS of all concessions araiiable •O xerviCerflafl but shall not 

oe permitted to leave trie Unifor until they complete the xspe- 

he ArmedForceS of the Union.. 

erv1ce perSondi 	are to be discharged from military service on 

•r oetore 12-97-2004 are e.LigiDle to apply against this advrtiseinent. 

e) 	-ervce en who have already secured employment under 

Central (ovrriment in Group'c/L)" 1ll be permitted the 

oene fit of age relaxation as prescribed for x-Service-

nefl for securing another employment in 5 a higher. grade 

or cadre inGroupC/1J' ind er Centrai.Goverflrneflt. However, 

such candidates will not bex e.Liglole fdr the benefit of 

x-ServiCerPefl in the Central Govt. jobs. 

5. . . GROUNDS FOR RiLiBF 

5.1. 	For that, the Chairman RR-6 Guwahati has totally filedo 

undersigXed that once the applicant had applied as Ex-ervice- 

an tor the reserved, quota of x_ervicemafl and qualified in ..  

written Test and calJ.ed.fOr L)ocurnent verification and during 

doculLlent verification the Chairman is to verify the documents 

only. And aterpuiishing of result of tritten°J-est'and 

qualified in 4ritten lest later on trie -hairman cannot dis-

qualify the dppliOáflt on grounds that the ppiicant had.,got 

1es mark as required. 

coitd. . 

..- 	 .,.,. 	 . 	 j,... 



5.2. For that the Chairman RR3 GuwáIiati has failed to understand 

that once posts are reserved for zx erviceiuen , it, nie.•fOr 

alJ.itheeligite x-ervqeIflafl and there .L s no furtheraste 

ljke.00,ST,Sc etc in reserved quota ..o. 	vieman it 

means there is.np. ues±pp of cst etc. 

5.3. 'or that the chaLrnan has committed malafide and intentionally 

debarred the applicant from empane.Lmeflt in final select Jist 

due to his vested interest. 

•j4 

5.4. For that, the Cjirman has committed gross.irreguJ.arity and 

maiafid. by not publishing the final select list aswel.L as not 

giving properreason.-f cancellation of candidature of the 

apl icant 

5.5. For that he Lhairman,RRJ Guwanati has intentionally refused 

to accept the registered letter of the applicant. 

	

c. 	 EXHAUSET4D ; 

ne -piicant egs to state that he exhausted ai.L the reme-

dies and there is no other alternative remedy other than 

approach.ng thisH0D'JDle Tribunal yway.of filing this 

application. 	.• 

	

• 	jHIS 	LTER ..S iT flEVlOUSL.L FL..DL'tiR L-LI4DING 

FQR Aifl ()tHWUD : 

he a1icant oegs to state that the applicant has neither 

preferred and fi.ied any application in this regard be±ore 

this r  n' ole Tribunal for pending similar matter any other 

court. 

contd... 
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3 31asued from 4O (J-& • 

• 	 4. ayale at  

• 	 . 	 .5- 
5-- 	

•---- N- 

	

, Shr. Manabenctra Sajlcia, son of 	 3aen Ch. 

aikia 0, aged about 41 years, resident of vii1age- RaldonqJ ij 

P0 Ajbheti 	 Dist~. Wagaoa #  Assam (tO reby 

state and veiy as foj,lows tow . 	 . 

i) 	That am the appcant arif EUy awax'e ibout the  

aware about the facts and aircumstanea of this case aè sua kA 

L aw fully competent to sign this Veijcatiom1, . 

• 	 Thai th tatmets made in para I. 2, 

are true to Ilky kowldg md 

thoe made in para ZJ.(lL, ' rq true 

to • information as derived from records and •rsts are humble 

SA'iSs*Qfl. 	. 	 •.• 	 . 	 . 

1 sign 	V ificat.ton 	t •  . 	 day of 

N enther.. 005 at GuviahoAti,
0 	• 	 • . 	 . 	 S  

Signatuze. 

S . 	 . 	 . 	 . 	 . 	 . 	 . 



XURE- 

) 	
'IN THE CENTRAL ADMINISTRASTIVE TRIBUNAL1 	: 

V 	
GUWAHATI BENCH. 	

'V 

• 	
INTHEMAT1EROF 	0A28912005 

V  

• 	Shri Manabendra Sakia 	.........Applicant 	 V 

V 	 V  

• 	 I 	 V.. 	 V 	V.  Versus 	 V  
ICA 11) 	 V Union of India & others. 	Respondents 

V 

— 	 V 

•1 
.• 

AND 	 V 

IN THE MATTER OF 	 V 

• 	 Written statement of behalf of Respondents. 	
V 

The answering respondents respectfully SHEWETH: 

V 	
That the 	answering 	respondent has gone thr.ough the copy of th 

application filed and has understood the contents thereof. Save and except the 

statements which have been specifically ádmittéd herein below or those  whk.i: 

hare 	borne 	on 	records 	all 	oth er averments /allegations 	as 	made 	in 	the 

application are herby emphatically denied and the applicant is VpUttO  the strictest 

proof theieof. 	V 	

V 	

V 

That for the 	sake of brevity meticulous denial of each and every 

allegation/statement made in the, application has been avoided 	However, the 	
. V 

answering respondent has confined replies to those' points/averments of the 

applicant which are found reIeiant for a proper decision on the matter. 	V 

That theaplication suffers from want of a valid cause of action, as will be 
V 	

clear from sUbmissions made b&ow. 
 

• 	 4. 	Tlat 	the 	application 	suffers from wrong 	representation 	and 	lack of 
V 

understanding of the basic rules about recruitment of staff, which have been L 
meticulously followed at every stage in respect of the applicant's case 

S. 	FAC1TSOFTHECASE ' V 	
, 	 ,,, 	

'• V 

The minimum qualifying marks in the writtenexaminations conducted by 

Railway Recruitments Boards for various categbries of post are as f011ows: - 

1. 	Unreserved 	- 40 percent 

2 	Scheduled Caste and OBC - 30 percent 

3. ' Scheduled Tribes - 25 percent. 	V 	 ' 

The authority in this reard is contained in Railway Boards Letter 

No.99/E (RRB)/26/3 dated 29.10.03. 	 , • 	

V  V 

A copy of Railway Board's letter dated 29/10/2003 is annexed' and 

marked as ANNEXURE-A. 	
V 	 • 	 V  

voG 	•• 	' 	' ' V 

VV.VV 	-- V : 	V 	
• 	 V, 	

V 	 -_V 



f 

/ 
Shri Manabendra Saikia, the applicant, who appeared as Ex-Serviceman for the 

• 	/ )Post of Apprentice Junior Engineer Gr: II Bridge obtained 25.33 percent of marks in the 

/ 	Written Examination. As his surname is'SAIKIA','it was surmised that he belonged to 

the Scheduled Tribe community as some persons with that surname claimed to belong 

to that category. The applicant was accordingly called for verification of documents on 

26,08.05. 
 

Selection of candidates for verification of documents is provisional This is 

clearly indicated in the notice for, publication of result for the written examination The 

result was declared on 03/08/05 specifically directing that "It may be noted that this 

result is provisional, subject to fulfilling all the eligibility conditions laid down in 

the Employment Notice No.1/2004." Copy of the result annexed as Annexure "B". 

At the time of verification it was seen that applicant was not a scheduled tribe 

candidate but belonged' to' unreserved community for whom; the minimum' 

qualifying mark in the Written Examination 'is 40 percent. In view' of.this, the 

applicant could not be accommodated although he applied as ex-serviceman. 

The position would have been otherwise if he were an ex-serviceman of the 

Scheduled Tribe community, for whom the minimum qualifying mark 'in the 

written'examination is on 25 percent. , 

PARAWISE COMMENTS ' 

6.1 	That,as regards paragraphs 4.1 to 4.6 the respondent has no rernarks.to offer 

except to state that the statements made' therein are part of the records and the 
applicant is put to a strict proof of the same. 	 ' 

6.2 	Tha , as regards para 4.7 the respondent submits' that the applicant was not 

able to appreciate what the Chairman, Railway Recruitment Bard, Guwahati explained' 

at the time verification of documents. The Chairman took pains to explain that the 

,applicant was called for verification of documents on the premise that he belong to the 

'Scheduled Tribe community as some persons with the Surname SAIKIA belonged to 

that community, for whom the minimum qualifying mark in the Written examination was 

lower at 25 percent. As the marks obtained by the applicant in the written examination 

was lower than the minimum qualifying mark required for the General candidates, he 

could not be accommodated although he applied as an ex-serviceman. The averment; 

that the applicant's case was not considered 'of flimsy grounds is ,therefore not 

acceptable.  

6.3 	That as regards para 4.8 and 4.9 the respondent submits that the question'of 

empanelment of the applicant did not ,arise in view of what has been explained at 

paragraph 6.2 above. In this connection a copy of letter No.RRB/G/O.A. 289/05/MS 

dated 20/12/2005 sent to the Director, Sainik Welfare, Govt. of Assam is annexed 

herewith and marked as Annexure C. 

( J1 	' : 

La' 
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F) 
64 	That as regards to thepara 4.10 respondents deny allegation that the 

applicant's registered letter was not accepted by the Railway. Recruitment Board's 

The records of the Board's office shows that no such letter was produced for 

acceptance by the postal authorities, 

65 	That as regards para 4.11 and 4.12 that respondent states that the position of 

the applicant's status has been adequately explained in the forgoing paragraphs of this 
written statement 

In the circumstances explained in 

the foregoing paras the respondent 

begs to state that the application, 

based as it .. is on a 

• S  misunderstanding of the merit of the 

case, may be 'dismissed with the 

costs. 

And for.this act of kindness the respondent as in duty bound shall everpray. 

	

VERIFICATION 	S S 

I., Shri Jibon Jyoti Borah, son of Late Bidhan Chandra Borah, aged about 48 

years and at present working as Chairman, Railway Recruitment Board, Guwahati do 

hereby verify and solemnly affirm that the statements made in the paragraphs 1 to 6 

are true to the best of my knowledge and information derived from records which I 

believe to . the true and the rest are my humble . submissions. before the Hon'ble 

Tribunal 	 S 	 • 	 . 

And I signed this verification on this the 9th Day of January 2006 

Oh• 	f3ôk. 
• 	 • 	Signature 	I 

• 	 • 	 • 	 S 	• 	 '••,.•• C,. 	• 
• 	 • 	• 	 S 	• 	

S 	Designation 

t c 	 " 

• 	 S 	 • 	 S 	
• 	S  

• 	 •• • 	
.5 	 35 

S 	 • 
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1/ 
________________________________________  

• 	 RaiJw 	Iecruitment Board:: G'wahatj 
I Stationoad!.Guwaha-71 001 	. 

a 	 pel 	2540815 

ReuIt ofW nrten- Exaiv .ianon for N- aHri i ,sf2le2ones 
On the basis of their perorrnance In the Written Exziriination, candidates beating Roll Number as Mentionel below, are provisionally found 

eiia:ble to be called for Verification of Documents and/or Viva-Voce, as indicat.e. It may be noted that this resultjs provisional subject to fulfilling of aIF 
• &Thility conditions l;id down in the Employment Notice No. 1/2004. 

Roll Numbers are arranged in ascending order (Last Seven Diits and NOT 	order of Merit 
Date of Written Examination 	3010112005 

• 	Cat N 	: 01 of E.rnpoyment NofceNo. 112004 	Name of Post : Law Assistant 
4010X0 	2010)014 	30105035 	30100134. 	20100270 	10100380 	20100511 	100534 	40100515 	40100650 	20100786 	10100-538 40100914 	20100954 
40101125 	40101213 	4010 	TOTAL = 17 
Date of Viva-Voce : 06/0912005 (CNDAY) 	 - 	 - 

2 	Cat N. : 27 of Ernpoyrnent Nc>zNo. 11200-f 	Name of. Pcst : Aapr. Section Enne-s. (Electrica!) 
4270X1 	22700038 	2270-0023 	2270C154 	22701`117 	TOTAL =5 

-Date of Documerl Verification : 25'0&2005 (FRZ)AY) 
3 	/ Cat. Nc. : 30, 31. 32 & 33 of E.mcyment Notice No. 112004 	Name of Post : Appr. Se-c -i Engineer (Bridoe. Drawing, Works, P.Way) / 	1300X5 	13000042 	2300'D074 	13000034 	23000i09 	43000115 	13000123 	4.2000164 	2300C2.9 	43000318 	43000327 	4300C3S5 43000371 	430004.47 

4300046 	4300254.0 	43000615 	4300066- 	43000572 	13000573 	3000723 	4.2300729 	43000731 	13000915 	33100003 	1310X'S3 33100054 	23100079 
1310X.32 	1320)056 	23200133 	23200173 	43203195 	23100213 	l3200221 	4.3200273 	3320C279 	23200298 	22200299 	43,20-3395 23200421 	2320045.4 
23303123 	TOTAL=43 	. 	 ----------------------. 

- 	f Date of Document Verification : 30iO&2005 (TUES3AY) 	 - - 

4 	Cat Nc. : 37, 38 & 35 of Ernp 	yment Notice No. 1/2004 	Name of Post :'Appr. Seon Engineer (DieseLElec. DiesellMech, Workshop) 
4.3700077 	43700083 	1370317 	33800047 	135000th 	43900005 	13900059 	3500120 	43900152 	32900245 	TOTAL = 10 
Date of Document Verification 4oa/2Oo51FR1DAY) 

5 	Cat. Na : 44 & 45 of Employmecc Notice No. 1!2C'4 	 Name of Post : Appr. Seon Engineer (Sicnal. Telecon,) 
14.400022 	14400027 	14400123 	14400247 	14403291 	44.40040.5 	14-400415 	21400504 	14400505 	24.400514 	44400541 	34400'632 14400599 	54400704 
14W3705 	44400220 	44400533 	24500262 	44500271 	TOTAL 	19 

• 	Date of Document Verification : 33E)2006 TUESDAY) 	 • 
Date of Written Examihation : 2010312005  

1 	Cat No:25 of Empoyment Noce No. 1/200.4 	Name of Post:ApprSupervisor(. A) 	
• 	 / 42500163 	4250019.5 	425O05 	22500584 	42500623 	32500792 	42500891 	£3301023 	22501075 	42501099 	42501355 	12501492 42501603 	12501850 

4250Z333 	225024.33. 	TOIALIS...-. - 	 • 	 - 

Date of Document Verification j 	' 8/2005 (FRIDAY) 	 • 	 ,. 	 - 

2 	Cat No. : 25 of Employment Noe No, 1/2004 	Name of Post : Appc Junior Engines &.-ll (TM) 	 • 

42500310 	22800333 	4Z6006,06 . . TOTAL = 3. 
Date of Doument Verification MM2D05 (F~ 	 • 	 - 

3 	Cat No.: 22 of Employment Nocce No. 112004 	Name of Post: Appc. Junior Encines- 3r.41 (Electrical) ' 
3280-0033 	12500130 	32800131 	22800161 	12800235 • 32500304 	42BOD418 	£200462 	2280053 	42800541 	42300595 	42300518 12800632 	22800656 
42800684 	12800674. 	42800T36 	22800751 	12800767 	42800780 	22800795 	't2500797 	42800637 	12800843 	32300884 	2230C TOTAL = 26 
Date of Documett Velification 	 2005 (FRIDX. 

4 	Cat. 7o : 29 of Employment No5ce)Io. 1/2004 	 Name of Post: Appr. Jt=iar Engineer Gr.- (Bid9e) 
52900006 	229DM25 	42900025 	22900154 	42900280 	42900370 	22900410 	100636 	22900806 	42900874 	TOTAL 
Date of Doc1Rnt 	cation 	I2005 (Ff13Y) 	.\ 

/ 
ttUo cP' 	 - 	

-: 
[PceNo...i] 

- 	 ...-: 	 ........ 

- 	 ----..- 	----------- • •.. 	 t 	 ---- 



/. 
C 	34 35 & 3 of EmpSoye Notice No. 112004 	

Kae of Post Apçx Juruor Engine

~3401034

Gr.-h (Wrs, Drawing. F.W2y) 

7' 	43L0004 1340CC47 43.4.00374 13400207 4340C2. 4.3400253 1340027 .'. 13400283 	 3400294 134003&4 13400367 43.400518 1340053$ 13400565 

134.X572 134CC€23 	134O536 	33400657 13400V 13Th7 4340 	43400942 	43.401044 23401091 23401114 	13401117 	43401142 

42.4C1251 44.C1Z53 	43401300 	43401305 43401311 	401-5 	4340E 	33401391 43401401 13401548 13401644 23401647 	13401674 1341738 

' 	 11E70 43401854 43401833 	43401922 1340124 23431537 	 2340198Q. 113402055 43402082 43402164 43402i74 43402253 34.t259 
13432322 43402328 43402369 43402253 23402-4-3 234024E2 2340fl1 4.3402537 23402543 4.3.402546 1402582 13402615 43432533 

	

j 	 4.3LZ2$' 	13432578 1340255 43.402726 	3.4C2211 43402351 • 1332854 434o2o4?; 543Z02566 23402983 43432990 43403052 23403134 43Z33175 

S. 	 23433224 434045 •4340330G 434D3.40 	434C3401. 23433402 4.34034Th 434533 . .13403525 43403&40 43433548 43403659 23403835 23433923 

43_575 	
:2.3.434335 	13404063 •4340.4133 4ZS.0413$ 	33L223D 43404285 	3D005$ 335O014 	13500155 3300258 	23500320 13.5406 

13KOSSS 4.51tX€24 : 43500707 33500746 23500214 . 	 335t3T$ 43500943 43600123 TOTAL = 121.  

	

/ 	. 	. 	of Docuz-..ect Ye1ific2tofl 20812005 (SATURDAY) 	. 	.- 	 S 	. . 	 . . 	. 	. 
J 	s -. CNo.:i0.41.42&.43 of E-npioyment Notice No. 1/204 	Ne of Post: A,çx. JE4I (C&W), Appr. Mecharc (Diese'JMeCli &DieseUEleCt), Appi. JE .11 (Woctshop) 

- 44XC302 1400034.5 44.003425 44000432 14003509 140005.53 . 44000735 3400074.8 24000785 44000855 24000856 34000960 34000990 44001008 

34zC16 14001075 	44.001351 	14001259 44001374 £137 	.24001432 24001541 44001588 14001728 44001916 4.4002000 44002122 34002153 

- 	2LX2152 140C22.0 	140-2224.8 	14002441 440C.2L.4 L4332L55 	14302573 24002678 44002682 2402764 44002768 14002875 1400293.4 42002962 

44002599 24303320 440330.87 	14003260 44003423 14033453 	240 .3C'5 14003775 24003796 24004021 44004186 44004487 14004538 4.4304514 

1LX4.521 44304333 14004743 44004757 1400484 245012 44&353.i 44005266 14005278 24005377 44005418 14005468 44005520 44005358 

ZZX3560 1400.5377 	24005324 .44005657 44005558 14005.854 	14035750 14005781 44005788 24005836 24005258 44005979 44006065 24006191 

1LX6234 4.43062.50 	44006531 	14006614 14005707 2400?224 	143757 14007145 44007252 44007268 14007401 44007452 24007475 4.4007480 

4.4.007576 14037825 	140072.50 	24007688 34007717 14007212 24037?!2 24007909 44100120 24300259 14300285 TOTAL = 10 

of Doczxae( Vertlicztio : 291O12O35 (MONDAY) 

7 	C. . : 45 & 47 of Exnploym 	Notice No. 1/2004 Name cf Pcst: Arpt. Junicc Enieer Gr.41 (Telecom, Si) 	 - 

24.50(221) 5.4-&C4-50 	44533432 	44600591 44600573 	145-3€53 	£4502742 4.4600805 44600927 34500959 34301098 	54601130 	24601134 	44700258 1'• 

147X224 TOTAL=15 	 - 

Dam of Documt Vecfficartion : 38/2005 (TUESDAY) 	. 

Dta of Written Examination : 27103/2005  

	

1 . 	 NameofPCst Gr., 

	

-. 	14.3.30123 - 14832702 	148D5-53 	34800964 	34801253 	24-531733. 	14602367 	14802997 	34803506 	14503513 	24603615 .4-4.804187. 44804281 	14534-675 

h&4-251 44834.772 44805075 44805232 44 6054 55 24.&'57 	44835373 44806092 34.506256 24806359 44306603 . .14806705 4480686$ 44536913 

34-3.37054 24SC7217 	44307217 	4.4807339 4-46176L1 	2.37553 	24835.352 24806273 44808279 44808352 44308371 	24808443 	14808499 	24.535778 

4LEZ8&L7 14309(53 	24835(98 44809198 14805432 24-825955 44835725 44805886 44809890 44339965 445100% 14810147 44610207 44510295 

L4!3372 	14810.327 	14.81.35 	44810485 	44E1DE-t3 	14513722 	24811:5: 	£4211052 	4-4311133 	£4811181 	14511240 	14311461 	54811817 	143.11524 

14-511559 	4.4.511561 	14812235 	44812363 	44512702 	145123.65 	3481.2371 	£4812905 14812930 44312938 	34312254 	14813009 	14813216 	14513353 

4.4.513419 	24813434 	24813433 	44813492 14813525 	43.13523 	4-4213565 	44813701 	14813706 14813794 4481 4070 	14814090 	14814171 	243.14262 

1451.4296 448142.56 	148114.5.5 	44814540 24814718 	 448150Z7 14815174 24-900517 14900939 44502349 	14902390 	24902978 445C2994 

• - 
	 245(2475 44902.576 	2490373.3 	24903816 44903921 	14504-293 	44912 44904406 44504407 TOTAL = 121 

Daw of Dccuraecir Vetca1ion : 31J0I2D05 (WEDNES DAY) / 

Data of Writt2n Examination: 0310412005 	 - 

	

I 	C 	o. :07 of Ep1oYmerrt Nctice 14o. 112004 	Name of, Post: Prir-ay Teather CBancali Medium) 

10730053 10700052 	10700113 	40700119 30700241 	20700253 	3070(255 33700270 10700271 40700272 40700312 10700322 20700334 43700390 

10700254 101004.00 	40703404 	40700408 10700.4.34 ioioo5 	13730.535 10700521 20700530 23730593 10700555 10700622 	10700721 	20730780 

)  / \  10700731 40730554 40703531 10700898 10700504 4377P2550 10701017 10701020 40701041 10701052 10701115 10701147 30701161 20701198 

' \. 10701236 40701252 30701295 V)701354 10701350 10731433 107314.53 20701517 40701544 - 107015. 40701586 4.0701529 10701643 40721710 

• :. \. - 

De d'Viva-Voce: G7J09/2005 and 08/09/2005 (WEDNESDAY and THlJD.sY) 

	

2 	C )o. : 38 of -pioyrnertt ),ce No. 112004 	Name of. Post: P*.ary Teaie (5ri Medium) 

	

• 	 1 311  S 10832362 10800513 10&0-0j5 10600657 TOTAL = 5 

of Vva-V : 02005 (FRIDAY) - 

	

3 	C Xo. :05 of 	oyTnet Nce No. 112004- Name of Post: Prir5.ary Teaec (7e4eu Medium) 

13900040 1 09G0049 TOTAL = 2 	 - 
Dwe of Viva-Voce: 09(09(2005 (DAY) 	

-. 

	

4 	C. ho. :10 of poyTre N 	No. 112004 	Name of Post: Prizry Teac 	(-=gosli Medium) 	 .• - 	 - 
210X037 - 41000044 41033074,31000087 31000164 41030163 4130(211 31000409 31000438 21000474 31000709 41DoO7M TOTAL = 12 

D ofViva-\ce : 	S2005 (FRIflft) 	
. 

	

[PageNo.2] 	 ..-.- . 
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c so.: II Of0m 	cE No. 112t4 	 of Post: Pm 	Teacher (sarnese weoium) 	-- 

c5 	41100373 	ttCc357 	21100502 	 11100650 	Ii1001 	11101Ô02 	1 	 106t 	21101052 	11101109 	31101552 	2110114Z 

111t1766 	ii10\525 	111C70 	31102 	111. 	111025 	TOTAL 20 =  

- 
C No.: 13 of Emplo,e 	ce No. 	 of Post: T 	io Sc5ence - English Meum) 

30078 41300100. 11 	 TOTAL = 3 
I(TUES DAY) 	 . * 	. 

c 	o 14 o ErPT 	'.ct.Ce No 1/2304 	iz..-- of Post TC (Pure ScieCe 	nlish 	.i hon) 

C 	o 15 of  Enploe 	ce No 1/2 	h- of Post TG pure Science 	sameSe 	di 

'001 	5C,-0 	2-'9 	11503 35 
i 	 21 	39   

go.: 16 of 	ple 	odceNo. 1/2X4 	
of Post :TGT (Pure Science - Bengali Mediumi .  

2104 216X1 0 TCL = 2 
• 	 u 	Voce: I 	 ES DAY) 

	

10 	C No.: 17 of 	 coe No. 12 	
of Post: TGT çindi - BeCaIi Medium) 

	

11 	r No.: 18 of Ernp 	 cce No. 1/2 	
of Post: TGT IL - Bengali Medium) 

41630032 41500071 	1C'3 	21803054 4:112 	TOTAL = 5 

D of Vwa-Voce I 3/0 	 ES DAY) 

	

12 	C No. : 22 of Eploe Ncce No. 	
of Post: EI Signal Maiifler Gr.l 

322C079 	3Z2C'3140 	IZ2CC727 	42200742 L2_52 	42200553 	42201019 22201168 	1220 	42201232 TOTAL = 10 

Da of Docu 	Vec : 2510812005 

	

13 	CrNo. : 52 of 	 cce No. 112054 	
Ne of Post : TC-T - Din9 (Bengali Med.ku) 

H 	
2E2t00 	15200006 TO2 

	

1.. 	C No 53 o' E-ployreC 	tce No 	.4 

	

1/2t 	)- of Post TOT Drawing (EngtsJi'l 

-NiL- 	 . 	•. 

	

s 	Cr o 64 o 	pio= 	tce No 1I20 	
of Post P (icIiSh Mdiun) 	- 

- NIL- 	 . 	 - 

	

is 	c No.: 55 of, Eplme 	ce No. i/20 	
i Post: Pfl (Bengali Medium) 

155X32 TOTAL = 1  

Date of 	Voce : I 	 ES DAY) 

Date of Wtten Examin 3 10I0 12005  

	

1 	•C No. : 03 of rnple 	dce No. 11230 	ae of Post : 	eiOn Educator 

103124 	TOiL 1 
D of Docume. Veñca 	: 26)08/2005 FDAY) 

	

2 	C No.: 05 of Eoye 	ce No. 112 	 of Post : Rrapher -" 

15XC29 10500076 TAL = 2 
D of Documet Verif'oZfioCl : 26!08J2005 (FRiDAY) 

	

3 	C No.: 12 of 	 Mdce No. i12 	 of Post :.PGT (Educon) - 

•4 1 230018 	11200054 
D.  y-ce: 	 DAY) 	 . - 

	

4 	Cr- : 23 of Brnoe Mce No. 1120 	Ne of Post : Chernical & MlIui 	 Gr. 

12300 	223006 .l23C13 42303242 	 323002 	423003 	TAL = 7 

of Doce 	 02005 (FDAY) DatL
5 	C 	o: 24 of 	 Nce No. i14 	Na.e of Post : Appr. Draan (onicaT) 

42L3 52 22 	60 427 TOTAL = 3 

of DOCe Vefl 	:O2005(FRJD 	e 

Call letters are being dtched by Registered Post to all the above candidates indriidu2Y roc 
appearing in the Document VerrflcZtOfl I Viya-VoCe 

• 	 to be held at Office of the Rai}zy Reruitment Board. Station Road, Guwahati —781 001, Assant. jfii 	
the date, place.arid reporting thrie HoweVer, if 

any candidate d 	not receive Call tjj±er, h&she r-2y repoct in person to RRB Guwahati as per the 	
(s)ind t,along with counterIo of the call letter 

of Written Exanatcn and all testiiialS. RRB Gtrwahati will not be responsible for arry pta1 
dzy wrong deliveiy.  

	

- 	[geH3] 	•• 	
--- ---. 	 •\ 
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y care has been taken preparing the above results, the aliway Recruitment Board, Guwahati, will not be res 

While ever 
	

ponsible for any 
in  

	

j
pogphiC er and teseeS the 	

to rect the erro and omissior, i any. 

' V 	 .. ,  

Beware of unscrupulous peons who marmisuide candidates wfth 	
promises of gethng them ected for the job, on illegal 

/ 	
consideration. Such persons deerVe to be handed ovéth fhe pdlice. RRB, Guwthati assureS that evaluationlselection is fully comperzed and 

/ 	
is based on on therit of the ndid2t 

.'• : 	

• 

• 	 V 	 ( J . J . B ah) 	V  

'. Q3JOSi2O. 	 V 	 V 	
Chairmafl• RR3 . GL? ti. 	V  

. V.V  
V 	 V  

: 	 V 	 •., 

	

V 	

• V 	 . 	 - 	 V  

•1 	
/ 	

V . 	 V  

[PaoeNo-.4] 	
V 	 V 

- ___-=---- ---- V--- •-- - 
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RAI LWAY RECRIJ lTi\1EN'I' BOARI): :C UWAIIA'I'l 
S'lAlION 1tOAI), GU\VAllVI1-781UUl 

L. NO. l&Rl3IG/OA/289/05/NS 	 Date-20/ 12/05 

To 
The Government of Assam 
Directorate of Sainika Welfare 
Sainik Bhawan, House No.74 
Lachit Nagar, Guwahati. 

Sub:- Recruitment in Railways through Railway Recruitment Board, Guwahati. 

Ref:- Your Letter No.DSW. 110522523 dated 31/08/2005. 

Si', 

in acknowledging your letter under reference that on the bais of the performance 
of the Written Examination, Shri Manabendra Saikia was called to attend the office of 
ChairmanlRRl3/GHY on 26/08/05 for Verification of his original documents. He was 
called i'or verification of docutents on 26.08.2005 as Ex-Servicemen (ESM) category 
presuming as a reserved community Scheduled Tribes (SI) candidate, being his surname 
is 'SAIKIA'. it is mentioned that minimum qualifying marks in the written examination 
is different to the different communities as per Railway Boards guideline. 

Total marks secured by the Shri Saikia in the written examination is 25.33 out of 
100, as such he was found provisionally eligible . to be called for verification of 
documents as Ex-Serviceman Scheduled Tribes (ST) candidates. 

During verification of the original document, it has been found that he belongs to, 
Ex-Serviceman and Unreserved (UR) community. But Shri Saikia could not even got 
minimum qualifying marks as Ex-servicemanlUR i.e. 35 out of 100, Shri Saikia could 
not be accommodated in the list of empanelmnt candidates against the post of Junior 
Engineer-lliBridge, Category No. 29 of Employment Notice No. 1/2004 earmarked for 
ESM/UR. 

Delay in replying your letter is sincerely regretted 

Thanking you. 

Yours Faithfully. 

(R.Kowd) 
Asst, Secretary 

For Chairman, RRI3/Guwahati. 

(°I)Y 	- 

c.7 l. APO/Lcgal Cell, N.F. Railway Maligaon, for i,,formati 	please. 

(R.K. S owal) 
Asst. Seàretaiy 

— 	 For ChairmanSRRB/G.u'ahati. 
c; 
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h; Imdr 	kit 	A Jirn. 

N. F. R folm,%Iy nd .o--- 

• 	 A R 	iiby appli w in OA 29IO 

LhtI Wflt.ifl S .JTfltHJj kd b&h 

•J 	jondent. 

3, Shn M nibeRfr 	3/0 $HJ Hoiei nkn ih 	 f rØA 
i'o. 289/05 ptudiug bffort •th Hon ' 	Th 	f wIM is mding 

fl 	 oi 1PIU n1 1kd 	i,ti 	 no 
HU JJTJ1I -IjrlsPT 	1.1 t Ut)J n'QA No 2910 

oJ!ow: 

i) the, rpp1int .i. 0,11 Ex tyv'j t,nup, ytt:jrj froin 	Ar 
• 	Foiit and in this 	rd doi hrd. iii.' bttn iimexe 

oi.i(Ji th ppJi toiL 

th 	on'!t No 	CJiinian Rvuhry RewnUlmtmt 
Bont GwHhttj hfRi iibJis1id y,n 	d'Oj;Jtnt.video 
•JiiipJoymmjt ot No. Q I of 2004 fr fi1lin up viu pot 

• i ili 	gth pof of Appr. J üor Fnit'r Or. H (Rr) fcr totRi 
3 5 v •ij out of 'viijj 

 
on.0 i J,pt re;trvd- for FX , vicmtu. 

A li d occoydin iy 	qppiiiint rnd ppJitd fortht •d oi; 
nc •o1: dmi. cftrd for t4p.ptñng- jl)w iflhe jitm 

) 	Tht U 	ppJicntt. :Iudady•npp)id f( : rn:Iad;pot sSin. 
w 	nnn ih ttiintjon pi J7 	rsi'timn i 	.ipIrnntd 

\ \.. 
	i 	 No1i4f 1oOJ ! 004. is 



5. ExsRvcMAN 	 . 

1 	 N'oti 	 itrvtd for x- 

• 	 VDH.1UV 	Ove ((9Ui). 

ft. 1tiy 	400d tJmt iJu • vti 	for F,xrieInHfl rstirvtd 
• 	• 	hoit wy 	r dJit j 	tJOP of oni'mnnIty it. rn5 ttr CHfl. øot bt 

any cmsw 1ikt SC, ST. OHC : for X 1mpk,ynmnt. No1ic 

NO. 01 of 0.O4 h hfidy bttn mxd t* A ntxnrt NO. % to th OA 

No. '789/05. •  

4) 	•r)),t, tJu tipiit id tippt4recl for 	iUtn x iiijflio for 

pot th fU) X JVICUU' 4fl4 ctYfdh!g)y, iuit: w. 

pUb11IW4d %%)U tfleipp wt is found 1iibt 

And it. is stttid jw.nän thtt in 	sid rstilt it is citariy 

mtntiontid :thtt RRB. Guwiti su 	tit. viltionIsiction 

• 

	

	is fufly c.cinput.1 I md i bed only on nmiit. of tht cañdidit. 

iJt nsuit ltt: of  tw wiittn extmIrrntion iui &rtady btm 

ti A mxnr NO S to tho OA NO. 7.89/05. 

5) 
	in wrinn stmanow . 010 answyig rtspoi1it h$ 5Id 

th% tIJU1L)1t iiot i SelieduJO9 ibtnididntrbtit :boiies to 

Ufl1ttSt1 V(1 	o1))l)JJ)Ity- i* JflCJ1 3pph(Bfl1 JI3 	n'3t )1)tF4Ifltd 

qn Je A t i1t j)OJt.1On WOflJd l4 bten othrvit ii 

)w we're tin ex- .erv eintin of the Stheduk iribt' omniunity, for 

who,u i nnm qulifriig wk is on ritftm 'tniutiOn is 

But' t 	pli4ti84 	Itr4'y'dt1Jii1hW1t$W1'IeJ1tOf 

jT,i)W no u tin tx-rv,cerntin'of lmduJeTnbt 
tiiei .ommuniiy Moreover1u itistintifr is 

tntontitl ibtit vcie -  e rt,ed for x 	Cflfl in lttiVe - 

Lthr RM oirnnun1ty Thtreby stti nt oJ the espo dtots are 

• 3ñd rnjuified. 

4 



3 

2 	6) 	ThaI in writu tfflrntøit tJt twcungspondøBt )* stu1 Lha 
I' tbe rtJt •$flc4  beow 4cjcr4d showina pisseti t)t ap JItfl1I di to 

1119 ur ntirnt ."SaiMW belongtid to twcktIt Tnbt Conminiity.  
• • 	 $ut iU 	cHe it• i t 4thi4 Lht tntre p!os of 

tticw/eyohiticrn is fil1y oJp%iteñed. and it bned only in t 
inrlt of tbe cnhds* ts wb th 	of, ondtwt inwe cawjot 
preiuii 

 
djut Ui Hppfl(ant is hediJ 	as *h tiw &ound 

bown by the respcmdens iui nt ftimbJo in the eye Qfliw 
Tln it is st*d Jiieu tt on the 	J"js declared b tie 
- 4et lowin t4ht appikH* as patd tuow tue 
ønthothy ium dtwii tI,e an whu-Ji ; bir.rtd by F4oJ41e1 
Tiud co denn 	ft the tbove ct 	itirntw mude ii, wñtten 
stflrniufl by the unsw4win rep&wt1ent' are tosally 	v*ue. 
wsthout any uiateiial o tvwe, as siwi sunc cannot couobQmtd 

4 	4 

in the eyi of 1a\?,  

1 hat this Rjoiidei bus been inde fbi ends ofut4ee 
JI 	therefore, jriyed tlint Y<ur LordJnp 

1 	 cc 
would be 9mdou1y jleased to except t 

4 1.4 	 .4' 	 14c 

RjoMdtr and -4iskteñng tbe merit of 
I I  C)ngiiuil Applivtion as well Rjomder, 

of the lippliemit  nu,y, be allowed 
with 

thi dct of lcindne., your øppJicanthaU 

pray fciever. 

Verficidlon 
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-i 	4sbtn1ni. lsffikit iót !" BQIb; SikiR, 
ag*J HbQtfl 4 i yi Tewknt f JhgA do,giø. P 4- AJbbni, 
PS 	i't DiI Nnrion, Asw d h*ttby sli aiiJ vii 

1) nut i, am tile 	 A Wbq,f,1Jt l y 
431rmftt1H(, of tJ)I4 (4' 0 9 SRO J am uJy C, oton to n 
this vt'i 	I!OJ) 	 I  

• DWI t434 J)t 	pir 	 Jue to 
Icnwkd And tJott padt ill pf to 

nIouii*ito, ni divt4 frn rtor4a imd: rr art hnmbh 
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ANLi11\E - 'S 

IR1BUNAL 
1 

GUWAHATI BQE 

Origira1 Application Nos. 289 of 2005. 

DèofOr(lcr: This, the 2,2SeptCmbCr, 2006. 

'tHE FIONL3 MR. K.V.SACHIDANANDAN ViCE CHAIRMAN 

THE HON'BU MR. GAUTAM RAY, ADMiNISTRATIVE MEMBER 

1. 	Sri Manabendra Saia, 
S/O. $ri Balen Ch.Sallda 
Vu141danOia 
P,O.Athheti 
P.Sjajori 
Dist.NaVaOfl(ASSam).: 	S 	 .Applicant 

By Mvocte Mr,C.l3aruah, P.B.Dasgupta, Mr.U.Ahmed 
Mr.N,K.Lahkar. 

-Versus- 

1. 	N..li1WaY,rePrest by General Manager 
Maliofl,MSam. 

':2. 	The General Manager, 
•.Railway,Maliga0fl. 

3 	The Chairman, 
Rail 4 iay Recruitment Board, 
Cuwhati-1. 

4. 	The chief Personnel Officer, 
N:1?.flailwtIY, 

	

• Ma11Ja0fl, Guwahati. 	
Respondents. 

}3y Advocae Dr. M. C. Sarina, Railway conSCl. 

Qf iDR 

By tM Original Application under Section 19 of the 

Administrative ThbunalS Act, 1985, the applicant prays for 

em1)afleine 11t of his name for the post of Apprentice Junior EngifleCf 

GJ.I (Briqge) and also for appoinhifleIt as such under the quota 

i' 	reseed r ExServiCemCfl. 



I 	_ 3 ~6 
4 	 - 

l3iiotty sttod the lacts 
 of the casc aic that tlic dp1)liCallL 1$ 1!1 

Ex Seivicemell tetried from Indian Air Force In rëspoilSe to all  

v .dvertiseUOfl, 'published by the Chairman, Railwa RcCruilIf101it 

Board, Guwahti, Vide Employment Notice No.01/2004 for filliiicj UP 

varioS posts including the post of Apprentice Junior Engineer Gr. 

,
l(Bridge) ad out of total 15 vacancieS one kept reseed for Ex 

Serviceman, the applicant applied for the said post as an Lx 
• 	I .  

ServicOrnali .nd got admit aid and appeared in the written 1  

examinati0fl. Thereaft', lie was called for veficatiofl of documents 

letter No 8805 by the Chairman, Railway Recruitment Board 

uwahati. A ' 

the time of document verification, the Chairman 

informed the áp1iCauit that he was not eligible under ExServiCemafl 

quota as heÔeS not belong to SC, ST or OBC but a General Caste 

•Candidate. Though the applicant1 as told bytlie said Chairman had 

selected as x-Servicemafl, being the General Caste Candidate, he is 

•eligible fr the post and the applicant would have been ST, SC, 

\4hesçiOuld havbeefl eligible for appointment as ExServicemafl for the 

eYre

rved post of Ex-Serviceman However ,  according to the applicant1 

 was nb'special categoriZatioui of Ex -
Serviceinan and there was 

• h10 
questioli of. caste, community etc. in case of ExSeiCeiflCfl, which 

;.is specifically niençioned in Column No.5.1 of the avertiSCll0nt 

notice2 	 .•. 	

0 

c S  
'3. 	The resppndefltS have filed their written statement contesting 

.r.:the claim of tle applicant. It is submitted by them that the minimum 

qualiiflg arks in a wtten examination conducted by the Railway 

, Recruitment ôard for vaouS categories of posts are as follows 

i.UnrOserved 	40% 

2.SCand,OBC 	30% 	0 

.4 



V 
351 
	 25% 

ailway n this regaid, the respondents have aniiexed a COPY 
lj- 

.:oai'ds lettor No. 99/E(1UU3)/26/3 dated 29.10.2003 as AnexUFC'1\'. 

	

. 	According to them, the applicant, who appeared as Ex- 

,ervicemafl fot Ui iO ppst of Apprentice Junior Engineer GrJI (Bridge), 

btained 25.3% marks in the written examination. As his surname is 

Saildu', It was 'surmised that he belonged to the ST communitY as 

persons with that surname claimed to belong to tliatcuteYO1Y. 

It Is VurtOr submitted by the respondents that selection Of 

andidate for, vi1L1cat1on of documents is provisional This Is clearly 

'1thd1cated In;'the notice for publication of result for the written 

xlnhlnat1on. iThe result was declared on 3.8.2005 specifically 

duecting that 'It may be noted that the result is piovl$lOflôl subject 

/' 	
-• :QflfiUing a1'the eligibility conditions laid down in thu Employment 

. 	 . 

(/ 	
No.1j2QO4." At the tune of verification of documeiltS, it was 

	

•' 	.. 	
0•  

/ee1that the, applicant was not an ST candidate but ibelonged to 

community for whom the minimum qualifying mark in the 

•':WrittOIi exalniflatiPfl is 40%. In view of this, the applicant.could not be 

accommodated although he applied as Ex_Servicemflaii.. The positioi 

vould haVe been otherwise if he were an Ex-Serviceflian of the ST 

ommuflitY, fot vhom the minimUm qualifying mark in the written 

xaminatiofl is 25%. 

Heard Mr .  C.Batuah, learned counsel for the applicant and Dr 

M.C,Sarma,PaSned counsel for the respondentS at length. 

•'. 	

The undisputed facts of the case are that the applicant in 

::esponse to the EmplOyment Notice No.01/2004 (sura) applied for 

the post of Apprentice Junior Engineer (Bridge) against the vacancy 

reserved for Ex-Serviëemflafl. In total, 15 vacancie were found 



l. 	 . 	 . aai1able for te said post out of which one was ear-marked for Ex-

$rvIcemaii. . 	. 

	

aY 	It is not % in dispute that the applicant belonged to general 
Lr 

Q.tegOry and.j 0 appeared in the written examination as an Ex- 

Srv1cemaU aanst the quota reserved for ExSerVicOmafl. 
,, 	 ,.l• The cotentiOn of the respondents made In their written 

'LaLenieflt that the applicant, In the written cxaixiiflahlO1 ol)lUlflO(l 

Jwer marks tlan the inimum qualifying marks required [or general 

6audithItOS, has. not been refuted by the applicant in his rejøincler. The 

nténtIOI 
of the applicant Is that once he has been declared as 

s8ed, the 8arxe authority cannot now deviate from the same and 

clare him a,not qualied which is baed by principle of estopél. 

.10. A plain reading of the entire Employment Notice enclosed at 

.ges 2 1-25 0.tUñs Original Application would show that - 

i) 	Vacancies of ExServiCemafl (in the table in the said 

notice) are not separate but included in the total numbel 

• 	" 	) 	
of vacancies. 
There is only one vacancy earmarked for lx Seiviceiflall 

i, for the post of Apprentice Junior Engineer 'Gr ii (Bridge) 

(for 'which the applicant applied for) and the said vacancy 

is reserved for ExSerViCe11iefl irrespective of their 

cbiiiiU11itY. 	 .. 
ServiCenefl niay also apply In terms of Para 5.1, Ex  

	

:'. 	 . aflSt other vacancies for which they will be granted age 

	

:I 	
relaxation and fees exelnPtioll as indicated in paras 4 and 

T. 

,.?1.h e1.eIore, it if; obvious that as pe the terms aIl(l COfl(IitioflS stipulated 

ii 
the notice, the ExSeCemdhl who apI)lied against the quota 



- 	
- 

iosorvod Loi',x SexvlceinLn cinnoL be treated equally with those who .13 

applied agiist geneal quota. r  

f 11 	In terms of Government of India 0 M No 3O12/58/92 Estt(SCI) 
4. 

, dated 1.12.94 "Ex-Servlcemen selected under the reservation 
. 4 	,.. 

; provided fo.r them hould be placed in the appropriato category viz. 

SC/ST/OBC/Gnerai Category depending upon the cateçjory to which 
'I • I 

; lie belongs." 

12. Therefoçe, when an Ex-Serviceman applies against a vacancy 

reserved fcfr E-Servicemen, he has to be selected first under the 

reservation provided for the snmo and then to bo jlncoi1 against, thu 

appropriate' resorvatlon point 

•'1 3. In the Employment Notice (supra), we find iliat there is ona 

'vacancy resefved for Ex-Serviceman According to thc Iespondenl5 

1 ethey have inadvet tently selected the applicant as afl Si CMICIM(AL0 dll(i 

*cah1ed him for' yerification of documents and/dr viva voce and his 

/ 	 theeoie, figured in the list of ndidatc's who have been fount. 

iibIe to be 'called for verification of documents and/or viva voce 

'
nexure 'B'. to the written/statement filed by the respondents). It, 

\rerefoze, gqes without saymg that the respondents initially 

considered the candidature of the applicant as an ST candidate and 
4. 

found him siitable s he obtained 25.33% marks which is iiiore than 

the minimum qualifying marks for the ST candidate but afterwards 
or 

'when it revealed that he belongs to General Category, they found him 

h o t qualified is he could not get the qualifying marks as required for 

• the General Caegory candidates. 

14. It is e/icXent from the letter of the Chairman, Railway 

Recruitment Board Guwahati vide No R/G/ON289/05/NS (lated 

.4,20,12 . 2005 addresse.d to the Government of. Assam, Directorate of 

'.4 
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AV 	
Samika, Welre, Guwahatl, enclosed as Anfle)re' to the written 

statement filed by the respondefltss that the applicant cannot be 

:ccomm0dat in the list of empaflelment candidates tguinst the post 

f Junior Efl9jfleeV11/B1'dge CategOi No.29 of EmplO11101t Notice 

No.1/2OO4 eaaFkC(I for ESM/U as he could nOt 
SCCUFO th(" 

iinimUm quahfY1flg marks of 35% as Ex Serv1Cernaf1U in the wutlen 

:xammnatbofle respondents have enclosed the letter of the DepUtY 
'A') 

irector, Estt.()'Railway Board dated 29.10.2003 (Mnexure  

o the writte;statemet whiCh shows that the RailwaY Board has 

escubed the following minmlUUl pass maiks against the 
c1itCcJ011OS 

(entionOd heii1 under: 

UR 	 40% 

SC & 0)3C. 	30% 

'ST 	 25% 
•5. The abe presCPtI0fl is applicable w.e.f. 4.11.2003. 

plicaflt applied in response to the Employment 

( ,:NOtiCe 
No.01/2004• The. respondents have not enclosed any 

n4tructida
showing that the 35% is the 1ualifyi1g marks for the 

- I 	
-- ---- 

• 	. 

% 	
j 	SerVCem91 

who apply under the ExSerVicem quota who 

Qtherwt1g to general categorY. In fact ise b 	
, no rule/1nstctb0n  

:pscribes •th mode of recitmeflt of ExSeceman who applies 

. against the xServiCem quota. 
As mentoned above, in terms of Goveflimefl t of India O.M. 

0•36012159ttCT) 
dated 1.12.94, when an xSerVicemD 

applies agaUS the uota reserved for ExServiCem; 1e has to be 

elected first under the eservati0n provided for them and then to be 

• 1)laced in the appropriate categorY viz. SC/ST/OBC/General CategOiY 

'::mereiore, donsideration of a candidate who applies against the Ex- 



— 

' 	( V1( CIJICI1 qUOt 	iii ilic same -mailliell as in the case of yeneial 

cttecjory candith ti iois1dered isiot only wrong but also LrLlsirates 

t!i.Yexy PUrpOsø'.,oiepiig the post reserved under the quota of Ex-

SerVicemen 

I / 

 

We aic, thoi o'tore, of the view that the respondents have failed 

to •a)pIy their rainO in considering the candidature of the applicant 

* vli, had applied aginst the quota reserved for Ex-Servicethan 

1 8 We,orecp4 direct the respondents to re-considei the 

canflcature of 	applicant who had applied against the vacancy 
- 	 p 

z'ervbd' forJx-ServIcen,an in the Employment Notice. No.01/2004 

(enclosed with the Original Application)_as per the norms prescribed 

same an. pass appropriate gLqerwithinapil of two 

• 	iucitlis from .th date of communication •of this.orc1er.TU an ot-dor is 

7 	, 	pdGecJ 

 

1. he iespoiidc ntc shall not liii up the vacancy eai ulI Ked for  
. 	 . 

'(rc ei ViceiTi(iil in I lie FinpIoyxnnt Noi I( e No 01/2001 	(ip c) and  

-' 1i dase' it is already fi1J'd up the same shall be subject to the oi doz' to 

S. ' 	.. 1.e'passed aliidiOited above. In this case, respondents sfiall issue 

cc))flgendum duly 4ncoi -poraUn.g the same.p 
• 	I1): 	iIio Or'ighThf Application is disposed of accordnjly with no 

	

.1 	• 	 - 

o,der as to cosEs 	 ., . 	 . 	 . 

.. 	
.- ------ .........•.. 	

.. 	 s/V1CL QIN 
— 

54/tLr1nLr (A) 

• ••. 	 - 	 S. . 	 S 	 • 	
( 	 . 

' t  
( 	

f) t 

	

tui-n :LIPY i . . 	 • 	. 	.• 	-.. . 

	

. 	. 	•. 
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NEX 

jTo, 	 Date:// 
The Chairman, 
Railway.ecruitsxienq3oaxd,; 
Guwahati-l. 

Ref:- An order dtd,' 22/9/06 passed' in' OA No. '28/05 'by the Central 
Administrative Tribunal,' Güwahati Bench 	, 

S'- Compliance of order of Ilon'ble CAT4 Guwahati Bench. ub  

'4 	Six,  

In 'referenc xd subjeót 'cited 'above I would like to' inform the 
followings' fdr'yOtIr kind th'onntiôn' 'as'we1l' as urgent 'necessary action' 
by com'pli theór6eiof the" Hon'ble Tribunal. 

That, I,bèing'an ex-serviceman, retired from Indian Air Force, 

had applied for the post of Appr. Junior Engineer Grade-il (Bridge) in 

terms of your employment notice No. 0 1/2QO.4itrthe reserved post of 
ex-serviceman and thereafter I appeared fwriUetes't :20/3/200 S 

otf No2.9000O 	 ' 

and result was declared in employment news ,on2O-26 August 2005 
wherein '1 was declared passed, and I was' 'ca1Iëd for verification of 
document, and accordingly I furnished all the dccwnents to you on 
2618/2005 and after verification of my documents I was informed that 
though the post is reserved for ex-serviceman I am not p  ntitled for the 
said post as I belong to general caste even being ex-servicernan. 

'Being aggrieved I 1ad approached before Honb1e Central 
Administrative Tribunal preferring Original Application No. 289/05 
seeking justice. And after hering the parties, perusing the records and 
written statement, the Hon'ble Tribunal was pleased to dspoe the OA 
No 289/05 on 22/9/2006 with a direction to the Respondents to 

'GOP,  

Go_ 
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reconsider my candidature as I had applied against the vacancy reserved 
for ex-serviceman in the employment notice No. 01/2004, as per the 
norms prescribe for the same andpass appropriate. prder within a period 
of two months from the date of communication of the order. It is further 
directed that tili an. order.is  passed the Respdenis...shaii not fill up the 
vacancy earmarked for the ex-serviceman. 

It is, therefore, request that your Honour would be graciously 
pleased to accept this.application along with order dtd. 22/9/2006 and to 

..comply the: or4er...of  this Tribunal by.appointing me as Appr, Junior 
Engineer Grade-li; (Bridge) forthwith. 

Thanking you. 

Yours faithfully 

Shbenikia 
S/o Shri Blen Ch.Saikia q . 
'Viii:- Raidongia 
•P.O:-Alikheti 
P.S:- Jajori, 
Dist- Nagaon, Assam. 

losure:- A cqpy of order dtd. 22/9/06 passed in OA No. 289/2005 

N.F. Railway, represented by General Manager, Maligaon, 
Assam. 
The General Manager, N.F. Raiway, Maligaon. 
The chif Personal Manager, N. F. Railway, Maligaon, 
Guwahati. 
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No.EIRRB/GI0.&/289/05( 1S) . 	 E)ated.3 l ()0 2006. 

To 
Sb ii Malialbelitink S4nhia 
C/O Baldn Ch. Saikia. 
V1H. Ritidangia PO.t ibheti. 
PS.Jajari,Dist.Nagaon 
Assam. 

Sub: 1)isposa1 of our 1eprrst91!at!O!) d1.2oO") ,  lo iii the Ihi of I loll hit 

	

( 	I'S order dt.22!0)/00 in OA \o.28 4 ;06. 

the competent authorit) .  i.e. (Itairman. Rahvay Recruitment Board . 	aitati ha 

gone through the .)udgement iorder di.22/09106 in OA o.289/06 and after reconsidering the 

candidature of applicant passed the following order in compliance 01' I Ion We I r 	n ihuals 

order:- 

'Notwithstandiflg what is contained in the ( a(s order dared-22!9.06 in pursuance to O.t o. 
289 of 2005, my speaking orders are as follows;- 

(dl) 	Shri Thnahendra 'aiLta .'t'O 	itri Balen 	ha!Hhi1 	Lia. \ ill- 

Raidatigia. ISO- 	PS- .lajari. l)ist- \1tI , II hid applied for i he 

1)051 of .1 U Il/ Bridge against l \ l (11101,1 

(1)2) 	The selection for emnanelmnent against any post/category notulied b 

14KB are always beinu doneon the basis of performance iii the written 
t. aminit&On i 	ui oi i it dl I ndw bisis) subj ct 10 fufli neit iifalF 

th TllEiiTT' onditiuns ts Li notituiatiOns 	 Ti i1 iTi\ 
t gisén b the 

may he rejected at the time - nt verification of original documents even 
alter appointment or at any stage. 

iO3 	In tciii ot Rlv UoarcFs Icitci '.o.9LfIUtB)2b.3 dated 291' i,3 1t2 

quaIi1 uui in;uks in the 	uliten I est ate 

á 	.1 



- 

Since 	ttri \lan:the!ldr:t 	:titi:t Oil 	erific:tmn of ,  dncume!1! 	0 

scenaincd that he belonged to t . 11 reserved ('omttinityauaiil't 11\ 

Serviceman q uota. .\s such. mini mlIm-q ua lifying ma iL 	to an 

unreserved candidate is 40% and we cannot o lower down of i he 40' 
qualifying ma rks as laid down by Rlv Boar(1 s at)ove mentioned 
ciictihi ,. 

(04) 	\ ide pa r:i 2 of this office c:ill let reF tm CtnCUHWIU \['rif !catIi'll \o- 

R RR/G14 I / 10 dated - 08/08/05 it is slated that 	I. This call let icr does 
not usd1 cut IIIIL' von for selection 	siiice Sb ri \lanat)euid ia SaiLia could 

oniv 5(CiiIt' 25.33. 	0111 of IOU OlUnd ttd 1 Walk. Ill tht' wn i ten 
eannnation lou the post ol J F / I l/13r1(Jge does not himself q u dii s as F 

Service \lui (I. R) candidate As such he h is got no right to I tim lot 

I'1I)ItwIIII1'!)I as Lx 	ervict' 	iarl (I R) c:iudidale for 	fnch he ti:td 

applied for in resioiise to ( atetois \o-  29 For the post of .11. i I Uiid r 

of Einploviiient \olice \o. I of 2004. 

I He iea'Oti lou tat1iIt 	Ill it 	s'l1tii10 	• 	)1'tl)l! dOCUIut!tis 0ffl 

atrt'atly beeti indicated vide para (facts ol' (In' easL) in our I'\\ ( let tci 

dated- 09101/2006. 1 losescr. on verirteation of documents it is found that 

Shru \1 :inahendra Saiki:t 1)e10I12ed to I. x erv!cenlaU, ( R ( ommit nit' 

.AS such. tIC could not he euupaulelle(l and also there is no any pros isiflhl 

to reconsider for entp anelment to a fail ca mid i(Iate in tlte s ri lien 

exauiiiiation whatever he/she belongs to an community including L 

Service Man. 

In honouriiig the ( at!( II \ s o rder t)ated- 220906 and the a ppe:d pretcuied. 0' 'ft ii 

Maitabendra Saikia. I have gone through his a pieal: the undersigned COflSi(IerS that Sb ri 

Manabendra Saikia cannot be empanelled since he failed to cccii re the mininuuun qualify int 

marks in the W,itieri F_xaniinafiofl as specified for Lx Service \lan I Ri candidales. 

this is lo r yo ui info runt 110 n please. 

X~ ~,Vlzl 
a 

I (II ( liairnlan R R 0I( ,ll 'I 
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t C.13tS31 ACt. 	ruv 	 I 
, 

"Cl Bench 

IN THE HONBLE CENTRAL ADMINISTRATIVE TRIBUNAL 
GUWAJiATI BENCIL GUWAIIATI 

IN THE MATTER OF OA No.24 of 2007 
	 Arw 

Sri Manabendra Salkia 	 Applicant 
	c'iPt 

Versus 	 ooe 

Union Of India & Org. 	 Respondents 

IN THE MATIER OF: 

Written statement of behalf of Respondents. 
•L 

The answering respondents respectfully SHEWETH: 	 •-; 

That the answering respondent has gone through the copy of the application 

filed and has understood the contents thereof. Save and except the statements which 

have been specifically admitted herein below or those which are borne on records all 

other averments/ allegations as made in the application are hereby emphatically denied 

and the applicant is put to the strictest proof thereof. 

That for the sake of brevity meticulous denial of each and every 

allegation/statement made in the application has been avoided. However, the 

answering respondent has confined replies to those polnts/averments of the applicant 

which are found relevant for a proper decision on the matter. 

That the application suffers for want of a valid cause of action, as will be clear 

from submissions made below. 

That the application suffers from wrong representation and lack of understanding 

of the basic rules about recruitment of staff, which have been meticulously followed at 

every stage in respect of the applicant's case. 

.Contd.P/2 
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5. 	FACTS OF THE CASE: 

The minimum qualifying marks in the written examinations conducted by Railway 	11 
Recruitment Boards for various categories of post are as follows:- 

Unreserved 	 - 40 percent. 

Scheduled Caste and OBC 	- 30 percent. 

Schedule Tribes 	 - 25 percent. 

The authority In ths regard is contained in Railway Board's letter 

No.99/E(RRB)/26f3 dated 29-10-03. 

A copy of Railway Board's letter dated 29-10-2003 is annexed and marked as 

ANNEXURE-A. 

Sri Manabnendra Saikia, the applicant, who appeared as ex-Serviceman for the 

post of Apprentice junior Engineer Gr-fl Bridge obtained 25.33 percent of, marks 

in the Writiten Examination. As his surname is SA1KIAJ,  it was surmised that he belongs 

to scheduled Tribe community as some persons with that surname claimed to belong to 

that category. The applicant was accordingly called for verification of documents on 

26-08-05. This was an error/mistake for which the respondents express regret. 

Selection of candidates for verification of documents is provisional. This is clearly 

indicated in the notice for publication of result for the written examination. The result 

was declared on 03-08-05 specifically directing that "It may be noted that this result is 

provisional, subject to fulfilling all the eligibility conditions laid down in the Employment 

Notice No.1/2004. "Copy of the result annexed as "Annexure-B". 

At the time of veriflcaton it was seen that applicant was not a scheduled tribe 

candidate but belonged to unreserved community for whom; the minimum qualifying 

mark in the written examination is 40 percent. In view of this,the applicant could not be 

.Contd.P/3 
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c4 1 
accommodated although he applied as ex-serviceman. The position would have bee 

	I 
otherwise if he were an ex-serviceman of the Scheduled Tribe community, for wh' d 
the minimum qualifying mark in the written examination is on 25 percent. 

PARAWISE COMMENTS: 

6.1 That as regards paragraphs 4.1 to 4.6 the respondent has no remarks to offer 

except to state that the statements made therein are part of the records and the 

applicant is put to a strict proof of the same. 

6.2 That as regards para 4.7 the respondent submits that the applicant was not able 

to appreciate what the Chairman, Railway Recruitment Board, Guwahati 

explained at the time of verification of documents. The Chairman took pains to 

explain that the applicant was called for verification of documents on the premise 

that he belonged to the Scheduled Tnbe community as some persons with the 

Surname Saikia belonged to that community, for whom the minimum qualifying 

mark in the Written examination was lower at 25 percent. As the marks obtained 

by the applicant in the written examination was lower than the minimum 

qualifying mark required for the General candidates, he could not be 

accommodated although he applied as an ex-serviceman. The averment; that 

the applicant's case was not considered on flimsy ground is therefore not correct. 

6.3 That as regards para 4.8 and 4.9 the respondent submits that the question of 

empanelment of the applicant did not arise in view of what has been explained 

at paragraph 6.2 above. In this connection a copy of letter 

No.RRB/G/OA.289/05/MS dated 20-12-2006 sent to the Director, Sainik Welfare, 

Govt. of Assam is annexed herewith and marked as "Annexure-C". 

6.4 That as regards to the para 4.10 respondents deny allegation that the applicant 

registered letter was not accepted by the Railway Recruitment Board. The 

.,Contd.P/4 
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records of the Board's office shows that no such letter was produced for 

acceptance by the postal authorities. 

6.5 That as regards para 4.11 and 4.12 that respondent states that the position of 

the applicant's status has been adequately explained in the forgoing paragraphs 

of this written statement. 

6.6 That in regard to allegation in paragraph 4.16 & 4.17 of the OA it is submitted 

that the representation submitted by the applicant cIt. 26-09-06 was 

reconsidered in the light of Hon'ble Tribunal's order cIt. 22-09-06 in OA 

No.289/06 by the competent authority and speaking order was passed 

accordingly. He could not be empanelled since he failed to secure the minimum 

qualifying marks in the written examination as specifled for ex-serviceman (UR) 

candidates. 

6.7 That in the circumstances explained in the foregoing paras the respondent begs 

to state that the application, based as it is on a misunderstanding of the merit of 

the case, deserves to be dlsmlssed with the costs. 

VERIFICATION 

I, 	JtIOt'I 	son of  

aged about çT)  jo adat present working as 	r'"-t 	P 1212 

	

uct3 tiLLLJ 	do hereby verify and solemnly affirm that the statements 

made in the paragraphs  are true to the best of my knowledge and 

information derived from records which I believe to the true and the rest are my 

humble submissions before the Hon'ble Tribunal. 

And I signed the verification on this the  

9~p H 
Sigr 	 I 
C- 

b.?.hrn." OV4 

• ki.- OI) 

IA! 
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RaiIw:' fecruitment Board:: G'wahati  I 	 Station oad uwaha71 001 

Qe.O31-2540815 

 ReuJtof\\ ntten  Etai3',,janonforanous ategones of nplovme\ J2 
On the basis of their Peoñiance n- tHe Written Examination, candidates beang RII Number as mentioned below, are pvionaIIy fond 

eliasble to be called for Verification ci Document and/or 	
a-Voce, as indicat. It may be noted that this esu'is provisionaL subject to fulfilling of alt, e!hi1ity conditions l;id down in the Employment Notice No. 11200-4. 	' 

Roll Nurnberc are arranoed ir, ascend jrw order (Last Seven Digits) and NOt n order of Merit Date of Written Examination: 3010112005 	 i  
Cat. Nc. : 01 of Employment Ncce No. 112004 	Name of Post : Law A.SSistnt 401&X-10 	20105014 	3010co5 	3.D1001 	20100270 	10100380 	20100511 	3100534 	40100615 	40100650 	20 100786 	10100588 	40100914 	2010095.4 
401C125 	40101213 	40101222 	TOTAl, = 17 
Date of V'rva-Voce : 06/0912005 (0NDAY) 

2 	Cat No. 27 of Employment Notce No. 112fk4 	Name of Post : Apr. Stjon Eriajr-=.- (Electrical) 470Xr11 	22703338 	2270-X 	22700154 	.327on17 	TOTAL r5 Date of Documer Ver(fict,on 	&2005 (FRiDAY) 

/ Cat Nc. 30, 31, 22 & 33 of Enkyment Nocs No. 12004 Name of Post : Appr. S&otci Engineer (Bridoe, Drawing, Work, P.Wa 1300)0,25 	1300)042 	2300'0074 	130000 	23000109 43000115 	13000123 	.3000154 	2300249 43000318 	43000327 43000355 43000371 	430004.47' 
43D056 	430335. 	43000515 	43000659 	43000572 	13000673 	3000723 Al300729 43000731 	13000915. 33100003, 13100050 	33100054 	23100q79 

132D0 	232001Z3 	23200178 	43200195 2300213 	l3200221 	L3200273 33200279 	23200298 	22200299: 43200395 23200421 	23200454 
233OC128 TOTAL = 43 	- - 	 - 

/ Date of Documer Veiifjcatjcrn : 3812005 (11)ESD) 4 	Cat No. : 37, 38 & 3S of EmpIoyrt Notice No. 112004 - 	Name of Post :'Appr. Sec-non Engineer (DieseL:Elect, DieseUMe 	Workshop) 
4370,D0r7 4370)058 	1370317 3380004 	•13500n1 43900005 	13900059 	!9Ô0120 43900152 3300245 TQTAI= to Date of Docume Veijficjoç 4)8/20057FRij)Ay) 	 .. 5 	Cat No. : 44 & 45 of Ernpioynt Notice No. 112004 	

Name of Post : Appr. Seczon Engineer (Signal. TeIecoc) 1440 )022 1440)027 144001 5 14400247 14430291' 4-4400406 	14.400416 24400504 14.400508 24400514 4 0054 j 	3440055 	14400699 	54400704 
1 44075 444or20 444O0g -  24500262 	-4S0O271 TOTAL = 19 

 Date of Document Vertficatjon : 3E812005 (fl.SDAy) 	
t'• - Date of Written Examination : 20/03t2005- 	 - 	

- 	I 	• 	 - Cat. No.: 25 of Erriptoyment Notioe No.'112004- 	Name of Post : Appr. Supei-viwr (F. 'A -sy) • 	• 	 . • 	.-• 	• 4250015 	425001 	425005 . 225005 	
42500625 32500792 42500891 4-2501023 22501075 42501099 '42501355 	12.501492 425018O,3 	12501850: 

• 	42503.39 	22S02439.TOT&i.. 	 • 	. 	
''-'- :- 	•n. 	,..'., Date ci Docum 	Ver*ficàtjon j 	 _. 	. 	• 	

- :- 	 , • 2 	Cdt No. 26 of E1npoyment No 	No 1120C4 	Name of Post Appr. Junior Engines- Gr-1I (TM ) 	 -. 42600310 . 22600333 426006 	TOTAL = 3 	 - 
3 	No. : 28 of Er apioymentNoticeNo. 112004- 

	Name of Post : App. Junior Enginee- 3r.4I (Eleceical) 6- 3280002 	128001 	
32800131 2280Oj1. 128003 - 32800304 42800418 £Z00462 22800513 42800641 428)O595 42800618 12800632 22800656 428306$. 	12800674 42800 	

22800751 12800757 42800780 22800795 1800797 42800837 12800843 
	 22800908 TOTAL = 26 

Date of Ooctnertfica 	t20O5 .(R&' 4 	Cat Po. :29 of Ez oyne No5ce'}o, 112004 	 Name of Post : Appc 	Engineer Gr.-lI (Bridge) 	 , 52900006 729DOWS 42900o 	2290015 	42900280 429000 22900410 i.O06 	22900806 42900874 TOTAL = 10_- 
Ci 	

t20O5 (FREY) - '(-'\ 	
- 

LPgeNo.i]  
- 	 ..- 

Qs 



________ 	- 	 , 	 . 	 .-' . 
: -- 	 •t 

J. 

	

5 	Cat 	
:pJnjor EngineerGr.Jj 	 RWy) 43:4O374 	13400207 4340CL- - 	34002. 	13400279.  .'. 13400283 '34OO294 	34364 13400367 • 43400518 	134005 	134O565  

1O2. 	 13356 	3Uü 	i34OCTV 	 34D832 	3400942 	 2O1O91, 	2O1114 	13401117 	41142 310 ' 43401305 	431311 	 4340133 	33401391 	401401 	 115: 	23401647 	13401674 	1L1738 

7 	

iio 	 4349i 	43401922 	1OiS 	 234o198. 113402055 	 O2i54j 	4O2174 	434o22s 	3O59 	• 

7 	
434O 	4O2369 434 	22u 	23O24 	34O1& 	402537 	 2546 14O2582 13402615 	33 

/ 	
, 1UCTh 14Vz5 4O2726 	4C211 	 1342E4 43402904 43O2965 	O2983 	299D 4O3O52 234o31 	175 

434 	 4340340 	43403431 23403432 	34034Th 4340533 .1 3403625 43403540 	3548 43403659 23403835 23433923 
—.2.2 134G.L0 	234f. 	13404063 43404 	 - 	33h.22g 	43404285 	33500056 33.50014& 130O?55 	33O0258 	23500320 	13564'6 

43i0C€34 	43500707 	33500746 23500814 4ce.7 	335 - 	4350og 	43600125 TOTAL 12i c( Docurr. 	ficsjr : 2710&f2OO5 (SATURDAy). 	 S  

	

 
6 	C N :4-0 4l L3 & 43 of rnoent Noce No. 1I20 	 Post AP JEI (C&W), Appr. Mechac 	eseu ch &Diesetlec

-

t), App. JE -Ii 	ohop 
X3C2 1 40CC3415 440D 	44000432 14000509 	 4400073 	

3400O78 24000786 44000855 24000856 34000960 34000990 441008 X•.ME 	1 4001 m 	440O1C1 	140012g 44001274 	0137 	24001402 	24001541 	44001588 14001728 	44001916 	44002000 	440021 	322153 

- 	
2LE2 	14234 	14002 	14002441 	44O02 	 14oc•s 	24002678 	44002682 24002764 	44002768 	14002875 	14002934 	442962 

2- 	24003C20 	44003:.87 	14003260 440.3 	1403453 	24C)025.09 	14003775 	24003795 24004021 	44004185 	44004487 	14004538 	4LX4614 
1LX521 	•E32 	1L0743 	44004757 	14Q&4E 	243:2 	4001 	44005266 	14005278 24005327 	44005418 	14005458 	44005520 

5~
,4

:o 	240C24 	44005657 44005558 	1356 	14005 	14005781 	44005788 24005836 	24005858 	44005979 	440060g5 	2€191 
ILX€ ~24 44-00€j5o 	4400s5531 	14006614 	14005707 	2324 	14D070 	14007145 	44007252 44007268 	14007401 	44007452 	24007475 	44-007480 
'-:c76 	14007525 	14007550 	24007688 34007717 	1-007812 	24007?2 	24007909 	44100120 24300259 	14300285 	TOTAL = iO 

of (ajmec 	ification : 29O8I2005 (MONDAY) 
: 45 & 47 d Enp$oye Nobce No. 112004 Narre cf Post: A-. Junior E ineer Cr-Il (Telecom, Si:-) 2c2 	54&C.L50 	4-4600-92 	44600591 	4460053 	5-D0€5.D 	44500742 	44600805 	44600927 34600959 	3450108 -'54601130 	24601134 	44700258 i. 

iLC3-4 TOTAL= 15 	 - 	 , 	 -. 

Ca  of  Dàame Wrfficatirjrj : 3Oi)812005 (TUESDAY) .- 	 - Dz-  cf Written Examination 27/0312005 

	

I 	
Notice 

- 	 1482 	1 48093 	34800954 	34801059 	2480175 	148023 	14802997 	3403508 14803513 	203615 	04187 	44804281 - 14S675 
448 	448&575 44805232 44805458 	 448058Th 	 48

44806092 34806256 24806359 	066O3 Li4806705 44806866 44836913 
• --' 	 24&7 	072i7 	44807339 44807 	148 	2430 	24808273 	4407 	4-4808352 - 44808371 	24803 	1480 	246778 

EC86.7 14-809c5 	248o:8 	44809198 14802 	245S8 	44805725 4-4809886 44809890 448099 	44810096 	14810147 44810207 44t10295 

f22 	
14C7 	i481 	44810485 	44810548 	 2411050 	44811052 	448iii3 	44811181 	14811240 	141146i 	54811817 	141924 

- 1L1 	44811i 	1481-2335 	44812363 44812702 	1155 	348171 	44812905 	14812930 :44812938 34812954 	14813009 	14813215 	14813353 

• 	
24813434 	2481 -3433 	44813492 	14813525 	13625 	4413585 	44813701 	14813708 --- 148137.94 44814070 	ii4O9O 	14814171 	24814262 

	

14815- 44814540 	24814718 	 44815•Z7 	14815174 	24900517 .. 1 4900939 4490239 	14902390 	24902978 	442994 
4-.475 449C3575 24902 	24903816 44903951 	i40..043 	12 44904,05 4-4044O7 701A1 = 121 Daiw  Ct Doc2z 	Vrcafj 	31i0W2005 (WEDNESDAY), tofWrTtenExmnab 	

03/04/2005 	 - 

	

07 of Ezc/oyment Pc..ce ?do 1/2004 	Name of Post iDnr.ary Teactr (3engali MedIum)/ 	 '- 

	

- 	
- 1 070 - 	1070Qi3, 	40700.119 	30700241- 	 - 307O55 	30700270 - i07027i 	 •- i-073. 26 00 34 	4070c390 

	

407D04 
-4070o8 10700434 10Th0506 10700505 10700521 20700530 

20700593 10700595 107Q06 	10700721 	20700780 

• 	
- 	C 	 407 	 i070004 - 40Th0950 	107Qi7 	10701020 40701O41 	i070i0 	107011i5 •107O1i47 	30701161 	20198 

OJ 	. 	1ciT 	4fl7S• 
30701 	- 1o7o15.4 	107Oi 	1O7 	10701-e, 	20701517 	40701 	107O15 	40701586 	40701629 	10701543 	4-070-1710 

-; 	 - 	 OTAL=56. .1 	..:'.- 	- 	• .• 	
- 	

-- 	 - 	 - 

- 	
- 	S 	 - 	- 

2; Cz. 
Nc. : 08 of Eoym Nce No. 1/2004, Name of Post : Primary Teacec findi Medium) 

	

- - - :-" 	1115 1083362 10800513 10800j 	10800657 TOTAL = S 

	

- .. 	 Vv-e: 	 (RH)AY) :-- - 	- 	 - 
o. :09 Ct 	oym Nce No. 112004 	Name of Post: Primary Teathei- (Te4egu Medium) 	 - - 

- - - 

- 	 I C$xoio 109000.t9 TOTAL = 2 	 5 	 - 

	

4 	Cat No.10 of Ezpoymeq Mcce No. 1/2004 	Name of P: Primary Teacer (ncuh Medium) 	 - 	
- ': - - 

21X10007 - 410000.0 4 1D00074 31000087 31000154 410001 	410002-ti 31000.4.o 	31000438 21000474 31000709 - 41.0754 TOTAL = 12 
. 	 - 	 - 	 - 

[ ge No 2] 



• 	
/, Cat No.: 11 of-,Employff-M hotice No. 1120 of Post : Pr-ifll2ry Teathei (Assmese Medium) 

7" 111005 	411q373 	11cC3S7 	21 1 OO2. 155., 	1110O0 	111D061 	11101002 	11IO1CT3 
111C1766 	11iC\825 	111C70 	311021 11102189 	11102301 	TOTAL = 20 
Date of 	-Vok 	12/02O5 (MONDAY) 	- 

6 Cat. No.: 13 OfEtflpJ(7ffl'e 	ctice No. l/20c.4 ar 	of Post.: TGT fEb 0  Science - English Medium) 
11300078 	41300100 	113C2134 	TOTAL = 3 
Date of Viva-Voe: 1325 (TUEsDAY). . 

7 ,C 	Np.:14 ofE nployr ert 	ooc.e No. 112004 Na—. 	of Post : TG 	(Pure Science'. 	ngIish M.m) 
NiL. .• .; 

8 Cat. No.: 15 oflErnpfoymenz Ncdce No. 1!200 Pa—.e of Post : TG'r(.PureScierice - Assamee 'Mdiu 
1 11 5.1_00o1 	21500039 	2i5ZtC9 	11500136 = 	 . 
Date of Viva-Voce : 1 3)D9t2fS (TU ES DAY)  

9 Cat. Mo. :16 of 	1oyrrerz 	.:dce No. 112C.34 of Post : TGT (Pure Science 	Bengali MiumJ' 
216.0004 	21600'510 	T C TAI 	 2 
Ja 	u Vrya-Voce: I 3I2cI2 	(TUES DAY) 

10 CatN o. :17 ofErnpioyrne -:z .:uce No, 1I2c Nam= of Post : TGT 	Hindi . Benc.al 	Medium) 

11 C 	No. : 18 of Ernployrr 	.':ce No. 1123, 4 N a.—, f Post 	TCT 	MIL - Bercaii Medium) 
41&:•32 	41800071 	1s.::s3 	218 0 'XI 12 	TOT/..L = 
Date of Vva-Voce: 13/OS/2C5 (TUESDAY) f 

12 Cat. No. : 22 ofEinpio.,'rr.erz .sccce No. 1120.4 a - -e t.f Pc-st : Ee-c- cal Signal Majnjner Gr-ll 
322X-079 	320140 	1.'77 ,.-,---- 	 - ,..:- 	 4L1U1 	20116E 	12203 	220123 	TOTAL=10 Da of Docurner4 Vertfica.:,- : 25/08/2005 FRJDA 

13 	Cat. No. : 52 of 	pthyrn.er- 	N. 1112C 	Pa.ne of Pest : TGT - Drawing (Bengali Mediurn 
26200004 	152C0.006 	 = 2 
Date of Vrva-Voce: 132Dc5(rUESDAY) 

14 	CaL No. : 53 of Ernploynero i.:dce No. 112004 	?a - e of Post : TGT - Drawing (Enoiis. 	jJ> 

15 	Cat. No. : 5.4 of srlployrn.ei-zSctjce No. 1I2C4 	same of Post : PT1 (English Medium( 
-NIL- 

16 	Cat,. No. : 55 of;Eipploymero Nccfce No. 112004 	Na-ne of Post : P11 (S.e - gali Medium) 
155X32 TOtAL'= 1 	 . 
Date of Viva-Voce: 13/09235 (TUESDAY) 
Date of Written Examination: 10/0412005 

I 	(Cat No. : 03 of Employm -  N'dce No. 1/2004 	Nane of Post : Eiteion Edut3r 
10300124 	TOTAZt..= 1 
Da of Docurn 	Vrfica1j- : 26/0812005 (FRIDAy) 

2 	Cat. No. : 05 of E 	c'ymen cdce No. 1/2004 	Na.-n€ of Post : Radioçrapher G.-lII 
10530029 10500076 TOTAL' = 2 
Date of Docum ' iifettficatioc-: 26/08/2305 (FRiDAY) 

3 	Cat. P4o.:12 of Er 	 NcTce No: 112034 	Na-ne of Post : PGT (Education) 
41200018 	11 20O054.. 	 2 	 . - 
Date of Viva-.Vo: 13205(TUESDAY) 

4 	Cat. No. : 23 of Eâ1310ymec Nctce No. 1(2004 	Na-ne of Post : Chemical & MeHuracaI Assistant Gr.-1 
12300044 22300106 1 2C1 4.3 42300242 1 230C243 32300244 423003.09 TOTAL = 7 
Date of Documecg Vet-ifica6cx2 :)26/08/2005 (FRIDAY) 

5 	Cat K.o : 24 of Ernpk,yrnenz Nctice 'No. 112004 	Name of Post : App. Drafrnan (Methanical) 
42400152 22400150 4240C27 TOTAL = 3 
Date of Doc,xneit Verthcj : '/08I2005 (FRIDAY) 

Call letters are being dtched by Registered Post to all the above candidates individuay for appearing in the Document Verification I Viva-Voce, to be held at Office of the Raitway Re.rujtment Board, Station Road, Guwahati - 781 001, Assarn, idicating the date, pLace and reporting time. However, if 
any candidate d5 üotrecejye Call çte, he/she may report in person to RRB, Girwahati as per the date(s) indicated, along with counterfoil of the call letter of Written Exarats. -'and all testitia)s. R.RB, Guwahati will not be responsible for any Postal delay or wrong delivery. 

[PageNo3] 
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L 	- 
While every care has been taken in preparing the above results, the Railway Recruitment Board, Guwàhati, will not be responsible for any 

typographical error and ceserves the right to rectJfy the errors and omissions, if any. 

Beware of unscrupulous persons who maycnisuide candidates with false promises of getting them selected for the job, on illegal 
V 	 consideration. Such persons deseNeto be handed oVelKiihe plice. RRB, Guwthati assures that evaluation/selection is fully computered and 

/ 	 is based only on merit of the candidate. 	
V 	 V  

h) 
t: 0310812005. 

V 	
Chairman. RRB. Guwahati. 

I . 

V 	

t 	
- 

I  
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RAILWAY RECRUI1'MEINT BOARD::GUWAHATI.. 
STATION ROAD, GUWAIIATI-781001 

L.NO.RRB/GIOA/289/05/NS Date-20/ 12/05 

fo 
The (jOVCiflfllCflt ot ASsain 
Directorate of Sainika Weltre 
Sainik 13 hawan, HOUSe No.74 
Lachit Nagai, Guwaliati 

Sub:- Recruit inein in 1<ailways through Railway Recwitment Bord, duwahati. 

Rel:- \uur Letter No.DSW. ii O$22$23 dated3 1/08/2005. 

Sir, 	. 

In acknowledging your letter under reference that on the basis of the performance 
of the Written Examination, Shri Manabendra Saikia was called to attend the office of 
Chairi.an/RRl3/GFlY on 26/08/05 for verification of his original documents. He was 
called for verification of documents on 26.08.2005 as Ex-Servicemen (ESM).category 
presuming as a reserved community Scheduled Tribes (ST) candidate, being his surnaide 
is 'SA1K1A'. it is mentioned that minimum qualifying marks in the written examination 
is different to the diiThrent communities as per Railway Board5 guideline. 

Total marks secured by the Shri Saikia in the written examination is 25.33 out of 
100, as such he was found provisionally eligible to be called for verification of 
documents as Ex-Serviceman Scheduled Tribes (ST) candidates. 

0 t in \ei ilication ot thL original document, it has been foit id  th.t he belongs to 
-Lx SeI\cLmai and 1Jnieser a (UR community But Shri Saikia coLid not even got 

minimum qualifying marks as Ex-serviceman/UR i.e. 35 out of 100, Shri Saikia could 
not be accommodated in the list of empanelment candidates against the pot of Junior 
Engineer-Il/Bridge, Category No. 29 of Employment Notice No. 1/2004 earmarked for 

Delay in replying your letter is sincerely regretted. 

Thanking you. 

Yours Faithfully, 

(R.Kitowal) 
Asst. Secretary 

For Chairman, RRI3/Guwahati. 

('oiv In:- 

.•\F()/Lcal Cell. Nt. Railway Maligaon, Ibi inforniati 	please.: 

(R.K. S owal) 
Asst. Scôrót.y. 

For ChairmanRB/Guwahati. 
t i 
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I 
IN  THE CENTRAL ADMINISTRATiVE TR1BUNAL,G 

t_ 
\ 

BENCH AT GUWAHATI 

O.A. 24/2007 

Shri Manabendra Saikia - Applicant 

TI 

--vrs-- 

N. F. Railway and ors.---- Respondents 
I',  

IN THE MATTER OF 

A Rejoinder filed by applicant in OA 24/07 

against the written statement filed by the 

Respondents. 

I, Shri Manabendra Saikia, S/o Shri Bolen Saikia the applicant of OA 

No. 24/07 pending before this Hon'ble Tribunal which is pending for 

disposal and in the meantime Respondents had filed written statements, now 

I am again preferring this Rejoinder in my application in OA No. 24/07 as 
follows 

That, the applicant is an Ex-serviceman retired from Indian Air 

Force and in this regard documents had already been annexed 

alongwith the application. 

That, the Respondent No. 3, Chairman Railway Recruitment 

Board, Guwahati had published an advertisement vide 

Employment Notice No. 01 of 2004 for filling up various posts 

including the post of Appr. Junior Engineer Gr. II (Bridge) for total 

15 vacancies out of which one is kept reserved for Ex-servicemen. 

And accordingly the applicant had 'applied for the said post as an 

Ex-serviceman and got admit card for appearing in the written 
examination. 

That, the applicant had clearly applied for the said post as an Ex- 

serviceman, the definition of Ex-serviceman has clearly explained 

in employment Notice No. 01 of 2004 as follows: 

\ 



2 * 

5. EX-SERVICEMAN 
5.1. 	This 	employment 'Notice contains vacancies reserved 	for cx- 
serviceman irrespective of their community. 

it clearly understood that the vacancies for Ex-servicernan reserved 

without any further reservation of community, it means there can not be 

any caste like SC, ST, OBC etc. for ex-serviceman; Employment Notice 

NO. 01 of 2004 has already been annexed as Annexure NO. 3 to the OA 
No. 24/07. 

That, the applicant had appeared for written examination for 

aforesaid post as an ex-serviceman and accordingly result was 

published wherein the applicant is found eligible. 

And it is stated herein that in aforesaid result it is clearly 

mentioned that "RRB, Guwahati assures that evaluationlselection 

is fully computerized and is based only on merit of the candidate." 

the result sheet of the written examination has already been 

annexed as Annexure NO. 5to the OANO. 24/07. 

That, in written statement the answering respondents has stated 

that the applicant is not a Schedule Tribe candidate but belongs to 
unreserved 	community, 	as 	such 	applicant 	has 	not 	obtained 
qualifying marks. And the position would have been otherwise if 

he were an ex-servicernan of the Schedule Tribe community, for 

whom minimum qualifying marks is on written examination is 
25%. 

But the applicant has strongly denied the statement of 

the respondent as the applicant has applied for the reserved post as 

an ex-serviceman, not as an ex-serviceman of Schedule Tribe or 

any other community. Moreover in advertisement it is clearly 

mentioned that vacancies reserved for ex-serviceman irrespective 

of their any community. Thereby statements of the respondents are 

very much vague and unjustified. 
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\p 6) 	That, in written statement the answering respondent has stated that 

the result has been declared showing passed the applicant due to 

his surname "Saikia" belonged to Schedule Tribe Community. 

But in present case it is stated that the entire process of 

selection/evolution is fully computerized, and it is based only in the 

merit of the candidate, as such the respondents mere cannot 

presume that the applicant is Schedule Tribe, as such the grounds 

shown by the respondents are not tenable in the eye of law. 

That it is stated herein that once the result is declared by the 

respondents showing the applicant as passed, now the same 

authority cannot deviate the same which is barred by Estoppel. 

That, Shri Jiban Jyoti Borawho is the Chairman of RRB, Guwahati 

has filed written statements before this Tribunal narrating false and 

vague statement in his written statement. 

That, the answering applicant has gone, through the copy of written 

statement and has understood the contents thereof. As such this 

rejoinder being filed controverting the statement made in written 

statement. 

That, save and except those statements made in the written 

statement which are specially admitted in the written statement, 

other statements shall be deemed to be repudiated and hereby 

repudiated and denied by the answering applicant. The answering 

applicant also donot admit anything which is/are not borne on is/or 

contrary to records. 

That, the Respondent NO. 3 has stated that the minimum 

qualif'ing marks in the written examination conducted by RRB for 

various categories of posts are as follows by annexing A to the 

written statement i.e. Board's letter dtd. 29/10/03 are as follows:- 

Unreserved 	 40% 
Scheduled Caste and OBC 	30% 
Scheduled Tribes 	 25% 

OA \ 

-I 

I 
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Now, from their oWn statement and letter dtd. 29/101/03 it can 

be clearly noticed that no percentage is fixed for Ex-serviceman. 	
) 

Therefore Respondents are taking false plea of that letter. 

That, the contention of the Respondent NO. 3 that the result of the 

applicant is provisional it is certainly true whole declaring result is 

it is stated that "result is provisional, subject to fulfilling of all 

eligibility conditions laid down in the Employment Notice No. 

1/2004" and in said Employment Notice 1/2004 nothing is 

mentioned about the marks of passing the written test as eligibility 

conditions. The eligibility cnditions laid down in Employment 

Notice 1/2004 are for example the applicant is to prove that he is 

an Ex-serviceman etc., the applicant is shown decitared in written 

test as he secured required works. 

That, it mentioned that the applicant is not required shown that he 

belongs to SC/ST/OBC etc. as he applied as Ex-serviceman for 

reserved quota for Ex-serviceman. 

That, the Respondents had written a letter dtd. 20/12/06 (Annexure 

"C" to the WS filed by J.J. Bora) to the Director, Sainik Welfare, 

Govt. of Assam, wherein it is mentioned that the qualifying marks 

for Ex-serviceman "UR" is 35 out of 100. But Respondents have 

not mentioned above the basis of 35%yequired for Ex-serviceman 

UR, it is being shown only to mislead the esteem of Sainik Welfare 

Board as well as to the Hon'ble Tribunal. 

That, it is settled position of law that when an Ex-serviceman 

applies against a vacancy reserved for Ex-serviceman and selected 

then the same Ex-serviceman selected for appointment should be 

placed against the category to which he belongs, for example if he 

belongs to SC should be placed against the post for SC. It means 

he is to be selected first as an Ex-serviëeman then only he will be 

placed in Roster. 	. 

That the Respondents more specifically the Chairman RRB has 

illegally deprived the applicant from his legal right inspite of order 
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of this Hon'ble Tribunal and willfully and intentionally interpreted 

the judgment dtd. 22/9/06 passed in OA 289/05 

And it is well settled position of law that judgment held 

should be read in it entirely in the light of pleadings of the posts 

but Respondent No. 3 has intentionally interpreted wrongly to 

deprive the petitioner. 

17) That considering the above fact, statement made in written 

statement by the answering respondents are totally false, vague, 

without any.materiai evidence, as such same cannot corroborated 

in the eye of law. 

1) That this Rejoinder has been made for ends.ofjustice. 

It is, therefore, prayed that Your Lordship 

would be graciously pleased to cicept this 

Rejoinder and considering the merit of 

Original Application as well as Rejoinder, 

the prayer of the applicant may be allowed 

with cost. 

For this act of kindness your applicant shall 

pray forever.. 

Verification. 
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VERIFICATION 

I, Shri Manabendra Saikia, S/o Shri Bolen Ch. Saikia, 

aged about 4, years, resident of village :- Raidongia, P.0:-

Aibheti, P.S:- Jajori, Dist: Nagaon, Assam do hereby state and 

verify as follows: 

That I am the applicant and fully aware about the facts and 

circumstances of this case as such I am fully competent to sign this 

verification. 

i3,/cJ,g 
That the statement made in paras,. 	!? are true to my 

knowledge. And those made in paras are true 

to my information as derived from records and rest are humble 

submission. 

1-Il 
I sign this verification on this ... Day of June, 2007 at 

Guwahati. 

Signature 
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GUWAHATI. 

- 
b 

0. A. No. 2Ø/Q7 

Sri M. Saikia 

-Vs.. 

U.0.I & Others 

Reply to the rejoinder of the applicant 

The respondents most respectfully begs to 

state as under - 	 - 

10. 	That the respondents have gone through the 

F 
0 

a 

Tolo Z) 

-- 

rejoinder filed by the applicant and understood the 

contents thereof. 

20 	That the respondents reiterated the statements 

in the W.S. and state that there is no irregularity or 

illegality In not selecting the applicant for the 
appointment. The ex# serviceman shall have to secure 

qualifying mars according to his status as U.R, S.C, 

Or S.T. The ex. serviceman selected under the reservation 
as such is placed in the appropriate category - VIZ S/ST/ 

OB/Genera]. Category depending upon the category to which 

he belongs, and shall be placed in the reservation roster. 

Contd.,. • .2/.. 
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The qualifying marks shall be the marks for the catego 

he belongs to. The applicant belongs to unreserved 

category and the qualifying mark is 40% which the 

applicant failed to secure. 

A copy of the Office Memo 

No. 36012/58/92-TT(SCT) 

dt. 01.12.1994 is enclosed 

as Annexure 'D'. 

That under the positions explained above the 

contention of the applicant in para 3(5.1) is denied. 

That in reply to statements in para4 1  5 1  6 1  
7 1  8 1  9, 10, 11, 12 & 13 the allegation of the applicant 

that the statements of the respondents are vague and 

unjustified is denied. It is reiterated that the 

evaluation process is fully computerised but while 

preparing the panel and the merit list, the computerized 

evaluation sheet is used, and the panel is prepared 

manually considering the qualifying marks and the 

reservation roster. There is no 'estoppel' as alleged. 

The allegation in para 8 of false and vague statement 

by the respondents is denied. In reply to para 11 the 

statements made in the preceeding paras are reiterated 

Contd. . . 
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5. 	That the correctness of the statements in 

paragraph 14 to 16 are denied. It is stated that 

& c  

Ex 

qualifying marks for unreserved candidate is 40%.  As 

such if an exe serviceman is not SC/SfOBC, his 

qualifying marks is 40%. In the Aex. C to the W/S, 

letter dt. 20.12.05 1  the qualifying marks as 35% was 
written erroneously/in advertantly. This mistake 

crept up because under Railway Board's letter dt. 

4.6.2001, the' qualifying mark was fixed as• 35%. 

Subsequently, the said mark was raised to 40% by Ely. 

Boardis letter dt. 29.10.2003 (Annex. A to the W/S). 

This qualifying mark is continuing now. The applicant 

however obtained only 25.33% of marks. 

That the allegation in para 1? of false and 

vague statements is denied. 
I. 

That in the circumstances of the case, the O.A. 

is misconstrud and deserves to be dismissed with costs. 
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(4  I, Shrj . 	
. .A'i. . .  AOO@-t~*  04. # 0 9  

aged about years .... do hereby verify that 

the statements made in paragraphs . 11.. to I. above 

are true to my knowledge. 

( . 2007 Signature 

CF 1 M AN. 

*si. 	eetu'd C$P4 

1 
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